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LEGISLATIVE ASSEMBLY.
Thursday, 13th September, 1935,

The .Amembly met in the Assembly Chamber at Eleven of the Clock,
Mr. President (The Honourable Sir Abdur Rahim) in the Chair.

QUESTIONS AND ANSWERS.

IND1ANISATION OF THE Po8TS OF CHAIRMEN OF THE PorT TRUSTS IN INDIA.

288. *Mr. B. Satyamurti : Will Government be pleased to state :
(a) whether their attention has been drawn to the fact that not
one of the seven Chairmen of the Port Trusts in India is
an Indian ;

(b) whether they propose to take any steps to redress this racial
inequality ; and
(¢) if not, why not *?

The Honourable 8ir Muhammad Zafrullah Khan : (g) Yes.

(b) and (¢). The Honourable Member’s attention is invited to the
reply given to part (b) of his question No. 731 on the 8th March, 1935,
and to the supplementary questions and answers thereto where the whole
matter is discussed in great detail.

Mr. 8. S8atyamurti : May I know why the Government of India are
ageinst any Btatutory provision for increasing the number of Indians
on these Port Trusts, with a view to getting at least a few Indians elected
as Chairmen of some of these Port Trusts ?

The Honourable 8ir Muhammad Zafrullah Khan : I believe that, in
the supplementaries to the previous question, the Honourable the Finance
Member has given an answer to that.

Mr. 8. Batyamurti : I was told that that might raise racial considera-
tions. I asked the question then, but I did not get an answer. I ask
now the Honourable the Commerce Member with more hope, what is
the racial consideration involved in reserving chairmanships of Indian
Port Trusts to Indians ¥ Why do the Government think that, in India,
Indians should not be protected as against other races ?

The Honourable 8ir Muhammad Zafrullah Khan : The Honourable
Member says that he put that question to the Honourable the Kinance
Member, and I have no doubt that he received a reply when he put
that question.

Mr. 8. Satyamurti : I did not, and, therefore, I am asking the
Honourable the Commerce Member who is now replying, he himself
being an Indian. I ask why he thinks or the Government think that

( 841 )
L206LAD ! 3



842 LEGISLATIVE ASSEMBLY. [12TE Bee. 1935.

reserving membership or chairmanship to Indians on Indian Port Trusts
is 8 racial matter,

The Honourable Sir Muhammad Zafrullah Khan : It is immaterial
whether the question is put to a European Member or an Indian Mem-
ber of Government. The position of Government with regard to thcse
Port Trusts is that, as the Indianisation of Services continues, there will
be a larger and larger number.of Indians on the Port Trusts, and Gov-
ernment do not think it is either feasible or desirable to introduce
legislation to reserve a certain proportion of membership to Indians as
such.

Mr. 8. Batyamurti : What are the reasons why Government do mnot

think it desirable that Indianisation should proceed much more rapidly
in this branch of public administration, than it does today ?

The Honourable 8ir Muhammad Zafrullah Khan : If Government
take the action suggested, it would amount to disqualification of a
particular race, and that is the racial consideration involved.

Mr. 8, Satyamurti : Why should Europeans not be disqualified in
this country ¥ This is Indians’ country, and not Europeans’ country.

Mr. President (The Honourable Sir Abdur Rahim) : Next question.

Mr. 8 Batyamurti : One more supplementary question, Sir. May
I know why, in Chittagong uniformly, the Agent of the Assam Bengal

Railway is made a member and Chairman again and again.of the Port
Trust there ¢

The Honourable 8ir Muhammad Zafrullah Khan : I do not know
that any special answer is necessary. Agents of Railways are often
members of Port Trusts, and, if an Agent is appointed Chagirman, I do
not think there is any extraordinary reason behind it.

Mr. 8. SBatyamurti : Have Government considered the inconvenience
caused to Indian merchants, exporters and importers, by the continuous
presence of a European as Chairman ! .

The Honourable Sir Muhammad Zafrullah Khan : In Chittagoug,
a European has not been continuously Chairman of the Port Trust.

N 2I\gr President (The Honourable 8ir Abdur Rahim) : Next question,
0. 289,

CoNSTITUTION OF A PERMANENT TARIFF BOARD.

289. *Mr. B. Batyamurti : Will Government he pleased to state :

(a) whell;her. they have come to any decision on the question of con-
stituting a permanent Tariff Board ;

(b) whether they have considered the evil effects of appointiug
ad hoc Tariff Boards from time to time ; and

(¢) when they propose to come to a decision on this question ¢

. The Honourable Bir Mubammad Zafrallah Khan :' {s) Government
g‘d :lg o:d opinion that it is unnecessdry to constitute @ permanent

. (b) Government do not admit .that evil effects result from the ap-
Dpointent of ad hoc Tariff Boards. RSN
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(¢) Does not arise. _

Mr. 8. Satyamurti : May I know why Government have not yet come
10 a conclusion in.favour of a permanemt Tariff Board, especially in
view of the fact that it is8 a judicial or at least a quasi-judicial body 1

The Honourable 8ir Muhammad Zafrullah Khan : Government do not
consider that that is any reason for comstituting a permanent Tariff
Board.

Mr. 8. Batyamurti : With regard to the answer to part () of the
question, have Government considered in their recent appointment of the
ad hoe Tariff Board for textile duties, that they have appointed two
gentlemen, one of whom is a representative of British comwerce, and
the other, a violent supporter of the Mody-Lees and Ottawa Pacts 1

The Honourable Sir Mubammad Zafrullah Khan : If the reference
is to Sir Alexander Murray, he is not a representative of British com-
merce. Ile was, I believe, connected for a long time with a firm that

carried on business in jute in Bengal.
” Mr. 8. Batyamurti : For whom 1
The Honourable 8ir Muhammad Zafrullah Khan : For that firm.

Mr. B. Batyamurti : For Britain,

The Honourable 8ir Muhammad Zafrullah Khan : In the interests
both of that firm and of India. And he has been Chairman of the
Associated Chambers of India and Ceylon. He has been a mémber of
the Bengal Legislative Council. Ile has been a Member of the late
Imperial Legislative Council, he has been a Member of the Council of
State, he has been a Member of this House, he has been a member of
three Royal Commissions. He has twice represented India in Internation-
al Labour Conventions at Washington and Geneva. With rogard to the
other gentleman, whether the referemnce is to Diwan Bahadur A,
Ramaswami Mudaliar, or to Mr. Fazal Ibrahim Rahimtoola, T do not
think that the allegation that they are violent supporters, either of one
pact or the other, 18 justified.

Mr. 8. Satyamurti : I am overwhelmed, but may I ask whether,
apart from being violent, Diwan Bahadur Ramaswami Mudaliar is not
a supporter of British preference, that is to say, of both the Mody-Lees
Pact and the Ottawa Pact, and what are the reasons why (Government
appointed him to this Qommittee, considering that it has got to make
very important recommendations on this particular matter ?

The Honourable S8ir Muhammad Zafrullah Khan: Government
sppointed Diwan Bshadur Ramaswami Mudaliar, because they thought
that he. was an excellent choice for this Committee.

Mr. 8. Batyamurti : I have no doubt about that, that suits them ;
but I am asking only one more question. Have Government considered
that appointing gentlemen to ad hoc Tariff Boards creates in them a
fecling that they will not be there for ever, and, therefore, they find
themselves in a more difficult position than they would be, if they were
permanently appointed 1 - = Frie o0 '

__ The Honourable Sir Muhammad Zafrullsh Xhan : No, I do not
agree, .
L20SLAD A8
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Mr, 8. Batyamurti : May I know whether the Government propose
to come to a decision on this question, namely, of having a permanent
Tariff Board, and, if so, when ¥ Part (¢c) of the question.

The Honourable Sir Muhammad Zafrullah Khan: The answer to
the first part of the question which I read out was that Government are
still of opinion that it is unnecessary to constitute a permanent 'fariff
Board. The next question is, when will your intentions change, when
will your opinion change. I am unable to say whether it will change,
and, if it does, when.

Prof. N. G. Ranga : In view of the fact that, in the interests of the
consumers, protection should be granted only for so long and for such
industries as there is a necessity, will Government consider the advisabi-
lity of establishing a permanent Tariff Board to make enquiries from
time to time to see whether the industries which are given protection
are properly run and efficiently managed and that the protection is
given only for the time being ?

The Honourable 8ir Muhammad Zafrullakh Khan: I have heard
the Honourable Member, but I am quite unable to follow the question.

Mr. President (The Honourable Sir Abdur Rahim) : Next question.

t290.*

Mr. 8, Batyamurti : I do not put question No, 290. That has been
already answered. I put No. 291.

NEw TYPE OF AEROPLANE FOR OPERATION IN INDIA.

201, *Mr. 8. Satyamurti : Will Government he pleased to staie :

(a) whether it is a fact that a new type of aeroplane for operation
in India and the middle East is at present undergoing trials
before experts of the Air ministry in London ;

(b) whether it is intended to use them for North-West Frontier
work ; and

(¢) whether Government propose to continue the work of bombing
the villages, and if so, why !
Mr. & R. F. Tottenham : (a) and (»). The answer is in the
negative,

(¢) The position of the Government of India has always been that
they are prepared to subscribe to any general international convention
regarding the abolition of military aircraft, but that in the absence of
such a convention they are not prepared to deprive themselves unilaterally
of the use of a weapon which, in certain circumstances and subject to the
restrictions and safeguards that are invariably imposed on its employ-
ment, hus proved itself an effective and economical adjunet to the pre-
servation of the peace of the Frontier.

Mr. 8. Batyamurtf : Is it or is it not a fact that International Con-
ferences have been asking for the abolition of bombing from the air on

tNot put by the questioner.
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the civilian population, and that the Governmeat of Great Britain
opposed that International Convention

Mr. G. R. F. Tottenham : No. That is not a fact.

Mr. 8. Batyamurti : Were the Government of India consulted abont
the abolition of bombing from the air on civilian population %

Mr. G. R. F. Tottenham : With reference to the Disarmament Con-
ference ! Yes, their views were asked for.

Mr. 8. Satyamurti : What were the views of the Government of
India ?

Mr. G. B. F. Tottenham : I have just stated them.

Mr. 8. Satyamurti : May I take it that the Government of India
are against the abolition of bombing from air on the civil population ¥

Mr, G, BR. F. Tottenham : The Government of India were prepared,
as I said, to subscribe to any general convention for -the abolition eof
military alrcraft but they were not prepared in advance of any such gene-
ral agreement to deprive themselves of a particular weapon which,
under certain circumstances, can be and is of great value.

Mr. 8. Satyamurti : May I take it that the position of the Govern-
ment of India is this—that, unless all military aircraft is abolished al-
together, they will not give up bombing from air on the civil popula-
tion {

Mr. G. B. F. Tottenham : 1 have explained as clearly as I can what
the policy of the Government is, but I must object to the statement t!la\;
the policy of the Government is, or ever has been, to bomb the civil
population. We have never done that.

Mr. 8. Batyamurti : May I know whether they are willing to
abolish unilaterally, if T may put that question to Mr. Tottenham,
bombing from air on the civil population 1

Mr. G. B. F. Tottenham : We have never bombed the civil popula-
tion.

Pandit Krishna Kant Malaviya : Did the Government of India
raise their voice when Great Britain wanted exception in favour of
the North-West Frontier, Iraq and other places {

Mr. G. R. F. Tottenham : The Government of India agreed with
His Majesty’s Government that it would be legitimate to make this
reservation regarding police bombing in their own areas. They agreed
to the establishment of the convention prohibiting bombmg as an
international weapon, but accepted the reservation of retaining the
power of air bombing for police purposes in their own areas. That
was at a certain stage in the Disarmament Conference.

PREVENTION o CONGRESEMEN FROM VISITING QUETTA.

292. *Mr. 8. Satyamurti : Will Government be pleased to state
whether their policy of preventing Congressmen from visiting Quetta had
any political considerations behind it !

The Honourable 8ir Henry Oraik : The answer is in the nezative.



By LEGISLATIVE ASSEMYBLY. [127a 8ze. 1935.

SAFEGUARPING OF THE INTERESTS OF INDIAN TN ZANZIBAR,

203. *Mr. Mohan Lal Saksena : (a) Have Government made any
representation to His Majesty’s Government with a view to safeguard-
ing the interests of Indians in Zanzibar as recommended by Mr, K. P. B.
Menon in his report !

(b) If so, what has been the result of the representation f

Sir Girja Bhankar Bajpai: (a) and (b). The attention of the
Honourable Member is invited to the reply given by me on the 4th
September, 1935, to Mr. S. Satyamurti’s question No, 118.

ImposiTION OF A PROEIBITIVE IMPORT DUTY ON ZANZIBAR CrovEs.

) £94 *Mr. Mohan Lal Saksensa : Is it a fact that the Indians in
Zanzibar bhave asked Government to impose prohibitive import duty om
Zanzibar cloves ¢ If 80, have Government considered the advisability of
legislating nceordingly *

8ir Girja Bhankar Bajpai : The answer to the first part of the
question is in the affirmative. As regards the second part, the atten-
tion of the Honourable Member is invited to the reply given by me on
;:qhe bth September, 1935, to part (c¢) of Mr. S. Satyamurti’s question
0. 144,

Mr. Mohan Lal Baksena : Are Government aware that Indians in
Zanzibar passed a Resolution urging upon the Government of India to
take immediate action including imposition of prohibitive duty on
cloves !

8ir Girja Bhankar Bajpai : Government have received a copy of
that Resolution. '

Mr. Mohan Lal Baksena : What action have the Government of
India taken t =

Bir Girja Shankar Bajpai: I explained that in my reply to Mr.
Satyamurti the other day.

. TREATY OF COMMERCE AND NAVIGATION BETWEEN GREAT BRITAIN AND
ZANZIBAR.

205. *Mr. Mohan Lal 8aksena : (a¢) Is it a fact that a treaty of

friendship, commerce and navigation exists between Great Britain and
Zanzibar ¢ '

(b} Tf so, will Government state whether they have considered if the
provisions of Clove Growers’ Assoeiation and clove importers’ decrees are
In contravention of the provisions of the aforesaid ‘treaty and furtl
whether the provisions of other decrees in question are in consistence wi
its provisions ¢

Bir Girja Bhankar Bajpai : (7) The attention of the Honourable
Member is invited to the statement laid on the table of,tha House with
rreference to the reply given to starred question No. 1322 asked by Mr.
S. Satyarhurti on the 2nd April, 1935. - . oL ' o

(3) In view of the fact that ‘_Jgem&fggoﬁl@hgﬁg&k Henour-

able Member is no longer in force, this question
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DrssATISFACTION AMONG INDIANS IN Fiu1 DUE TO THE PRrOPOaKD CHANGE IN
rHE BYSTEM OF REPRESENTATION IN MUNICIPALITIES AND THE LEGISLATIVE
CouNciL,

296. *Mr. Mohan Lal Baksena : (a) Is it a fact that steps ave heing
taken by the Government in Fiji to replace the present system of repre-
sentation in municipalities and the Legislative Council in Fiji by the
gystem of nowination !

(b) Are Government aware that the proposed change has caused great
dissatisfaction among Indians in Fiji ¢

(¢} If so, what steps, if any, do Government propose to take to stop
the proposed change in the system of representation ?

(d) Did the Colonies Committees, appoiuted by the Government of
India, snbmit to the Colonial Office any memoranda on the position of
Indians in Fiji ¢

(e) If so, will Government be pleased to state what recommendations,
if any, it made regarding municipal franchise ?

(f) Did the Colonial Office take any action on them ? 1f go, what ?

{g) Is the proposed change in the system of representatiun in conform-
ity with the ubuve mentioned recommendations 1

(k) Are Government prepared to consider the advisability of sending,
at an early date, a mission of enquiry to Fiji to study the situation on the
spot and to report on the problems now confronting Indians in that
eolony 1

() Is it & fact that Indians in Fiji have asked for such an enquiry {

Bir Girja Shankar Bajpai: (a) to (¢). I would refer the Ilonour-
able Member to the reply given by me on the bth September, 1935, to
Mr. Avinashilingam Chettiar’s guestion No, 149.

(d) to (g). With regard to municipal councils, the facts are these.
There are two Municipal Councils in Fiji of whom only one, viz., Suva,
is of importance to Indians. Under the Municipal Institutions
Ordinance of 1909, this Council was composed of members elected on
a common electoral roll, but as the franchise was restricted to persons
who could read, write and speak the English language, and the. town
of Suva was one single constituency, no Indian was ever elected to this
council. The Colonies Committee referred to by the Honourable Mem-
ber suggested that in order to ensure Indian representation on the
Munielpal Council of Buva, the principal Indian vernaculars should be
recognised as qualifying a person to vote, on the same footing as English,
and the town should be divided into wards. This recommendation,
thangh supnorted by the Government of Tridia, tras not accepted by the
Colonial Office. The choice thus lay between no representation
fndians and representation in equal strength with the other communitieg,
on a basis of nomination for all. The Government of India saw no ob-
feetion to this arrangement, provided that this ecould he secured with-
out nrejudied to ifs subsequent revision, shounld circumstances make thin
tuoktible, bn the basis of a common electorsl roll and ircogmitioin of
Indidri-werhnonlars as mmalifvidg tedts for +he municindl Yranchin - da
the same terms as English. They have acquiesced in the change from
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the old system, which left the Indian unrepresented, to the presemt
which gives him equal representation with Europeans and Fijians on
& nominated Municipal Council, on this understanding.

(k) The matter is under consideration. -
(1) The Indian Association of Fiji have asked for an enquiry.

Mr. Mohan Lal Saksena : When does the next election to the Legis-
lative Council take place ! *

8ir Girja Shankar Bajpai : The term of the Legislative Council has
been extended by a period not exceeding one year in order to enable
the different interests concerned to be consulted on this gquestion of
riomination versus election. -

Mr. Mohan Lal 8aksena : Are the Government of India sending &
representation on behalf of Indians in Fiji to the Colonial Office ?

8ir Girja SBhankar Bajpai : In reply to a question by Mr. Satyamurti
the other day, I stated that the Government of India would be sending
their representation to the Colonial Office after consulting the Standing
Emigration Committee of the Legislature.

REPRESENTATION FROM CERTAIN DRIVERS OF THE MoRADABAD DiIvIsioN,
East INDIAN RamLway.

297. *Mr. Mohan Lal Saksena : (¢) Will Government be pleased
to state if the Railway Board have received any representation from Abdnl
Bhakoor and other drivers working in the Moradabad Sub-division of the
East Indian Railway ? If so, what action have Government taken om
it ¢

(b) Is it a fact that in 1931 when they were made to accept reduced
ﬁy as u measure of economy, they were given an assurance that, on the

provement of financial position, they would be given the pay to which
.they?wnuld have been entitled in case they were drawing their original
pay ’

(¢) If so, why has their pay not been restored in accordance with the
aforesaid assurance !

Mr. P. R. Rau : The attention of the Honourable Member is invited
%o the information laid on the table of the House on the 2nd Septem-
ber, 1935, in reply to his starred question No. 395 asked on the 2lst
February, 1935.

APPOINTMENT OF A CoMMTTTEE BY THE CONGRESS PARTY IN THR ASSEMBLY TO
ENQUIRE INTO AND REPORT UPON THE ADMINISTRATION OF REPRESSIVE
Laws v BENGAL.

298. *Mr. Mohan Lal BSaksena: (z) Are Government aware
of the appointment of a Committee by the Congress Party in this House

tﬁ: enqlni,rc into and report upon the administration of repressive laws in
enga .

~ (b) Is it a fact that the Government of India, in consultation with
the Bengal Government, have issued a eircular to the effect that the corres-
pondence of the members of the Committee be specially censored and that
the report of the Committee shonld not be allowed to be published t ' -

-
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(¢) If so, will Government be pleased to lay on the table a copy of
the aforespid circular t

(d): Will Government be pleased to state the reasons for issuing such
a circular ¥

The Honourable 8ir Henry Oraik : (a) Yes.

(b), (c) and (d&). If such a circular had been issued, it would
necessarily have been of a confidential nature and an answer to these
parts of the Honourable Member’s question would, therefore, amount
to -giving publicity to the existence and contents of a confidential
‘document, which would be contrary to the public imterest.

Prof. N. G. Ranga : Was such a circular issued at all {

The Honourable Bir Henry Craik : I say that if such a circular had
been issued, it would necessarily be of a confidential nature, and it
would be contrary-to the public interest to give publieity either to the
existence or the contents of a confidential documnent.

Mr. Mohan Lal Saksena : Are (Government aware of the United
Press message of the 30th May, reporting that sueh a cireular had been
issued and which runs as follows :

‘* The United Press reliably understands that the Government of India after com-
sultation with Provincial Governments especially the Government of Bengal, have finally
decided to put a ban on the Report of the Committee appointed by the Assembly Congress
Party to investigate and report on the question of repression in Bemgal. The Govern-
ment views this move on the part of the Congress with disfavour and allege that the
Committee is collecting deliverately one-sided information which is ealeulated to bring
the Government of India into contempt not only in this country but in the eyes of tho
nations of the world. Tt is understood that strict censorship has been advised to be
kept on the correspondence between members of the Committee and immediately the
report ir ready to forfeit it under the Press Aect.’’

Is it a fact that a cirecular has been issued on these lines !

The Honourable 8ir Henry Oraik : I have already said that T cannot
answer that.

Mr. Mohan Lal Saksena : Is the Honourable Member aware that my
correspondence is being strictly censored 1t

The Honourable Sir Henry Oraik : No, Sir.

Mr. Mohan Lal 8aksens : Will the Honourable Member believe me
when I say that letters addressed by two Honourable Members of this
Assembly were despatched to me, but they have not been delivered to
me 1

th The Honourable 8ir Henry Oraik : I have no knowledge about
at.

Pandit Krishna Kant Malaviya : Will the Honourable Member
kindly make inquiries and find out ?

The Honourable 8ir Henry Craik : No, Sir.
Pandit Krishna Kant Malaviya : Why not !

o Mr. President (The Honourable Sir Abdur Rahim) : Next ques-
on, ’



850 LEGISLATIVE ASSEMSBLY. [12r= Ber, 1985,

Pusuorry 10 TEE PART-DELIVERED SPEECH OF THR Law MEMBER
oN Mr. B, Das’s INDIAN CrRnMINAL Law AMENDMERT (REFEAL). BrnL,

299, *Mr, Mohan Lal Baksena ! (a) Is it a fact that {he part-deliver-
ed speech of the Law Member in connection with Mr. 3. Das's Bill to
repeal Criminal Law Amendment Act was sent to various Liocal Govern-
ments with instructions that it may be translated and distributed among
the public ¢

(b) Is it a fact that special efforts were made to give publicity to
that speech ?

The Honourable 8ir Henry Oraik : (a) and (b). Government con-
gidered that the speech contained information of great importance which
was not generally known to the public and that it merited wider ecircula-
tion than it would obtain through the Press and for these reasons they
arranged for copics of the speech to be widely distributed.

Prof, N. G. Ranga : Why is it that Mr. Das’s speech was not also
circularised simultaneously, so that the public might be able to get am
impartial idea of that debate ?

The Honourable Bir Henry Oraik : That was for Mr, Das to do.

Mr. 8. SBatyamurti : Is this the first time that speeches delivered by
Honourable Members of the Government are specially circularised to
various Local Governments, with a view to giving them instructions to
give them further publicity ?

The Honourable 8ir Henry Oraik : It has been done frequently.

Mr. Mohan Lal 8aksena : What was the hurry about it ¥ What was
the hurry about circulating the speech before it was actually com-
pleted 1

The Homourable 8ir Henry Oraik : The hurry was this that, obvions-
ly, the speech could not be completed before a period of at least six
months.

Mr. 8 8atyamurti : Do Government consider it fair to cireulate a
one-sided speech, without giving the Opposition an opportunity of meet-
ing those one-sided facts ¥ 'They may be false facts. Without, at the
same time, affording an npportumiy to the Opposition to econtradict
those statements of so-called fact. is it fair on the part of the Government
to circulate only a onesided speech ?

Mr. President (The Honourable Sir Abdur Rahim) : That is a
matter of opinion, Next question.

UNEMPLOYMENT PROBLEM. T

. 300. *Mr. Mohan Lal Baksena : (@) . Ane ., Gevemmment - gware
that lately there have been reports in t.he press of sumdes by individuals
and whole families on account. of unemploymt‘nt' . v
(b) Have Government taken ,any steps {9 tackle thp .pmhlun of un-
employment in the centrnlly-admm:stered areas ! .
(¢) Have Government got any information rmrdmg t‘ile utentnwl
unemployment prevailing amongst the educated classes of the centrally-
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administered areas ! If not, are Government prepared to make neoes-
sary srrangements for eollactmg statistios in this connection t

(d) Do Government also propose to consider the advisability of
appointing an enquiry committee !

The Honourable Mr. D. G. Mitchell : (s) I have seen one or two
reports of individual suicides attributed to unemployment : I am mnot
aware of cases of suicide by whole families.

(b) Yes. _

(¢) I would refer to the answer I have already given to Mr, Asaf
Ali’s starred question No. 265.

(d) Government do not propose to appoint a committee to deal with
the centrally-administered areas.

Prof, N. G. Ranga : Will Government please consider the advisability
of establishing some labour exchanges and employment bureaus in
eentrally-administered areas !

The Honourable Mr, D. G. Mitchell : There is no such proposal.

Mr. Mohan Lal Saksena : Did Government take any steps to verify
the reports published in the papers ?

The Honourable Mr. D. G. Mitchell : No, Sir.

Mr. M. Ananthasayanam Ayyangar : In reply to clause (¢) of the
question, T gather, the answer was that no steps are being taken by the
Government of India to organise unemployment relief and that no statis-
tics have been gathered till now. If the Government propose at some
future date 1o adopt or undertake such relief measures, is it not necessary
for them to know what exactly is the number of people unemployed 1

The Honourable Mr. D. &. Mitchell : It is no doubt most desirable
to have that information if the information could be compiled in a form
in which one could place any reliance, but the difficulty is that to com-
pile statistics of unemployment is a practically impossible task.

Mr. M. Ananthasayanam Ayyangar : Are not similar statisties col-
leoted in America and England ¥ Does not the Honourable Membnr
know that there are ten millions of unemployed people in America ?

The Honourable Mr. D. G. Mitchell : ‘‘ Unemployment ”’ is a nega-
tive thing, and it is very difficult to establish a negative. The figures
referred to, which are obtained in other countries, do not relate 4o
negative things. They are called ‘‘ statistics of unemployment ’’, but
they are, as a matter of fact, statistics of positive things, that is, of per-
sons who are in receipt of relief of various kinds.

Mr. M. Ananthasayanam Ayyangar : How is relief given befove it
is known how many there are who are unemployed !

The Honourable Mr. D. G. Mitchell : These forms nf rellef were
started in Bogland, for instance, by the trades unions fheﬂkelvou nnd
bno bem graualy expanded.

Ansfithiss m Ayys Were there no statistics of
unm?ﬂ&'f' fent héfore ”g&wméhyﬂ,f::?r were started n Em:zlm:ﬂlt *
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The Honourable Mr. D, G. Mitchell : The trades uniong themselves
provided them. Again, they were figures of positive things ; they
were figures of members on the trade union registers who were out of
Job. . - o ' '

Mr. M. Ananthasayanam Ayyangar : Are not women also in England
getting relief by way of maternity relief 1 o .

The Honourable Mr. D. G. Mitchell : Sir, I fail to understand the
Honourable Member’s question. If there are figures of women in

England in receipt of maternity relief, again they are positive things
.and could be casily eounted.

Mr. M. Ananthasayanam Ayyangar : Sir,........

Mr. President (The IHonourable Sir Abdur Rahim) : The question

has been sufficiently answered. The position is quite clear now. Next
question. ’

SECRETARY OF STATE's CoNCEPTION OF PoLrTicAL OFFENDERS oF THE CIVIL
D1soBEDIENCE CLASS AND BoMB-THROWERS,

301. *Mr. M. Asaf Ali: (¢) Has GQGovernment's attention been
drawn to a statement, which the Secretary of State is reported to have
made in the House of Lords with reference ton an amendment of Lord
Faringdon to clause 26 of the Government of India Bill (disqualification
of offenders) in which the Secretary of State opined that there was no
difference between one who participated in civil disobedience and a person
who threw a bomb at a Viceroy ¢

(h) Are Government aware of the difference between the two rlassen
of offenders deseribed above ?

(¢) If su, have they taken any step to rectify the Secretary of State’s
eonception of political offenders of the civil disobedience elass and bomb-
throwers !

The Honourable 8ir Henry Oraik : (a) Yes. I will read an extraet
from the official report of the Secretary of State’s speech :

‘‘ One of the difficulties in meeting the request of noble Lords opposite is due to
the fact that in India there in no distinetion between a political and a eriminal offence.
It is very often difficult to discriminate between a oriminal and a political offence in
any country, and certainly in Indinn Inw no distinction is made. I am rather wonder-
ing whether my noble friends opposite would suggest that the Indian gemtlemdn who
bombed my noble friend here (Lerd Halifax) was guilty of a criminal offence or a

political offerice. I think it would be found diffienlt to decide whether it was a criminal
offence or a political offence.’’

The observations do not appear to me to justify the construction put
on them by the Honourable Member.

(b) and (c). Do not arise.

DEcrEAsE IN THE INDIAN EXPORTS TO OERTAIN COUNTRIES.
302. *Mr. M. Asaf Ali: (o) Is it a fact that Indian exports %o
France, Germany, Italy and Japan have fallen during the last two years 1

. (b) Will Government be pleased to furnish comparative .f#gunes for
the last five years including 1935, to show the percentage of decrease ..
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(¢) Can Government explain the causes of this decrease and say how
far it is due to the operation of the Ottawa Agreement ? '

The Honourable 8ir Muhammad Zafrullah Khan : (¢) and (b). The
Honourable Member is referred to Volume II of the Annual Statement
of the Sea-borne Trade of British India for the year ending 31st Maroch,
1934, and Monthly Accounts relating to the Sea-borne Trade and Navi-
gation of British India for March, 1935, copies of which are available
in the Library of the House.

(¢) The decrease in Indian exports to certain countries is due partly
to the continued depression in world trade and partly to the adoption
of restrictive measures by these countries for the purpose of safeguard-
ing their industrial and monetaty interests.

Mr. M. Ananthasayanam Ayyangar : When were the first restrictions
imposed on the imports of goods into Japan and other countries ?

The Honourable 8ir Muhammad Zafrullah Khan : I am not aware
of the date.

Mr. M. Ananthasayanam Ayyangar : Was it not after 1932—the date

of the conclusion of the Ottawa Pact ¢

The Honourable 8ir Muhammad Zafrullah XKhan : [ am unable to
say.

Prof. N. G. Ranga : Is it not a fact that the exports of groundnut
to Italy and Germany have considerably fallen during the last few
years !

The Honourable 8ir Muhammad Zafrullah Khan : I cannot say.

LeAsE oF LAND BETWEEN DELHI AND BHAHDARA TO MR, WaUGH.

303, *Mr. M. Asaf Ali : (¢) How many acres of land between Delhi
and Shaldara, and on what terms, have the Delhi GGovernment leased to
Mr. Waugh ¢

(b) How much of this land has been actually under cultivation, and
for how long ¢

8ir Girja Bhankar Bajpai ! (¢) 718.33 acres in Shahdara were
leased to Mr. Waugh for a period of 25 years from the 1st April, 1923.
The lessee was given the option of acquiring proprietary rights at any
time during the currency of the lease, at a price to be determined at the
time of purchase. He was to pay land revenue at Re. 1 per acre for the
first two years, Rs. 2 per acre for the next three and after that at cur-
reut rates. A malikana at half the revenue rate was also to be paid.

(b) In 1934, 268 acres were actually under cultivation. The whole
area was p:cv:ously lying waste, and this portion of it was broken up and
brought under cultivation between 1923 and 1934.

Mr. M. Asaf Ali: Will the Honourable Member kindly tell me
whether he has any knowledge of the number of cultivators who had
been disposscssed before 1923 on account of the acqumt:on of land in
connection with New Delhi 1

Sir Qirja Shankar Ba Idonotthmkthltthuhuanythm
to do with the aequisition land for New Delhi. Asregardlthupnrtf
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cular ares, as. I have already informed the Honeurable Member,
my information is that at the time when it was.leased it was lying
waste, go no cultivators could have been dlsposseaaed

, Prof. N. G. Ranga : May I ask, Sir, if Government have considered
the snggestion of granting this land to & co- operative society of
peasants so that they might be able to utilise it better than the indivi-
dual who is usicg it only for himself ¥

8ir Girja Bhankar Bajpai : Sir, seeing that the lease to this parti-
cular individual was given eleven years ago, and I also gather that it was
actually sold in October, 1934, it is not possible for (Government, at
any rate, to give it to a co-operative society.

CULTIVATORS AFFECTED BY ACQUISITION OF LAND FOR THE Pusa INBTITUTE
IN DgLHI.

204, *Mr. M. Asaf Ali: (a) How many cultivators of the Delhi
?mvince arc likely to be affected by aequisition of land for the Pusa
nstitute *?

(b) How do Government propose to provide such persons with cultiv-
able land elsewbere ¢

8ir Girja Bhankar Bajpai: (a) and (b). Steps have been taken to
acquire 474 acres of land. This area constitutes about a third of the
total held by the 250 cultivators affected. The cultivators, portions
of whose holdings have been acquired, were told that, if they wished,
recommendation would be made to the Punjab Government to provide
them with land in the neighbouring districts of the Punjab where Gov-
ernment lands are available but so far they have not made any applica-
tion.

Prof. N. G. Ranga : Is there any culturable land at all in that
neighbonrhood which could possibly be granted to these people ¢

8ir Girja S8hankar Bajpai : I can assure my Honourable friend that
if culturable land in the neighbourhood in the possession of Govern-
meni were available, assistance would have been given to these people
to make use of it.

Prof. N. G Rangs: Could it not have been possible for Govern-
ment to have thought of establishing this Institute a little farther off,
so that these pecple might not have been dispossessed of their houses 1

Bir Girja Bhankar Bajpai : Unless this Institute had been estab-
lished on waste land, somebody or other was sure to have been dis-
posscssed.

Mr. M. Asaf Ali: Can these cultivators be accommodated by Mr.
Wangh, beeanse he possesses 718 acres of land f

8ir Qirja Shankar Baejpai : The geographical position rather is that
this land is taken on this side of Jumna whereas the other land is across
the Jumna, and [ hardly think that these people would eare to go aeross
the Jumna in order to cultivate the land there.

Mr. M. Asaf Ali: They have already bgen di ospesaed of their
land which hus been acquired by Government and  so they will be
prej:am] to o anywhere to cultivate lsnd -&nd sntﬂinl-y dorc-i the
Juritth “whieh iz énly a guestion -of about two miles; .
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i+ Sir Girje Shankar Bajpai : 8ir, I think my Homourable friend did
pot quite follow. what I said. I said that it is only ome-third of the
land belonging to these cultivators that has been acquired. In other
words, there bas hardly been a single case of complete dispossession.
What has happened is that a small plot of land has been taken from

the total holding.

Revving or CongEsTION IN OLp DxLEL

- 305. *Mr. M. Asaf Ali : (a) Have Government taken any steps to
make nuzul land in the Delhi Province referred to in my question No. 151
of the last session, available for relieving congestion in Old Delhi ¢

(b) Have Government invited the attention of the Ielhi Municipal
Committee to my questions Nos. 100 and 101 (¢) to (g) and their answers 1
If 8o, when, and if not, why not ¢t

8ir Q@irja 8hankar Bajpai : With your permission, Sir, I shall
answer parts (¢) and (b) together. The Government of India have
decided to place an officer on special duty at Delhi to ascertain, with
greater definiteness than has been attempted so far, (i) the nature and
magnitude of the problem of congestion, (i) the extent to which the
measures already undertaken or now in progress provide a solution,
(¢#) the manner in and the extent to which these processes need to be
supplemented, (iv) the agency to which the supplemental measures
should be entrusted, and (v) the expenditure involved and the best
way of providing it. As soon ag the report of the investigating officer
becomes available, Government will examine it and take up the ques-
tion as to what action is desirable and practicable.

Mr. M. Asaf Ali : May I know if the officer appointed is also an
expert in matters which have been entrusted to him ¢

Sir Girja Shankar Bajpai: Tt has not been possible to find an
officer who was expert in town-planning. and. at the same time, expert
in the loeal conditions of Delhi, but T can assure my Honourable friend
that, in the process of investigation, if he needs expert assistance of a
technical character, that assistance wil]l be forthcoming.

BEPORT cALLEp POR BY THE CoMMISSIONER OF INOOME-TAX, BIHAR AND
Orissa, IN APPEAL CASES,

306. *Mr. Ram Narayan 8ingh : Will Goverament be pleased to
gtate if it is a fact that the Commissioner of Income-tax, Bihar and Orissa,
calls for a report from subordinate authorities invariably in each case in
which an appenl is filed to him * If so, is that report of a confidential
nature, and iy the assessee entitled to a copy of sush report !

Mr. A H. Lloyd : The Commissioner of Income-tax calls for re-
ports from Income-tax Officers on the allegations made in the petitiond
of appeal under section 32 as well as on those in petitions under
gection 33, whenever there is any point raised which has not heen pro-
perly or folly ‘dealt with in the orders #f the - lower antherities. No
report i oa]led for where such report ig not necessary.

In the ordmar\ coyrse the raparts  of Ineomq-tax Oﬂicem are,

toppted, as :-m-ﬁdent:al ‘Buf very often the Caommissioner of Ingome-
tax, Bihar and Orissa, has given the assessee a copy of the report if
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asked for by the assessee when the report does mot contain any..con-
fidential matter. It is.often necessary to inform the assessee of the
substance of the Income-tax Officer’s report in order to enable the
Commissioner to decide the assessee’s oObjection.

REGULATION OF INCOME-TAX ASSESSMENT IN BIEAR AND ORIsga,

307. *Mr. Ram Narayan Bingh : (@) ls it a fact that there is a
practice prevalent in Bihar and Orissa of regulating income-tax assess-
ments by means of confidential circulars and instructions issued by the
Commissioner 1

(b) Ts it & fact that a complaint of such a nature wa: made on behalf
of the Maharsjadhiraja of Darbhanga in the civil suit instituted against
the Commissioner and Assistant Commissioner of Income-tax, Bihar and
Orissa ?

Mr. A, H, Lloyd : (a) The answer is in the negative. The Income-
tax Officers someiimes consult the Commissioner on points of law
arising in the course of assessments and receive instructions asked
for. '

(b) Tt does not appear from the records that such a complaint was
made in the civil suit instituted by the Maharajadhiraja of Darbhanga.

Mr. Ram Narayan 8ingh : Is it not a fact that the Maharaja-
dhiraja of Darbhanga brought a eivil suit against the Commissioner
and Assistant Commissioner of Income-tax and that the suit was
hushed up simply because the Commissioner was personally criminally
involved in it !

Mr. A, H. Lloyd : The answer to the first part of the question is
in the affirmative, and the answer to the second part ig in the
negative, -

Mr, T. 8. Avinashilingam OChettiar : What happened to the civil
suit !

Mr. A H. Lloyd : If the Honourable Member will put down a
question, T will give an exact answer.

ABSENCE OF WAITING ACOOMMODATION FOR ASSESSEES IN INcOME-TAX OFFICES
IN BrEAR AND ORIssa.

308. *Mr. Ram Narayan 8ingh : Are Government aware that in most
of the Income-tax offices in Bihar and Orissa there is nc proper accom-
modation for the waiting assessees  1f s0, do Government propose to do
anything for their comfort 1

Mr. A H. Lloyd : Steps are being taken to provide better accom-
modation for ussessees. In several Income-tax Offices an extra room is
already set apart for them.

GRIRVANCES OF TEE INOOME-TAX STAFF IN BIHAR aND ORISss.

- 309. *Mr. Ram Narayan 8ingh : (a) Has the nttention of Govern-
ment been drawn to the articles published in the Indian Nation, Patna,
dated the 12th and 24th June, 1935, under the caption *‘ The grievances
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of the Income tax staff '’ 1 If so, what act.mn if any, have t.hey tekeu or
propose to tuke to remove those grievances ! '

(b) Are Government aware that there is great discout:nt among the
Income-tax stafl, Bihar and Orissa, against the unreasonably harsh and
insulting treatinent which is constantly meted out to them by the Comn-
missioner of Income-tax ¥

(¢) Is it 8 fact that the Commissioner of Income-tax, Bihar and
Orissa, uses unparliamentary and insulting language towards his sub-
ordinates in official letters and documents !

(d} Are Government aware that an impression is abroad that the
concurrence of the Commissioner of Income-tax, Bihar and Qrissa, to the
proposals of hiv office in the easential matters of prowmotion, postings and
transters of the staff is a mere formality 1

(e} 1w it a fact that complaints of such nature were made against the
office stuft of the Commissioner from time to time ¢ 1f so, what action
did Government take to eradicate the evil ?

(f) Is it a fact that when complaints of such nature were made in
the past, the Commissioner of Income-tax reported o the (overnment
of India that such complaints were made at the instauce of iuterested
persons

(g) Do Government propose to institute a regular enquiry irto the
easting adroinistration of the Income-tax Department, Bihar and Orissa,
in order to remove the complaints and defects and to place it on a satis-
factory besis ?

The Homourable 8ir James Grigg: (¢) Yes. The two letters
which appeared in the Indian Nation to which the Honourable Member
refers suggest that there is a sense of insecurity in the Bihar and
Orissa Inenme-tax Service, because there were some retrenchments of
officers in 1932 ; and, secondly, that as all the officers of the Depart-
ment are placed under the control of one officer, viz., the Commissioner
of Income-tax,—if that officer is not strong and impartial, the interests
of the subordinate officers may suffer by intrigues in the department
and the officers may be subjected to wundeserved *‘ pin-pricks’’.’ The
officers of the Department know that the retrenchments made in the
Income-tax Department as well as in other Departments were non-
recurrent measures necessitated by the financial stringency of the
time, and are not likely to be repeated. They, therefore, have no
reason for Inbonring under a sense of inseeurity. The Government of
India agree¢ with the other sentiments expressed in the letters though
not with the implication that the situation suggested actually exmta
and do not consider that any action is called for.

(b) and (¢). The answer is in the negative. The Bihar and
Orissa Income-tax staff both Gazetted and Ministerial have their own
recognised Associations and have never complained of harsh or insult-
ing treatment on the part of the head of the Department or un-
parliamentary language in official letters or documents,

(d) The sugpgestion made in the question has no foundation.
L206LAD B
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(e) The answer to the first part of the question is in the negative.
The second part of the question does not therefore, arise.

(f) No,

(g) No. T

MUSLIME APPOINTED AS SUGAR INSPECTORS.

310. *8ir Muhammad Yakub : (a) How many Bugar Inspectors
were appointed last year and how many of them were Muslims ¢

(b) TIs it a fact that one of the Muslims appointed last year has
resigned !

Mr. A H. Lloyd : With your permission, Sir, 1 shall answer ues-
tious 310 and 311 together. The staff employed in connection with the
administration of the sugar excise duty is under the control of the
Provincial Governments. The Government of India have, therefore, no
information regarding appointments of Sugar Inspectors, and the orders

relating to the reservation of posts in Central Services do not appiy to
such appointments.

8ir Muhammad Yakub : What does the Honourable Member mean
that the orders of the Government of India do mot apply to ‘‘ such
appointments ' ¢

Mr. A H. Lloyd : The appointments of sugar inspectors made by
Provincial Governments.

8ir Muhammad Yaknb : Are not the Government of India taking
the excise duty from sugar ?

Mr. A, H. Lloyd : The excise duty is levied on behalf of the Govern-

ment of India by the Provincial Governments working as agents to the
Government of India.

8ir Muhammad Yakub : Cannot the Government of India direect the
Provincial Governments to make recruitment aceording to the rules

which have been issued hy the Government of India about recruitmnent
in the Central Services 1

Mr. A  H. Lloyd : T am not aware that that question is being con-
sidered.

Bir Muhammad Yakub : Will Government consider this questiou ?

Mr. A H Lloyd : I am prepared to consider whether anything
could be done in that direction.

Mr. A K. Fuxlul Hug : Does it come to this that the Government
of India cannot help the Muslims in this matter 9

Mr. A. H. Lloyd : It comes to this that the Government of India
have not interfered with the arrangements of the Provincial Govern-

ments _in a subject which the Provincial Governments are administering
as their agents.

Mr. Lalchand Navalrai : May 1 know if the Government of India

are in a position to get information from the Provincial Governments

on questions like these when Honourable Members of this House want
information ¢
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. Mr. A. H. Lloyd : It depends upon the opinion of the Gévernment
of India as to the valuc of the information if obtained.

Mr. Lalchand Navalrai: Am I to understand that the Government
of India attach no value to the questions put today ?

Mr. A. H Lloyd : The Government of India do not consider it
necessary to interfere with the arrangements made by Local Govern-
ments for recruiting staff for the administration of a Central subject
when the Local Governments are working as their agents.

8ir Mubammad Yakub : Am I to understand that the Resolution
which was issued by the Home Department last year was merely #n
éve-wash and there was no substance in it ?

Mr. A H. Lloyd : No, Sir. The amount of staff employed by the
Provineial Governments as agents of the Government of India—at least
80 far s the Board of Central Revenue is concerned—is negligible cor-
pared with the amount of staff employed directly by the Central Govern-
ment.

8ir Muhammad Yakub : Are Government aware that many back-
doors are open in the Government of India to nullify the effeet of the
Home Department Resolution regarding communal representation ?

Mr. A. H. Lloyd : No, Sir.
8ir Muhammad Yakub : Are the Government of India prepared to
make a survey of the effeet of their Resolution !

Mr. A H. Lloyd : The Government of India are not prepared to
undertake any survey of the kind mentioned by the ITonourable Member
unless they are satisfied that there is some foundation for an allegation’
of the nature made by the Honourable Member.

Mr. President (The Honourable Sir Abdur Rahim) : Next question.

RecrUITMENT OoF MusLiMs A8 SUGAR INSPECTORS.

t311. *Sir Muhammad Yakub : (a) What is the total number of
Sugar Inspectors which the Government of India are going to recruit this
vear 1

{(b) Do Government propose to observe their orders for reservation
of 26 per cent. of the posts for Muslims ¥ 1If not, why not ?

PERCENTAGE FIXED FOR MUSLIMS ON THE A8saM BENGAL RarLway.

312, *Dr. Ziauddin Abhmad : (¢) Will Government be pleased to
state the percentage which the Rallway Board has fixed for Muhammadans.
on the Assam Bengal Railway

(b) Was this percentage communicated to the Agent of the Assam
Bengal Railway ¢

{(¢) Was the Agent instructed, directly or indirectly, to give the
percentage fixed for the Mussalmans to other communities f

(d) Did the Agent follow the instruetions of the Railway Board in
the recent rceruitments !

tFor answer to this question, see answer to qunestion No. 310,
L206LAD »2
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.. Mw P.'R, Rau: (a), (b) and (d). The Railway Board’ suggested
that 35 per cent. of all vacancies in the subordinate posts to.be fllled
in future by direct recruitment should be reserved . for Muslims. . This
has been accepted by the Board of Directors and the operation of the
orders will be watched by the Government of India by means of state-

ments which Railway Administrations are required to submit gquarterly.
(¢) No.

Enquiry 1810 THE CoNDUOCT OF AN IMPERIAL SERVICE OFFICER,

312. *Bardar Mangal h: (a) Will Governmeut flease state who.
is 8 competent authority to order an enquiry under Act XXXVII of 1850
into the conduct of an Tmperial Service Officer !

(b) Will Government please state how many officers of the Imperial
Serviees have been tried under Act XXXVII of 1850 by one Commissioner
snd how muny by more than one !

The Honourable 8ir Henry Oraik : (¢) The authority is the Gover-
nor General in Council,

(b) I regret T am nnable to supply this information the eollection
of which would necessitate an examination of the records of every
inquiry held under the Act.

REORUITMENT OF MUSLIMS IN THE ENGINEERING DEPARTMENT OF STATE
Ramwways.

314. *8yed Gbulam Bhik Nairang: (a) Will Government be
pleased to state the respective numbers of Muslim und non-Muslim
employees in the Engineering Department of the severel State-owned
Railways 1

(0} In view of the paucity of Muslim employees in the Engineering
Department of the State-owned Railways, are Government prepared to
order that fresh recruitment to the said Department may be confined to
the Muslims, when qualified Muslim candidates are .available, till the pro-
poption of Muslim employees in the Department comes up to that contem-
plated by Government orders bearing on the subject !

. Mr. P. B. Rau: (a) Government regret they are not prepared to
supplement with figures for individual Departments the information in
regard to communal representation in railway services which is siven
in the Annual Administration Report of Indian Railways. :

(b) No. 1 would invite the Honourable Member’s attention to
paragraph 5 of the Memorandum of Supplementary Instructions, issned
by ‘the  Government of India, Home Department, in May, 1935, a copy
of which is, I believe, in the Library of the House. ' -

CANCELLATION OF THE PAsSsPoRT oF MR. Masani or BoMsav.

315. *Prof. N. @. Ranga : (a¢) Are Goverument uware of the fact
that the passport granted in India to Mr. Masani of Bombay, one of the
socretaries of the All-India Congress Socialist Party was seized by the
Police in England in order to prevent him from visiting any of the con-
tinental countries even for purposes of health ¥ '
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(b) If so, what are the special political or other re#isons for which he
is thus disabled and insulted {

(¢) Ts it the intention of Government to prevent any or all the Indmn
Bocialists from visiting any of the continental countries 1

(d) If not, why is Mr. Masani subjected to this disability 1 If so,
is it to prevent him or them from either studying the socialist activities
and policies of the continental countries or from carrying on propaganda
on behalf of the Indian Congress Socialists

(e) If so, what is the justification for such an action ?

The Honourable 8ir Henry Craik : (a) to (¢). I am aware that Mr.
Masani’s passport was impounded in England. This action was taken,
not beeause Mr. Masani is a Socialist but because the Governmeut of
India considered that Mr. Masani’s activities in India were such as to
mske it undesirable that he should be in possession of a passport for
travel abroad. His passport was renewed subsequently in view of
certain assurances being given on his behalf in England.

Prof. N. G. Ranga : With reference to the reply to part (¢), is it
the intention of the Government to prevent only Indian Socialists from
viriting Continental countries ?

The Honourable 8ir Henry Oraik : I said that this action was not
taken because Mr. Masani was a Socialist.

Mr, 8. Satyamurti : What is the nature of the activities of Mr.
Masani or of any other person in India, which, in the judgment of the
Government of India, will dis-entitle them to have passports to travel
to foreign countries ?

The Honourable Bir Henry Oralk : That is a very wide question
which T cannot answer in a few words.

Mr. B. Satyamurti : May I have a rough idea ¥ Apart from violent
activities, are there any non-violent activities ‘which are likely to bring
such people within the mischief of the prohibition which the Govern-
ment of India apply in granting passports to travel to foreign countries ?

The Honourable S8ir Henry Oraik : Close association with the Com-
munist Party would be one of the reasons, and, for example, if we knew
that the person intended to visit a Communist Conference at Moscow,
we would probably refuse to provide him with a passport.

Mr. 8. Batyamurti : Was Mr. Masani going to attend the Communist
Conference at Moscow !

The Homourable Sir Henry Oraik : I do not know.

Mr. 8 Batyamurti : Then, on what information, did Govornmrm
wilhhold permission to Mr, Masani to travel to certain countries !

The Honourable 8ir Henry Oraik : I did not say that was the ex-
elusive reason ; there were other reasons.
‘Mr, 8. Satyamurti : What are they !

The Honourable 8ir Heary Craik : Close association with the Com-
munist Party is one of the chief reasons.
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Prof. N. G. Ranga : Is it not a fact that Mr. Masani has, for the
last two years, been carrying on Congress socialist propaganda and
nothing else, and that he is not connected with any Communist organi-
zation or Communist propaganda ?

The Honourable 8ir Henry Oraik : T do not think that is a fact.

PrOTEOTION TO THE INDIAN SERICULTURAL INDUBTRY.

316. *Prof. N. G. Ranga : (a) Will Government be pleased to state
whether the Tariff Board has made certain recommendationg anggesting
the imposition of protective duty upon the imports of foreign silk and
gilk-yarn in order to protect the Indian Sericulture {

(b) If so, when and what are those recommendations ?

(¢) What is the action teken by Government upon those recom-
wmendations 1

(d) Are Government aware of the fact that the imports of silk and

gilk-yarn are just the same or even more in spite of the import duty
levied t '

(e) If so, what are the comparative figures of imports f>r the year

preceding the raising of the import duty and the years since its imposi-
tion 1

(f) What are the prices quoted for those imports in the year pre-
ceding the raising of the import duty and since its imposition ?

(y) Are Government aware that the present import duty has not

tended to give any appreciable protection to the Indian Sericultural
Industry 1

(k) Are Goverument prepared to econsider the advisability of leyying

a higher import duty under the Safeguarding of Industries Act to proteat
the Indian sericultural industry ?

The Henourable 8ir Muhammad Zafrulleh Khan : (a) Yes, Sir,

(b) and (¢). Attention of the Honourable Member is invited to gl)
the Report of the Indian Tariff Board regarding the grant of protection
to the Bericultural Industry, and (2) the Indian Tariff (Textile Protec-
tion) Amendment Act. 1934, copies of whieh are available in the Library.

(d),(e) and (f). Attention of the Heomourable Member is invited to

;ht; iAccom‘:,ta relating to the Seaborne Trade and Navigation of British
ndia. i '

(9) Representations have recently been received to the effect that the

existing import duties are inadequate “These are recéiving the attention
of Government, .

Mare(}{f)u;r'.‘;}: Safeguarding of Industries Act, 1933, lapsed on the 31st

.1 may add to the written reply that, during my. recent teur to kouth
India, representations were made to me also, apart from the representa-
tiems received by the Department, and the whole question is being ‘very
carefully considered. C
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Mr. 8. S8atyamurti : When was the first representation received by
the Government for protection to the sericulture industry ?

The Honourable Bir Muhammad Zafrullah Khan : Before the Tariff
Board was set up ?

Mr. 8. SBatyamurti : When was it received !

The Honourable 8ir Muhammad Zafrullah Khan : Does the Honuur-
able Member mean when the first representation was received that an
enquiry should be made for affording protection before the Tariff Board
was set up ¥ If so, I have no information.

Mr. 8. Satyamurti : Is it not some years !

The Honourable Bir Mubammad Zafrullah Khan : I could not say.

Mr. 8. S8atyamurti : How long do you propose to consider this
matter ¢

The Honourable 8ir Muhammad Zafrullah Khan : So far as the
Tariff Board report is concerned, it was considered and action taken
upon it and the Indian Tariff Textile Protection Act of 1934 was passed.
1 think the Honourable Member is under a misapprehension. Since the
Act was passed and the duty was imposed, further representations have
been received that adequate duties have not been levied. With regard
to this, further representations have been made since the duty was
levied which was only a few months ago, and now the whole matter is
being considered.

Mr. 8, Satyamurti : [ am asking about clause (g) of the question.

The Honourable 8ir Muhammad Zafrullah Khan : As I said, it is a
question which requires consideration. The manufacturers of silk, or
rather those who are interested in the rearing of silk worms and the
preparation of silk, have made representations since the passing of
that Aect that the duty levied is not adequate. Inasmuch as the Aect
itself was passed in 1934 and these representations have only been
received during the last few weeks, the matter is being taken up hgain
and is being looked into. I have not been able to appreciate the real

point of the question.

IMPROVEMENT IN THIRD CLaSs CARRIAGES ON RAILWAYS IN INDILA,

317. *Prof. N. G. Ranga : (¢) Will Goverament be pleased to state
the progress made since last Seasion of the Assembly in the develupment
of a new and better third class carriage ?

(b) Do Government propose to introduce this new model third class
carriage upon all the railways in India !

(¢) If not, what steps do they propose to take to see that the third
¢lass oarriages of all the railways and particularly the Company-
managed Railways are also improved !

(d) What is the estimate of additional cost to be incurred by intro-
ducing this new model carriage on State-managed Railways alone ?

Mr. P. B. Rau: (a) A sample third olass coach of improved type
is at present being built by the Great Indian Penimsula Railway. It
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will -be -ready for inspection by the members of the Central Ad'ﬁsory
Conneil for Railways during the next Delhi Session.’

(b) and (¢). If approved, the mew type will be adopted as the
future standard for the State-managed Railways. The Company-
meznaged Railways will be requested to adopt this standard d,eslgn

(d) It is estimated that the cost of the new type carriage will
exceed the cost of the present standard type carriage by Rs. 5,000.

Prof. N. G. Ranga : What is the estimate of the Government of
India for the comstruction of this new type of carriages as and when
the old type carriages come to be scrapped and new carriages are put
in their place ?

Mr. P. R, Rau : I cannot frame an estimate of that at the present
moment.

Dr. T. 8. 8. Rajan : What is the passenger capacity of the new
third class carriage ?

Mr, P. B. Rau : I believe it is 96.

Dr. T. 8. 8. Rajan : Has there been any difference of opinion with
regard to the total accommodation between the various State Railways
and Company-managed Railways ?

Mr. P. B. Rau: A drawing of this type was placed before the
Central Advisory Council last March or April, and it was discussed by
the members there and it was finally decided that a coach of that {ype
should be built in Bombay and should be brought to Delhi to be
.iuspected by them, and, after their inspection, they would be in a posi-
tion to give their advice as to whether any changes would be necessary.

Prof. N, G. Ranga : How many carriages come to be serapped
annually on account of their being too old { .

Mr. P. R. Rau : I think my Honourable friend must give me notiee
of that question.

Praomne oF CoMPLAINT Books ™ GUARDS' CARRIAGES AND AT JUNOTION
StATIONS.

318. *Prof. N. G. Ranga : Will Government be pleased ro stute
what action has been taken since last Session upon their promise to me
in answer to my question to see that complaint books are placed ‘in the
guards’ carriages in all trains and also at all the junction stutions ¢

Mr. P, R. Bau : In answer to the question to which. my Honourable
friend refers, I stated that I was having enquiries made with a view
to considering whether the suggestion should be brought to the notice
of other Railways and that when information was obtained I would place
it on the table of the House.

The suggestion was brought to the notice of certain principal

Railways and I am placing om the table of the House a statement
summarising the replies received.

Statement.

Assam Bengal Railway—8ince 1032 guards carry complaint books and a' hotice
to this effect is exhibited in the bath rooms of first and second glass compa rt.menu

Arrangements are being made for these notices, printed in the vernacular, %o putod
np in lower elass earriages.
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Bengal and North. Western Railway.—Co _lnnt books were intrgdused &% some
of the more important junctions from Novem 1931 and & notice is displayed
at stutions that this book is available. The Haad Tieket Collector carries this book
with him when checking trains and produces it on demand.

Bengal Nagpur Eailway.—Had experimented with a somewhat similar proposal
in 1928 when Conductor Guards were given forms to supply ta upper class passengers
in the event of their wishing to make any complaints. The experiment was not syccess-
ful and the arrangement was therefore discontinued. :

Bombay, Baroda and Central Indid Railway—Have introduced the complaint book
at Ahmedabad station and propose waiting to see the result of the experiment at
stations on other railways.

Eastern Bengal Railwey.~—QGuards carry a eomplaint book, and a notice to this
effect is exhibited in upper elass carriages. Arrangements are being made for similar
notices to be posted up in all carriages.

East Indian Railway.—Complaint books have beon introduced at certain selected
stations as nn experimental measure for one year, when a report will be submitted
to the Railway Bourd.

Great Indian Peninsulg Railway.—Complaint books huve been introduced at seven
important stations as an experimental measure for one year, when a report will he
submitted to the Railwuy Board.

Madras and Southern Mahratta Railway——Are experimenting by placing ¢ Bugges-
tion Books ’’ at one station.

North Western Railway.—A complaint book has been maintained as an experiment
at Lahore station since July 1938 and a notice to this effect is displayed at the
station. Onmly three complainta had been recorded up to May 1985 and, in view of
the small use made, the arrangement has not been extended to other stations. The
experiment at Luhore station will be continued and a report submitted to the Railway
Board after a year,

Jouth Indian Radlway—Are arranging to introduce com t books at some of
the mora important stations and a notice to this effect be exhibited. on notice
boards : aragraph regarding this being also inserted in the Railway's Coaching Time
Table and uide,

InFERIOR QUALITY OF FOOD BERVED IN THE VIZAGAPATAM INDIAN
ReFRESEMENT RoOOM,

319. *Prof. N. @. Ranga : (a¢) Are Government aware of the fact
thiat the sweets and other eatables sold in the Vizagapatam Indian Re-
freshment Room are cooked with oil and are unfit for human cousumption
and that a cup of coffee is charged 1§ annas as against 1} annas charged
in other ~imilar refreshment rooms ?

(b) Are Government aware also that the food given there is distinctly
of inferior quality to that served in other refreshment rooms ?

Mr. P. R. Rau: (g) and (). I am not aware what refreshment
room my Honourable friend is referring to. The Agent, Bengal Nagpur
Railway. states that there is no Indian refreshment room at Vizagapatamn
station. He adds that the price for a cup of coffee in the Railway’s
Indian Refreshinent rooms is one anna.

Prof. N. G. Ranga : Will the Honourable Member try to ancertain
the true facts, because I myself have been to this Indian refreshment
room at Vizagapatam, and it is still there !

Mr. P. R. Rau: May I know when my Honourable friend visited
that station !

Prof. N. G. Ranga : Only tw6 months ago.
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Mr. P R. Rau : I will make further inquiries on the point, but the
Agent has deflnitely told me that there is no such refreshment room.

RaiLway ConcessioN TiICKETS 188UED TO BTUDENTS.

330. *Prof. N, G. Ranga : (a) Will Government be pleased to state
on what conditions and principles are concession tickets issued to students
10 enable them to go to and from their schools !

(b) Which schools are recognised for this purpose ¥

Mr P R. Rau: (a¢) Concession tickets are issued on produmetion of

a certificate from the Head Master or Principal of the institution to whish
the parties belong as follows :

(1) to parties of not less than 15, when travelling to or from the
same stations ;

(2) to parties of not less than 4, when travelling for examination
or educational purposes :

() from their institution to their homes, or vice versa ;

(#1) from their institution to an examination centre, or
vice versa ;

(#tt) from their homes to an examination centre, or viee
versa.

(b) (¢) Schools teaching up to the primary, middle, high school or
entrance standards which are recognised by the Education
Department, i

(i) Colleges affiliated to a recognised University.

(47) Medical schools, technical, commercial, industrial and agri-
cultural institutions under Government or recognised by
Government.

ReyusaL To GRANT CoNCESSION TICKETS TO THE STUDENTS OF THE PEASANTS
INSTITUTE, ANDERA.

- 821, *Prof. K. Q. Ranga : (a) Are Government aware of the faet
that the Peasants Institute started and run by the Andhra Peasants Pro-
tectivn Coramittee applied in April, 1935, to the Madras and Soathern
Mahratta Ratlway for concession tickets to its students who are all
peasants 1

(b) Is it & fact that such concession tickets were refused to be
granted ! .

(¢) If so, will Government state the reason for such a refusal !

. (d) Are Government prepared to consider the advisability of grant-
ing such coneession tickets to all educational institutions irrespeetive of
the fact of their recogmition by the educatiomal department ?

_ Mr. P. R. Rau: (s) I understand that the Honourable Maomber
applied on the 11th Maréh for concession rates to be granted to students
of the Peasants Institute at Nidubrolu.

(r'n Yes‘ - do et of
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(c) and (d). The Honourable Member will have noticed from my
reply to his previous question that the concession is restricted to students
of certain recognised institutions. In view of the present financial
position of railways, Government are not prepared to extend conces-
sions of this sort unless it is clear that such an extension will result
m an inerease of earnings.

Mr. M. Anunthasayanam Ayyangar : Why is a discrimination made
between one institution and another, and why are some only recognised ?

Mr. P. R. Rau : I have alrcady replied to that. I said that, in view
of the present financial position of Railways, Government are not pre-
pared to extend the concession to other institutiens.

DEVELOPMENT OF THE RURAL CREDIT DEPARTMENT OF THE RESERVE BANK
oF INDIA.

822, *Prof. N. G. Ranga : (a) Will Government be pleased to state
what measures have so far been taken by the Reserve Bank of India to
develop its Rural Credit Department !

(b) What is the nature of the recommendations made for its develop-
ment and work by the special officer Mr. Darling *

(¢) What steps are proposed to be taken during the next year to help
the agricultural interests ?

(i) Do Government propose to consider the advisahility of appoint-
ing an Advisory Council consisting mostly of members of the (‘entral
Eegislature to aid the Rural Credit Department of the Reserve Dank ¢

The Honourable Bir James Grigg : (a), (3) and (¢). Mr. Darling
waR aprointed on special duty to report on the co-operative and agri-
cultural eredit movement to the Reservé Bank in order to assist it in
the formation of the agricultural credit department. Mr. Darling’s
Report is now under the consideration of the Bank and until the Bank
has considered the report, it is not possible to state what steps will be
taken in the matter. '

(d) The creation of the department is a matter for the Bank under
section 04 of the Reserve Bank of India Act, 1934, and it would be
improper for Government to consider the appointment of an Adviséry
Couneil to assist that department. -

Prof. N. @. Ranga : What is the information of the Government of
India as to when the Reserve Bank of India will try to develop its
Rural Credit Department and then begin to carry on its functions 1

The Honourable Bir James Grigg : I have no information on that.
As I say, the report of Mr. Darling is under considcration, and that is
all T can say.

Prof. N. @. Ranga : In view of the fact that mention has been made
here in his own report on rural development about the report subwitted
b{: Mr. Darling on the co-operative movement in India, will the Honour-
able Member inform the House whether he hus considered that parti-
cular report, and, if so, what are his conclusions !

_ The Honourable Bir James Grigg : I think the Honourable Member
is confusing two sets of reports. The primary set is that to the Reserve
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Bank in relation to the setting up of their Agricultural Credit Depart-
ment. But Mr. Darling was asked by the Government of India to advise
what should be the best way of spending the sum of 10 or 15 lakha
which was set aside from the crore in relation to the co-operativ: move-
ment. If the Honourable Member wants to know any details about that

156 lakhs he should address the question to the Education, Health and
Lunds Department.

Prof. N. G. Ranga : What is the nature of the recommendations

made by Mr. Darling as to the best way of helping the rural co-operative
movement 1

Sir Girja 8hankar Bajpai : The distribution of the 16 lakhs which
the Government of India have set apart for assisting the co-operative
movement in the provinces has already been made.

Prof. N, G. Ranga : Apart from the distribution of 15 lakhs out of
this rural development grant, will the Government of India be good
enough to tell us the general trend of the recommendations wade by

Mr. Darling for the development of a Rural Credit Department for the
Reserve Bank 1

The Honourable 8ir James QGrigg : I certainly could not do that
without the permission of the Reserve Bank.

CeENsUB OF THIRD CLASS PASSENGERS ON THE MADRAS AND SOUTHERN
MARRATTA RAILWAY.

323. *Prof. N. G@. Ranga : (a) Will Government Le pleased to state
if it is a fact that the Madras and Southern Mahratta Railway Company
tock a census of third class passengers during the last summer t

(b) If so, between what stations and for how many and which
days 1

(¢) What are the results of such a census ?
(d) Was any bvercrowding discovered ?
(e) If so, to what extent !

(f) What steps are proposed to be taken by the Railway authorities
to improve the accommodation for third class passengers ?

Mr. P. B. Rau: (a) I understand that & census of passenger trains
was taken for a week in June, 1934.

(b), (¢), (d) and (e). T am placing on the table a statement show-
ing the number of trains and carriages checked and particulars of the
over-crowding brought to notice. Over<rowding was discovered on three

broad gauge trains out of 106 trains cheeked and on two metre gauge
trains out of 123 trains checked.

(f) The Agent, Madras and Southern Mahratta Railway, states that
the over-crowding on the broad gauge was due to large marriage parties
travelling unexpectedly and that on the metre gauge was due to a
sudden rush of traffic from Goa owing to coastal steamer services
baving been closed on account of the momsoon. This was relieved by

the running of an extra train, through to Poona, with effeot from the
21st June, 1934 ' h '
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Btation. Extent of overcrowding.
Date. Train - Station Seat- Totsel | No.in
No. ! at which ins passen- | excess of
i  From To checked. capa- |gers in | seating
city. train. |oapacity.
1934 June,— _
14h .. |10 Up Waltair .. | Madras .. Tenali .. 346 360 14
15th .. 9 Dn. | Madras .. | Waltair .. Do. .. 452 473 21
23rd .. | 15 Madras .. | Bangalore | Jalarpet .. 496 528 32
City.
18th .. | 1Up B&ngllore Poona .. | Belgaum 2¢ | 3138 19
ity.
3
19h .. | 1Up Do. ' Do. .. Do. .. | 234 w7 13
{
B.G .. 106
Total number of trains checked - i
: MG .. .. 123
B.G. .. .. 556
Total number of carriages checked .. ..
‘ M.G. .. .. BI3

Prof, N. G. Ranga : Do the Government of India understand from
the Agent of the Madras and Southern Mahratta Railway that any
special carriages have to be attached to trains running between Waltair
and Madras ¥

. Mr, P, B, Rau: No, Sir ; 1 am not-aware that he is proposing to
add extr# carriages between Waltair and Madras.

STATEMENTS LAID ON THE TABLE.

Information promised in reply to starrred question No. 485 asked by Mr. Sitakanta
Mahapatra on the 7th of August, 1934,

Pos'rme OF CERTAIN INCOME-TAX OFFICIALS AT A PARTICULAR STATION FOR A
LonGg TiMF IN Braar aND Orissa.

(a) and (b). Only one Income-tax Officer and ome Inspeetor-Accountant in
Bihar, and Orisea continued to remain in the same station for more than three years.
They bave since been tranaferred. Only six officers were posted in 1934 to their
bome distriots. Income-tax Officers, as & rule, are transferred after every three Eeﬂl"l\
Tnspector-Accountants are transferred as oceasion requires. Members of the eleri
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staff are not ordinarily liable to tranafer. Transfers in their eases are made only in

i ciroumstances, ¢.g., 'when vicanoies oceur due to death; retireoment or pre-
motion or when there are reasons to believe thiat the retention of a clerk at a particulur
station is undesirable.

(¢) Yes,

(d) In 1932 four Income-tax Officers applied for leave. It was granted to three
of them but postponed in the case of the fourth at his own request. In 1933 also

leave was applied for by four officers and was granted to two of them. One efficer
withdrew his application and the other wns refused leave.

(2) The Government are not aware that any sense of imsecurity in service exists.
The resolution referred to was received and duly considered by Government who were
satinfled that there were no grievances which required to be removed.

Information promised in repiy to Pandit Govind Ballabh Pant’s starved question
No. 344 on the 20th February, 1935.

DaMAGE To CroPs BY THE RECENT Frosr.

There was slight or no damage to crops in Madras, Bengul, Bihar and Orissa,
Apsam, Coorg, North-West Frontier Provinee und Burma, The position in regard to
the other provinces is stated below :

Central Provinces.—No appreciable damage was done to crops except in parts
of three districts. Hemission of land revenue was granted by the i
Government to the extent of Rs, 34,000. In addition relief was given
in the shape of suspension of land revenue amounting to Ra. 2,05,0%.

Dealhi.—Crope were damaged by frost but the ruins which fell subsequently made
good most of the damage that was done except in the case of oilseed
and sugarcane crops, in the case of which loss was estimated to be below
25 per cent. A sum of Rs. 20,000 was set amside for distribution as
takavi for the purchase of sugarecane seed. Efforts were made in co-
operation with the Agricultural Department of the United Provinees to
supply good sugarcane seed from the neighbouring United Provinces
Distriets,

Ajmer-Merwara—Dumage to stunding crops in the Ajmer sub-division and the
Beawar tahsil was very slight. In the Todgarh tahsil it was between
4 annas and 8 annas in the rupee but was not widespread. In the Kekri
sub-division damage was caused to the gram crops to the extent of 8
annas in the rupee and the early sown barley crops in eertain places were
also affected. %‘he damage was mitiguted by the showers which followed

the frost. The damage wur not severe or widespread enough te require
any special relief ineasures.

United Provinces~—Arhar was the only erop which suffered comsiderable damage.
The loss to the other crops was negligible except in very limited areas
ehiefly damaged by hail. Beneficial rain in many districts soon after
the frost did much to counteract the loss threatemed by frost. Arhar
w essentlally a kharif crop though it is harvested in the Rabi, but as a
special case the United Provinces Government allowed Distriet Officers
to treat Arhar as a Rabi crop for purposes of relief on account
of agricultural calamities during Rabi 1342 Fasli.

Baluchistan.—There was no damage to standing crops by frost. Damage was
caused to fruit trees by frost while the l'.n.nﬁ‘ng wheat crops in certain

parts of the Provinee were injured by hail but the damage did not prove
to be %0 scrious ua to require any specinl relief measures.

Punjab.—The only appreciable damage dome by frost im this Province was to
the standing sugarcane crop, which was rendered unfit for being used
as seed, The damage was mitigated by the fact (1) that the eane
intended for seed purposes had alreally been buried in the ground in
many places before the advent of frost, and (2) that most of the
Ooimbatore varieties which are now extensivély grown in the Provinee
are capable of giving a good ratoon erop next vemr, even if no seedl is
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available for fresh sowings. In the district of Gurdaspur the damage to
sugarcane was estimated to he 1|18th in irrigated and 1|4th in un-
irnigated tracts. In order to mjligate the diatress impraved seed was
introduced and takavi was distributed. Relief was also givem in the
shape of suspension of land revenue. Btanding rabi crop: were damaged
W parts of certain districts, where the damage was not made good by
subsequent rains, the situation was met by the of sunapensions or
remissions of land revenue and water rate. Fruit trees were also
damaged in certain .locali.ies but the dumdge was not serious.

Bombay.—The damage to erops wa:; revery in parts of the Gujurat districis

in the Northern Division. There was some damage in certain districts
of the Central Division es];eu‘ially Nasik and, te a lesser degree, Ahmad-
nagar. The districts of the SBouthern Division were immune from this
calamity. In Sind slight damage was caused to rabi crops by a cold
wave in Dadu, Thar Parkar, Upper 8ind Frontier and Larkana distriets.
In order that relef might ﬁ granted, as' far as possible, to the
iculturists whose crops were destroyed either wholly or partially by
frost, the Government of Bombay sanctioned suspensions and remissious
of land revenue and irrigation dues and also granted concessions in the
matter of the recovery of takavi loans and the dues of co-operative
societies. The suspensions nnd remissions of land revenue granted on
this account amounted to Rs, 17,72,000 and Re. '10,86,000 respectively.

Information promssed in reply to starred quésh'ons Nos. 1218 and 1219 asked by

Mr. M. 8. Aney on the 30th March, 1935.

SALE OF QUININE.

No. 1218.—Statement showing the quanisly of Quinine sold in provinces and the { recower-
ed for its price per Year from 1924-34.
|
Province. Year.| Quantity Amount Remarks.
sold. recovered.
2 3 4 5
1bs. Rs.
Madras 1926 7,900 1,837,097 | Figures for 1924 ure mot
available.
1926 7,645 1,72,355
1927 9,388 1,55,459
1828 9,600 1,688,157
1920 18,204 2,27,285
1980 18,710 -2,84,208
1981 9,204 - 1,490,608
1932 8,816 -1,44,433
1933 - 7,256 .:1,81,100
1834 8,081 1,583,747
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Provinoce. Year. Qmillty ' Amount ﬁmrlu.
1 2 3 4 Ils .
Ibs. Ra.

Bombay 1924 1,768 46,885 | t
1925 1,964 30,420
1938 1,334 1,707 -
1927 1,447 84,364 :
1928 1,721 43,418
1929 2,184 46,325
1930 2,218 37,062
1931 2,036 36,107
1932 2,081 34,233
1933 2,638 44,935
1634 2,812 42,622

Bengal . 1924 38,236 7,29,201 | Figuree are for thelfinancial
1025 | 39,326 7,16,911 924:26 0 1033-34.
1926 31,610 5,34,687
1927 28,243 3,74,706
1928 29,814 4,71,692
1929 26,612 4,30,326
1930 28,668 4,39,703
1931 31,685 477,041
1932 35,493 521,650
1933 46,091 7,26,748
1934

e

United Provinoes 1024 6464 19,302
1025 601 18,026
1926 425 12,757
1027 508 S 15,240
1028 u 10,319
1929 5504 16,518
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Previace. Year. Quantity Amount Remarks.
sold. recovered.
1 2 3 4 5
lbs. os. dr. Rs. a p.
United Pravinoss—comsd.| 1030 | 4004 18512 0 ©
R 1031 | 467 14,008 0 0
1932 | q10¢ 14852 0 0
1933 | ¢80} 15,089 0 0
1934 | 908 21,100 0 0
Punjeb 1924 L511 48,418 8§ O | Financial year 1924-35 to
1025 822 | azase 1 o W
1926 1,634 47,108 14 0
1927 1,667 34,006 13 0
1928 1,702 37,066 7 0
1920 3.818 83,373 0 0
1930 2,544 55,543 6 0
1081 1,984 43,681 15 0
1932 2,187 46,756 10 0 :
1938 2,854 62,384 0 0
1934 1,420 34,026 0 0
Bikar and Orissa 1924 6712 26,426 0 0
1925 726-6 28,002 0 0
1926 484 17085 0 0
1927 398-9 1047 0 0
1928 5295 13,099 0 ©
1920  Be4r 15,34 0 0
1930 501-2 -13.150 00
1981 536-4 14080 0 0|
{rse | asss | 105 0 0
1033 m-: o.cus 00
1934 3%0-2 8348 0 0
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Previnoe, Year. Q:at'uy m u Remsarks
1 2 3 4 s
lba. oz. dr. Rs. a. p.
Bexma . .| 1924 2,147 23,482 13 0 m{:mwm
febrifuge only.
1926 2,070-11 | 22,641 14 0
1926 1,017-40 | 20972 8 0
1927 2,343-40 | 25,631 14 0
1928 1,926:17 | 21,087 8 0
1029 3,764-57 | 55,968 6 0
1030 4,246-17 | 65,453 14 0
1931 5,436-37 | 90,232 0 0
1932 | 3,633-66 | 54,704 0 0
[
1933 | 3,579-03 | 57,230 10 0
1034 l 1,926-62 | 23,413 12 0
Ceadral Provinoes 1924 | 1,113 3 15,248 15 3
1925 | 1,060 1 14,756 3 0
1926 | 1,082 8 15| 14,908 13 11
1027 | 1,208 0 4| 18,453 13 9
1928 | 1,156 4 8| 16,348 10 P
11020 | 1,721, 2 O 2404710 8
1930 ( 1,643 0 O | 21,462 11 O
1031 | 1,648 0 O 91,404 14 0
1032 | 1,062 0 O 21,868 5 01
1933 | 1,880 0 0| 25,804 13 0.
1934 | 171011 6§ 24120 8 T
Assam . 1924 40325 21.'{01 00 .“‘.:.f:'é."‘:..“ﬁ:”m.m
1925 380-88 17506 0 0| years and figures for
1926 | 49828 | 14,868 14 0 ”};’.""m“
7| es0ss | nmseie o
ma‘ 611 | 1700 7 0]
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Province. Year. | Quantity Amount’ Remarks.
N sold. recovered.
1 ] '3 4 .1
 Ibsoz.dr. | Rs a p ’
Assam—oonid. 1920 |  838-62 15,745 6 0
1830 92388 16,698 12 0
1981 819-42 15,5612 14 ©
1932 717-82 13,783 5 ©
1933 988-34 18,065 8 0
1934 90720 15.7!_0 8 0
North-Weat Frontler il Quinine was distributed fres
Provinoe. by the local Government.
Coorg 1924 Figures for 1924-26 are not
available.
1986
1926
1927 73 1,878 9 0
1928 53 1,872 0 6
1929 38 962 12 3
1930 3 601 11 0
1031 M 550 156 6
1932 28 484 7 3
1638 g2 8814 9
1934 | 25 e ¢ 9
Debi .. Y
Baluchistan . . " - Nil. i Quinine was distributed
free by Government.
Ajmer-Merwars : Nil. Ditto.
Andamans .. TN e Ditto.
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EXPENSES INCURRED FOR THE PURCHASE OF QUININE AND FOR ITS

DISTRIBUTION AND SALE.
No. 1819. the expenses incurred by Government per year from 1984-3¢ for
thc d and sale of quinine in different provinces.
Province. Year. Expenses incurred. Remarks.
1 2 3 4
‘Re. 8. p
Madras .. 1924 8,256 0 O | Thecost of quinine sold
. or distributed free is
1025 7444 0 O | not included in these
- figures, as the Govern-
1026 12,667 0 0| ment of Madras manu-
i ! facture their own qui-
| 1927 17,038 0 O | nine. Figures relate to
financial years 1924-25 to
1928 18,8561 0 O 1934.35.
| 1929 19,766 0 0
1930 17,085 0 0
1931 14,874 0 0
1932 14,309 0 O
1933 14,260 0 ©
193¢ 11,339 0 0
Bombay 1924 1,290,798 0 0
1926 86,834 0 O
1926 61,5688 0 O
1927 79,889 0 0
1928 58,862 0 O
1929 94,100 0 O
1830 74,926 0 O
1931 63,388 0 0
1932 57,664 0 O
1833 83,307 0 ©
e 193¢ ...61,389 0 O /
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Provinoe. Year. Expenses inourred. Retharks.
1 2 3 4
Rs. s. p.
Bengal .. . 1034 .
1095 20,615 10 0 | These relate to
. ﬂ.undgf“;.m 1925-2¢
1926 24,7780 3 6| to 1933-34. Figures for
1924.25 and 1034-35 are
1927 18,125 4 0| not available, The cost
of quinine sold or distri-
1938 20,370 0 6 | buted free has not been
included in thess figures,
1029 21,5626 13 8 | as the Governmens of
Bengal manufacture
1930 19,825 13 38 | their own quinine.
1031 21,879 11 0
1932 26,160 15 9
1933 83,435 15 9
1934 ..
United Provinoes. . . 1924 23,206 7 0
1925 34,761 8 2
1926 17,620 11 6
1927 23,045 0 10
1028 17,085 2 B
1029 28,830 6 6
19%0 31,828 9 0 "
1681 31,784 13 0
1982 3k 7 0
1088 33,301 13 11
‘1984 $h43 8 0
Punjab .. .. 1924 70,006 0 O | Figures relate to finandial
o . 35 to 1984-
1625 6908 5 0 ;;
‘1028 67,015 156 ©
1027 69,588 11 0
“Yoss 68,007 13 0
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Provinoe. Year.. Expenses inourred. Remazks.
1 2 3 4
Rs. a. p.
Punjab—oonid. 1029 78312 14 0 "po
. 1930 7724 11 ©
B 1081 3486 12 0
1932 1,685 0 3
1933 70 13 6
1984 40874 6 0
Burma . 1924 25176 4 O | Fi for 1924-28 and
1025 23,786 4 0 febﬁfut::um?}.mm
1026 21,480 10 0
1927 30,721 14 ©
1028 21,162 8 0
1920 60,682 2 0
1030 68,467 10 © )
1031 91,608 ¢ 0
1232 55,447 12 0
1033 59,568 2 0
1934 24,865 0 0
Bihar and Orissa 1924 43,805 0 0
.1925 37471 0 0
1938 16,041 0 0
1927 13,086 0 0
1938 1506¢ 0 0
1929 21,147 0 0
1830 13,086 0 0
1831 13,986 0 0
1982 #9831 0 0
1933 &0 0 0
193¢ 2000 0 0




BRI R L AP STATEMENTS LAID OF THE TABLE,

Provinde; " Year.- | Expensesinourred.
’ 1 2 3
Rs. a.p.
Osntral Proviness .. 1994 70,960 0 0
193 52,968 5 6
192¢ 55082 5 6
1027 28,319 13 0
1938 41,582 0 0
1089 33,302 15 0
1980 32931 2 9
1981 34,360 13 0
1983 34181 4 3
138 44,940 32 6
1084 “45 5 0
North-West Frontier Pro- 1924 8,600 0 0
vino 1025 8600 0 0
1926 8600 0 0
1027 582 0 0
1928 4,800 0 O
1920 4800 0 0
1030 5800 0 0
1981 6000 0 0
1932 6000 0 0
1033 7,500 0 0
1934 9,000 0 0
Asanm .. 1024 2,00 8 0
‘125 19846 8 0
1998 19,38 0 0
" 1927 20,842 12 0
1028 28,511 6 0
1029 26,008 12 0
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Proviacs. Year. |Expensesinourred. Remarke.
1 2 3 ‘

Rs. a. p.

Amam—conid. ., 1930 30,201 8 © I
1931 26,162 12 0
1032 29,190 15 0
1933 35,800 12 6
1934 27,367 1 0

Baluchistan .. 1928 6,011 0 0 | Figures for 1024-1027 are

not available.

1929 8458 0 0
1930 6612 0 0
1981 5111 0 0
1933 387 0 0
1933 5835 0 0
1934 7,682 0 0
Delki - 1924 1,720 0 0
1025 1,58 0 0
1926 2,285 0 0
1027 1,000 0 0
1028 €0 0 0
1029 1046 0 0
1930 172 0 0
1931 1,285 0 0
1983 40 0 0
1038 880 0 O
1094 ‘95 0 0

Ajmer-Merwars 1039 1,081 0 0 rig::- 0 1039 are
1030 1537 1 0
1991 ‘98313 0
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|
Province. Year, Expenses incurred. Remarks.
1 2 | 3 4
Re. ...p
Ajmer-Merwara—conid. 1982 1,201 0 0
1083 1,081 6 0
1934 | 1,359 5 0
Andaman and  Nioobar 1924 4158 8 0
falaads. " 1095 | 3213 8 0
1926 | 5880 0 0
1027 5558 0 0
1928 2108 0 0
1920 2310 6 0
: | 190 | 550012 0
T 5385 2 0
1952 4962 7 0
1933 5608 0 0
198 3144 0 0
| ':
.. .. 1927 | 1382 1 0 0 1987 are -
o 1028 953 15 0 mmb
]m Cr m 78 1wd
' 9 | 87 08 |
Lo 193] 6111 0|
1932 ' 508 0 6
[ 03 ) 38 0 9
1934 t 48314 0

fqbrmmw“uﬂywmdmb'.IWacwbyﬂr NB

- Khare, on the 2nd Apnil, 1935.

Ou.ss or EMPLOYEES ON BTATE-MANAGED RATLWAYS WHO ARE PAID
PRESIDENCY ALLOWANCE,

'“A Presjdency allowance as such is hot paid on the State- pd Rai . except
to two mplnyau (Running Shed !"ornum.lg,. B::nn:uh m.m::i'.Wbﬁl:,
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Howrah), who are governed by the late East Indian Railway Company Rules, and
are given an allowance at the rate of Rs. 50 per mensem. This allowance will not be
roussible to subsequent holders of these posts, unless they are governed by the old
ast Indian Railway Company Rules. Local allowances are, however, paid at Bombay,
Caleutts and Rangoon as follows :

Uompenstory and local house rent allowances are granted to all gasetted officers,
stationed at Bombay, Calcutja (including Howrah and Lilleoah) and Rangoon. Bub-
ordinate staff at these stations are granted the following allowances : -

At Bombay, a local house allowance (with s special local allowance for sub-
ordinates drawing less than Re. 200 per mensem) is granted to all subordinate staf
(including running staff) and clerieal staff of all departments (excluding workmen
in the shops, apprentices, coolies and other inferior servants). Inferior servants
employed in Bombay offices are granted a house allowance of Hs. 4 per mensem, if
not provided with railway quarters.

At Caleutta, subordinate staff other than clerical staff are not hEl’a.ntocl any coin-

Eomutury local allowance except Btation Buperintendent, Cabin Master and Train
ntrol staff. Clerical staff ineluding draftsmem, typists, stenographers, ete., are
nted u local or compensatory allowance, except in grades where the local allowance
8 been merged in pay. Inferior and lower paid staff are paid a zone allowance.

At Bangoon, ull subordinates are granted a house allownce.

Information promised in reply to starred question No. 1461 asked by Mr.
Muhammad Nauman on the 4th April, 1935.

CoMMUNAL CoMPOSITION OF THE INDIAN STaFr IN THE OFFicE oF THE Hicm
COMMISSIONER FOR INDIA.

(a) No.
(b) 82 Imdiane of whom 27 are Bengali Hindus.
(o) Eight.

(d) 12. Of these, one has been filled by a Hindu and ncne by a Muslim, as no
suitable Muslim candidates were available. It may be mentioned that, though the
provisions of the Government of India Resolution of the 4th July, 1934, cannot in
view of the exceptional conditions of recruitment of Indians in England, be made
applicable in their entirety to the offices under the control of the High Commissioner
for Indin, the quesetion of recruiting suitable Muslims for those offices always receiwes
the personal attention of the High Commissioner.

Information promssed in reply to guestion No. 1493 asked by Mr. Ram
Narayan Singh on the #th April 1935.

GRIEVANCER OF TRAVELLING TickET ExAMINERs ON THE EasT INDIAN
RalLway.

(a) I am not clear what information exactly is wanted by the Honourable Member.
Tf he is referring to the emhanced rates of daily allowances payable to officers and
subordinates visiting Calowtta on duty, the ordinary rate of daily allowance (and
not double this rate) is only admissible for visits to Howrah on duty. The dally
allowance is admissible only to officers and subordinates whose headquarters are outside
Howrah. On the other hand, if the Honourable Member is referring to the loeal
allowances paid to offieers and subordinates stationed at Caleutta and Howrah (imelvd-
ing Lillooak), I would refer him to the reply relating to Qalcutta laid on the table
to the question by Dr. N. B. Khare No. 1352, I shonld add that the seale of a loeal

allowance granted has no relation to the daily (travelling) allowsmce which is given for
a different purpose.

(b) Travelling Ticket Examiners are entitled to the same privileges as other
subordinates, except that they are granted a bomsolidated travelling allowance in lou
of duty allowanees. '
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Information promised in reply to part (b) of staried question No. 1542 asked by
Mr. Muhammad Azhar Ali on the 58h April, 1935.

CERTAIN BENEPITS FOR MisTRIES AND MgecHANICES OF THE PoOSTS AND
TELEGRAPHS DEPARTMENT.

(b) The total number of posts of mistries and mechanics in the non-pensionabla
eadre, is 158 and 8 respectively. The mistries and mechanics look after all instruments,
power plants and battery installations in telegraph offices and telephone axchanﬁ:n
and attend to minor repairs of such appuratus. They also lock after electric installa-
tions in Post and Telegraph offices and installations of electric bells and clocks.

ELECTION OF A MEMBER TO THE STANDING ADVISORY
COMMITTEE FOR THE INDIAN POSTS AND TELEGRAPHS
DEPARTMENT.

Mr President (The Honourable Sir Abdur Rahim) : T have to
inform the Assembly that upto 12 Noon on Wednesday, the 11th Sep-
tember, 1935, the time fixed for receiving nominations for the Standing
Advisory Committee for the Indian Posts and Telegraphs Department,
onty one nomination was received. As there is only one vacancy 1
deciare Mr. J. Ramsay Scott to be duly elected to the Standing Ad-
virory Committee for the Indian Posts and Telegraphs Department.

THE CRIMINAL LAW AMENDMENT BILL—ooneld.

Mr. President (The Honourable Sir Abdur Rahim) : The House
will now resume consideration of the following metion moved
by the Honourable the Home Member :

‘* That the Bill to amend the Criminal Law be taken into considerationm,'’

Mr N. M. Joshi (Nominated Non-Official) : Sir, I am very grateful
to you for permitting me to put in a brief plea on behalf of human freedom.
The legislation which the Assembly has been considering is one of a series
of repressive Aects, firstly, restricting personal freedom in legitimate acti-
vities, and, secondly, investing the executive with powers which should
belonz to the judiciary. Legislation of this kind is abhorrent to my
insticets and inconsistent with prineiples which I have imbibed during the
course of my education and public life. 'When the original legislation was
discussed in this Legislature in 1932, T had opposed it. I felt that anch
legislation unnecessarily restricts our freedom. It was said that we should
not place too much value upon abstract principles of freedom. I do not
share that view. 1 feel that abstract principles of freedom are of great
value and we should try to follow them as much as possible. However,
admitting that abstract prineiples require to be modified in real life, 1
would like to consider this legislation from a practical point of view as it
affects the working classes of eﬁlis country. T feel the Honourable the Flome
Member was unnecessarily pessimistic about his reading of the present
situdtion. I think he and the supporters of the Government urneces-
sarily stressed the difference between the suspension and the withdrawal
of the Civil Disobedience Movement. I feel there is no difference
between suspension and withdrawal. There is nobody in this House who
will ingist upon any one of us here swearing an oath that we shall never

12 Noow.
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(Mr. N. M. Joshi.] _ o
effer civil resistance to a legislation, however outrageous, however ?'anst
that legislation may be. (Opposition cries of ‘‘ Hear, hear ) 1
wonder whether the Honourable the Home Member himself will swear an
oath that he will never offer resistance to a legisla}tlon, however _unjugt
that legislation may be. I feel that the terrorist movement in this
country is, fortunately for us, admittedly declining. "l‘he economie
depression has not only reduced the strength of the Communist movement,
but has brought the ordinary labour movement to a very low level. Un-
fortunately, in our country, there are communal clashes_; but [ hn:ve
every hope that, with the passing of the Government of India Act, provid-
ing for adequate separate representation to all the minorities and n_laklng
Starutory provision for giving to the minorities their due share in the
public services, communal ill-will in this country is sure to diminish. I,
therelore, feel that, in the present situation of the country, there was
ahsolutzly no justification for the legislation which the Government of
India have brought forward before the Assembly.

With your permission, Sir, I shall now very briefly examine the various
clausés of the Bill ; and, being interested in the welfare of the working
classes, I shall first take up the clause referring to picketing. Picketing,
when accompanied by intimidation, obstruetion, violence or encroachment on
privdte property, can be dealt with under the ordinary law. I havs got
some experience of how the magistrates deal with picketing during strikes.
In nive strikes out of ten, the magistrates have succeeded, legitimately or
sometimes illegitimately, in putting down picketing; and I, therefore, feel
that there was absolutely no reason why this clause should have been intro-
duced as affecting the working classes of this country. Picketing Tacans
‘peacelul persuasion and I feel that this is a right which the working classes
value as being necessary for the maintenance of their standards of life.
There is no method by which the working classes of this country or of any
country can maintain their standards of life and also better their standards
of life, without, sometimes, refusing to work fer their emplovers, To
refuse to work unless the conditions are satisfactory is a right of every
human being. That action is sometimes called a strike. I feel that om
some occasions a strike is not only desirable, but extremely necessary if
the interests of the working classes are to be protected ; and if a strike
is declared by a majority of members in an industry, is it not the duty of
.the majority to try to persuade the minority to join them in that strike t
I feel it is not only the right -of the majority of workers to persuade the
minority to join them in their strike, but it is their clear duty to do so.
By enacting this section against peaceful picketing or peaceful persuasion,
I feel that the Government of India are putting themselves on the side of
the maployers. The justification given.by the Honourable the Cowmmerce
Mewber and the Honourable the Home Member is that there is no such
thing as peaceful picketing. I admit on certain occasions picketing leads
to violence ; but what justification has the Honourable the Home Member
or the Commerce Member to say that violence is due to, the action of the
working classes ¥ When the working classes resort to picketing, wktut do
the employers do § The employers try to collect together, not bond fide
workers, but rowdies in the town and send them into the factory with the
object of either frightening the workers who are on strike or sometines of
deliberately creating violence. It is- not, therefore, right to say .that
violence is dne to the action of the working classes or the workers. . If
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picketing is to be prohibited because it leads to violenee, not necessarily
by the action of the workers, may I ask, Mr. President, why should not
black-legging be made illegal ¥ Unfortunately, black-legging is resorted
to by the employers, and the Government of India, by passing this legisla-
tion, are anxious to place themselves on the side of the employers. (Cries of
‘* Shame '’ from Congress Party Benches.)

Mr, President, the next section of this legislation with which I should
like to deal very briefly is the section dealing with illegal organizations. It
was said that this section is only a complementary section of another Act
passed in 1908. Let me make it quite clear, Sir, that I am opposed tv that
Act also, and if I am opposed to the Act of 1908, I must oppose what is
called a complementary or supplementary legislation to that Act. Freedom
of association is another right greatly valued by the working classes.

Prof. N. G. Ranga (Guntur cum Nellore : Non-Muhammadan
Rural) : And peasants also.

Mr. N. M, Joshi : And, by passing this legislation, the Government
of India is taking away that right. Mr. President, during last year, the
Goveriment of India declared certain labour organizations illegal. 1 do
not know if the Government of India had inguired” whether the majority
of the members of these organizations were Communists. I am sure that
the majority of the members of these organizations were not Communists.
If there were any Communists in those organizations, their numbeor was
extremnely small ; and even if some members of these organizations were
Communists, is it a sufficient ground to declare an organization illega! and
to suppress it that a few of its members are Communists ¥ 1 know that
most 5t the organizations which were declared illegal were not engaged in
doing any revolutionary work. They may have carried out a few strikes,
but T amn sure there is no evidence to show that they were engaged in revo-
lutionary aetivities. I feel that legislation declaring organizations illegal
will be very harmful to the interests of the working classes. It may be
said that the Unions with which I am connected, or others who are of the
same view as myself are connected, have not yet been declared illegal.
But wlat guarantee is there that, when you have a law on the Statute-book
which can declare almost any organization illegal, the organizations with
which | am connected and the organizations with which my friends are
connected will not be declared illegal next year or the year after that i
Mr. President, T do not wish to deal any more with the details of this sec-
tion.

I shall now say a word, Sir, about the sections dealing with propa-
ganda. It was said that the section penalising re-publication of an article
or a book which is proscribed or forfeited follows as a matter of logical
sequence. 1 fail to understand how there is a logical sequence between
the forfeiture of a book by Government by executive action and making
the re-publication of that & penal offence. The first act itsclf may
be a wrong thing, the proscription of a book may be an unjust action,
and, if that is so, the re-publication of that book cannot be made a penal
affence. 1f there is a logical sequence at all, it can only be in the for-
feiture of a bovk and the proscription of the re-published copies. Bat it
is wrong by executive action to forfeit a book, and, then, when that Look
is re-published, consider it to be an offencé. The original forfeiture may
be & mistake unless that forfeiture was investigated and declared right
by a judicial inquiry.
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Mr. President, the Honourable Member, the Distriet Magistrate of
Midnapore, asked—do we want men of straw to own presses and papers !
I do not know, Sir, what the financial pesition of the Honourable Memler
is. Me may be a wealthy man, but I want to ask him whether thc poor
people, the common people of this country, have absolutely no rigit to
express their views by means of a newspaper or to maintain a press in
order to express their views ! Why does he insist that the printing
indusiry and the newspapers should alwhys be in the hands of wealthy
people I was surprised, Sir, to hear that phrase ‘‘ men of straw ' from
a District Magistrate. I had always felt, Mr. President, that District
Magisirates claimed to proteet the poor people of this country. I never
thought that a man, appointed specially to protect the poor people of this
counfry, would have that contempt for the common people of this country.
T shall not say anything more on that point,

Mr. President, T do not wish to deal with the details of the section
dealing with the press, but 1 would like to make one remark as regards the
pections which are intended to put down any propaganda which discour-
ages recruitment either to the military or to the police service. 'That
clause will prohibit even mere propaganda on behalf of what I may call
pacificism. There are men in this world who do not believe in wars or in
the military forces. Ilave they no right at all to say that the Govern-
ments have no business ro maintain an army for wars ¥ If tomorrow I
publish an article saying that the police in this country are not properly
paid, and if some magistrate takes the view that my statement has dis-
couraged recruitment to the police, I shall be liable for prosecution. I feel,
Sir, that all these sections dealing with picketing, illegal organizations and
the nress restriet our freedom without any justification.

Tt was said, Mr. President, that it is always better to prevent a wrong
being done. 1 agree with the general principle that prevention 1s better
than cure. The real difficulty in handing over powers to our magistrates
and the authorities in general is the fact that we have no confidence in
them. Our experience has shown that the preventive powers given to the
magistrates in this country have not been properly used. They imagine
dangers and risks where they do not exist.

T shall not detain the House by detailing many examples which have
come in my experience, hut I shall give a few. There was a strike in the
province of Madras a few years ago. The backbome of the strike wus
broken, but some of the workers kept out of the factory, merely because
they felt ashamed to join work after having gone on strike. My Honour-
able friend, Mr. Giri, and myself felt that it was wrong to allow these
people to suffer. 8o, both of us together went to that place with the in-
tention of telling those people to go to work immediately. I can rwear
on oath that I had no other intention. T persuaded the leaders of 'the men
of the rightness of the course which 1. thought they should follow. The
leaders asked me and Mr. Giri to address a meeting next day. The meet-
ing was held. we went there, but an order was served both onm Mr. Giri
and myself (Cries of *‘ Shame ’ from the Congress Party Benches) that
our speeches were likely to cause bloodshed. It is only one example.
I will give you ancther, a more recent one. '

. Liast year, there was a strike of textile workers in Bombay. That
strike has been dec'ared legal hoth hv the Chief Presidency Magistrate
of Bombay and the High Court of Bombay. During that strike,"some
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people took a leading part. The Government of Bombay, under the new
emergency legislation, put in jail about 20 people, who were leading the
strike, without trial. Mr. President, I shall give the latest example that
has happened. Between Poona and Bombay, there is a place called
Ambernath where there is a mateh faetory. Only a few. months ago,
there was a strike there, and, without any provoeation on the part of the
workers there, the magistrate issued an order that within some miles of
the factory no meeting should be held and that not even a leaflet should
be distributed. (An Honourable Member : '‘ They have done it in
Malabar also.”’) In spite of these restrictions, the strike was settled -by
negotiation. After the strike was settled, a friend of mine, who is in-
terested in the workers of that factory, issued a leaflet explaining to the
workers the terms of the settlement. The magistrate hauled up that
gentleman (Cries of ‘‘ Shame '’ from the Congress Party Benches) and
fined him Rs. 200. With these experiences, Mr. President, do you expect
me to invest the magistrates with these preventive powers ! (Cries of
‘“ No, no’’ from the Congress Party Benches.)

I shall say only a few words now as to whether this legislation is
likely to serve the objeet for which it is intended. Tt ix said that this
legislation is intended to put down terrorism. Many speakers have spcken
on this point at length, bur T shall say only one thing. I feel that if
terrorism cav at all be put down, it can only be done with the co-opera-
tion of the common people of the province in which terrorism exists,
Unfortunately, in our present political situation, co-operation from the
common people cannot be expected, Seeondly, if we consider the econo-
mic situation of the province, T hold very strongly that so long as the pcr-
manent zemindari system with all its ramifications of first degree, second
degree, tenth degree of landlordism exists in Bengal, it will not he casy
to reduce unemployment in that province.

I feel that if the communal hatred is to be wiped out frow our country,
it can be done so, not by negative means of legislation, but by positive and
canstructive efforts. So long as there is religious fanaticism in this
country, so long as there is religious orthodoxy in this country, communsl
hatred will remain. Unfortunately, the greatest supporter of the
religious orthodoxy in this country is the Government of India.

I have said, during the last Session of the Assembly, that 1 am not a
Communist. I agree with a part of the philosophy which the Com-
munists preagh, but I do not believe .m the dictatorship even of the pro-
letariat. I do not also believe in the use of mass violence in which tle
Communists helieve. Although I hald that comstitutional agitation and
parliamentary method will give me what I want, 1 equally feel that the
Communists have a right to say that constitutional methods and paniia-
mentary work may not lead us to the goal which we all want to reach
I feel, Mr. President, that if Government are anxious that the people of
this country should have a strong faith in constitutional agitation and
parliamentary method, it will be wrong for Government to prevent discus-
sion. between the merits of eonstitutional agitation and Communism If
Communism is to be prohibited from this country on the ground that it
preaches the use of violence, may I ask whether the Government of India
have taken any steps to prohibit the entry of Faseist and Nazi ideas into
I_i:h'ls e;mn.try ! . What is Nazism if it is not Communism in a different
orm . - .

.Prof, K. G. Ranga ; Organised booliganism,
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Mr. N. M. Joshi : Why don't the Government of India prokibit
Nazi ideas coming into India 1 I feel that if Communism is not to be
allowed into this country, that can happen only by two means. There
must be perfect freedom of expression of views, and, secondly, con-
structive steps should be taken promptly and on a much vaster scale. I do
not wish to deal with this point any further, but I should like to say that
legislation of this kind which restricts our liberty hangs on our minds
as 8 constant nightmare. It iz all very well for people, who sit on my
left and who themselves are the magistrates exercising authority to eay
that the law will be applied only to those who break it. The others
have no fear, It is all very well for my friend, Mr, James, to say that
the law will dnly be applied to those who break it. The law is not likely
to be applied to any Europeans. If you will permit me a little exaggera-
tion, I shall say, Mr. President, that if the Honourable gentleman from
Midnapore or Mr. James commits a murder in broad daylight in this
country, I am not sure whether any one of them will be hanged. Legisla-
tion of this kind frightens us. [t hinders the free expression of our views.
It prevents free action on our part. We must, therefore, continue to
oppose such legislation,

Mr. President, before I close, may I say a word about what my
Honourable friend, Mr. James, said ycsterday. IHe said in England free-
dom is given, becanse the English people deserve frcedom. The Honour-
able the Commerce Meniher said that the English people have a sense of
humour. The English people may have a sense of humour, but may 1 ask
him whether it is easy to develop that sense of humour under the condi-
tions in which we live ? Thet sense of humour is developed in England,
because in England there is freedom of speech, freedom of association
and freedom of action. The English people maintain that sense of
humour, because the British Parliament is supreme. The Englishman
has a faith that, whatever he wants, he can achieve through his Parlia-
ment and through his platform and press. Indians have not got that
faith. If our Government will create those conditions of confidence in
the Government, if they will give ns freedom, if they will give us self-
government, I am quite sure, Indians will also develop a sense of humour.
Unfortunately for us, when Britishers, who love freedom and self-govern-
ment, leave their country for imperialist adventures which they try to
ennoble by calling them imperialist responsibilities, they lose faith
in freedom and self-government. May I suggest to them that, in order
that they should be true to their traditions as Britishers, in order to be
true to their history, as freedom-loving people, even when they go out to
farther their imperialistic responsibility, they should maintain their faith
in freedom @nd in self-government. I hope, Sir, that the Government of
India will withdraw this legislation, and, if they do not do it, I hope that
this Legislative Assembly will throw it out.

Mr. Mubhammad Yamin Khan (Agra Divigion : Muhammadan Rural) :
Sir, in 1932, the Government of India brought forward a Bill which-was
intended to be a permanent legislation and those Honourable Members,
who have seen the provisions of that Bill, as it was introduced in 1932,
will find that it was somewhat different from the form in which it emerged
out of the Sclect Committee. There was a suggestion that amendments
to the Indian Penal Code should he made. This was objected to by the
Members of the Assembly at that time. The idea of the Select' Committee
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was accepted by the Government, and this Bill was made for three years.
I happened to be a member of the Select Committee, and the reason why
we proposed three years at that time was that it was believed in 1932
that the Federal Assembly would be set up by 1934 and we thought that
the present Government should have these powers and that the future
Government also must have this for one year extra. We thought that
the present Government should exercigse this power up to 1934 when the
new Constitution was coming in.

Mr. B. Das (Orissa Division : Non-Muhammadan) : You thought, but
not the Committee. Mr. Gaya Prasad Singh and Mr. Azhar Ali walked
out of the Committes.

Mr. Mubhammad Yamin Khan : The Honourable Member has been
long enough in the Assembly to know that I meant the majority of the

body. _
Mr. M. Asaf Ali (Delhi : General) : You said ** We ",

Mr, Muhammad Yamin Khan : T am saying ‘‘ We ” in the sense
I said just now. It was considered desirable that the Act should remain
in force for three years. Unfortunately, Federation hes been tponed.
We are now in 1935, and we have got no Federation yet. That might
come after several years. We do not know how long afterwards it will
come. Our chief idea at that time ih making the life-of the Bill three
years was that the new Legislature must have freedom to deal with the
laws as it thought fit in 1935, This is the real point. My Honoaralle
friends, who were in the old Assembly, might remember the circumstinces
that existed in 1931 and 1932. We were having hartals every day.
Hartals were the fashion of the day. People were forced to ohserve hartals.
Volunteers forced people to observe hartals when they were not willing to
do 80, but this they did simply to please them. Whenever somebody was
interned, there used 1o be a harial in his honour almost every day. People
coming from my province will bear me out when I say that hartals were
foreed by the volunteers., They were not the actions of the Congress
leaders. They were the actions of the Congress volunteers and peouple
who went in the name of the Congross volunteers. People were noet.allowed
to have their own way, and, in my provinee, it was coming to be a sonurce
of great evil and annoyance to the poor shop-keepers, who were asked to
close their ghops, because they could not on this account earn their own
livelihood. The poor tongawallas, for instance, were asked not to ply their
tongas, simply because onc man or another had been sent to jail ! Ior
the sake of this and that person going to jail, poor tongawallas were asked
not to ply their ¢fongas and they had to leave their work | Now, the puor
tongawalla had to feed his horses and had to feed himself, his wife and
his children. Where froa could he do this, exeept by horrowing from the
meney-lenders whom he could pever repay ! I know it for a fact that in
several cases the fongawallas suffered so much that they had to part with
their tongas and had to sell their horses in order to pay off debts.
(Interruptions.) This waa hecoming the fashion of the day, and the blame,
of eourse, did not lie with the leaders, but on the followers whomn they
could not control. And, why * Once a spirit had been created, once an
atmosphere had been created, everybody wanted to out-shine the other
man and everybody was anxious to become the leader at that time, because,
by showing that he had this spirit, this spirit of terrorising the people,
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he would be called a leader. This was in 1931 ; and 1 may remind Honour-
able Members—and here I am dealing only with picketing—when Bhagat
Singh was executed, on that day, here, in the Assembly, my old friend,
who is not here today unforiunately, and I do not know what has hap-
paned to him, Mr. Rangachariar, who was the Leader of the Opposition,
walked out with his party from the Asserably, and he said that that action
was taken as a demonstration and as a protest against the execution
of Bhagat Singh. And, upon his walking out from the Assembly on that
day, the press gave publicity to the news in bold letter head-linds sayiug
that heroes were executed, and similar other things. The result was that
everybody was asked in India to observe hartal. People in Cawnpore
were asked to observe hartal. The Congress leaders and the Congress
volunteers gave vent to their feelings also on the Mubammadan shops
in Cawnpore and wanted to force the owmers to close their shops. Now,
those people naturally resented, and they said : ‘‘ we are not going to
close our shops ’’, but what the result was—Honourable Members know
full well ! Thousands of people were butchered, thousands of people
were killed, women aptl children....

Mr M. Asaf Ali: What ¥ Thousands !

Mr. Muhammad Yamin Khan : Men and women died of burne as a
result of houses being set on fire. This is the story of Cawnpore.

An Honourable Member : It is all wrong.

Mr. Mubammad Yamin Khan : Please -do not interrupt me.
Honourable Members ought to have the patience to hear what is unpleas-
ant 1o them. (Hear, hear.) The fact is that whatever Cawnpore suffered
from, it suffered on account of unrestricted picketing. (Hear, hear.) If
picketing had not been resorted to in Cawnpore, the people there would
not have suffered from all these evil effccts from which the City has been
suffering even today. And, Sir, we had not only such terrible things in
Cawnpore, where thousamds of people died as.a result thereof, but the
effect of that picketing is that even today there is strained feeling betwesn
Hindus and Muhammadans, and they are not carrying on their peaceful
profession of trade and commerce as they did in the good, old days.
The repercussions were found not only in Cawnpore, but we had also
the Bombay riots, we had in Agra a communal riot, we had in Ajodhya
a communal riot which came up after that, we had riots all over the pro-
vinces. And, then, the press took up the side of all these picketers and
it painted all these people as heroes,—which, of course, they really were
not. People excited each other, and there was communal antagonism,
and all this was very undesirable. Sir, if people had any responsibility,
if it was our desire to see that there should not be any communal tension,
if people wanted that peaceful avocations should go on, if people wished
that murders and riots and other disorders should not happen, if people
desired that women and children should not thus be exposed to dangers
and harm, the position would have been different. But the volunteers,
went on ecausing exeitement, and there was grave disorder, and this was
the state of affairs when this Act was enacted. There is another thing.
Even up here, Honourable Members were stopped by pieketing from
entering the Legislative Assembly. Ladies came here and waited at the
entrances and they wanted Members not to enter the Assembly Chamber.
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Some of my Honourable friends once said that the letters ‘‘ M. L. A.*"’

meart ‘‘ @ member of the lunatic asylum ’’ ; well, they came to that lunatic

;sylum themselves, and those very people were foreed to come and to sit
ers,

An Honourable Member : There are certain habituals,

. Mr, Mubammad Yamin Khan : This was the state of things then, and
that became the fashion, and, therefore, there was no other help. The
volunteers continued to annoy the shopkeepers and others, and, of course,
this could not be allowed to go on for ever, and it was all this which led
to communal tension all over the country. Then, as regards the press,
when Bhagat Singh threw a bomb in the Assembly Chamber, what did we
learn from the press ¥ Was he condemned because the sanctity of this
House had been violated ¥ The sanctity of this forum even was not
observed. These people never thought that if & man wanted to kill the
Members of the present Government, and if they were killed, there would
be other people who would like to kill the Members of the future suecoedinf
Governments ; that if a bomb is thrown into the Assembly on account o

the fact that somebody does not agree with the present system of Govern-
ment or with the deeds of the present Government, then he would have in
future some other person whe, because he does not agree with the then
Government, might wish to throw bombs on the future Home Members.
Now, that is what nobody can tolerate in any country. In my province, in
fact in my own constituency in Aligarh, the Congress people came up and
started the no.rent campaign, they wanted that no rent should be paid
to zamindars, and much excitement was got up against the zamindars.
And who was chosen as the target of the attacg ! A most powerful and
influential man, a great zamindar, Nawab Bahadur Sir Muhammad
Muzammilullah Khan, who was for many years a Member of the Central
Legislatare ; he was chosen for attack, the programme was chalked ont
that his tenants should not pay any rent to him, and the whole attack was
launched on one man and one man alone. The Congress did not choose
any other person ; they did not like to excite the peasants of other people ;
they chose only one man, Nawab Bahadur fir Muhammad Muzammilullah
Khan. His estate was the only place in the whole of the district of
Aligarh where no-rent campaign was carried on. He is a powerful man,
and he showed to the world that he could meet the situation very well.

Mr. Sri Prakasa (Allahabad and Jhansi Divisions : Non-Muham-
madan Rural) : Did he not erush his tenants ¢

Mr. Muhammad Yamin Khan : He has never tortured his tenants.
His tenants love him like their father. He has saved his tenants from
the bands of the money-lenders. He has never allowed any money-lender
to enter into his estate, and that was the reason why he was chosen as a
target. If my Honourable friend wants to know the real facts, I can tell
him. It was after this no-rent campaign in his estate that when a zamin-
dar in Allahabad went to collect his rent, he was victimised and for seven
miles blood stains were found. and, out of the zamindar and his followers,
only one man escaped to tell this story. Now, 8ir, the point of my argu-
ment is this : What was the condition at that time and what is the eondi-
tion now ¥ If we find peace in the country today, it is all due to this
Act. If this Act had not come into force, all these things would not have
been controlled. If the Act of 1932 had not been in foree, we would not
have been able to see the Congress Party decorating those Benches today.
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1t has created a good effect in another way. The Act of 1932 has brought
the Honourable Members opposite to co-operate in the enactment of legis-
lation of the country rather than be its critics from outside. Whatever
their views may be, they have, by coming into this House, created some
satisfaction in the country. When they remained outside the Legislatures,
they were merely agitating the people and leading them to violence. By
coming into this House, they 'have created a healthy influence at least so
far as Civil Disobedience is concerned. If they had been feilowing Civil
Disobedience, they would not have been here. They have stopped it and
that has createa a healthy influence, and that is the direct result of this
Act of 1932. 1 would like to hear from the Benches, which are decorated
by my llonourable friends on the other side, to give me any concrete
example to sliow that picketing in such and such cases did not end in
violence.. Also I would like to know what justification they have for that
section of the press which excites one community against the other.

- My friead, Mr. Abdul Matin Chaudhury, quoted the case of the
Comrode, and I know why he quoted it, but does the case of the Comrade
come under the purview of the present Bill with which we are dealing 1
It has nothing to do with this. Ewven the Act of 1932 is going to be modi-
fied by the Act of 1935, and we have got nothing there to feur a case like
this, My friend, Mr. Abdul Matin Chaudhury, said that he was an apostle
of the Hindu-Muslim unity, and I was glad to hear that remark, because
there is no cther person who is more anxious for this unity than I am.
[ am one of those who believe that the progress of the country depends
upen the solution of the communal problem. Sir, this country cunnot
make any progress as long as we have got that communal tension. That
had been the cause of our downfall. and that will be the cause of keeping
us down in the future. ' '

Now, Sir, what is the press going to be stopped from ? The press is
going to be stopped from promoting feelings of enmity or hatred hetween
different classes of Flis Majesty’s subjects. Sir, you cannot improve the
conditions in the country unless you prevent the press from dissetninating
communal literature which is driving one community against the other,
The first thing that the press should do is to learn how to settle down
differences between various communities. The liberty of the press does
not lie in this that we should give them licence to say anything whatever
they like. My friend said that 61 Muslim papers had been suppressed
and that the responsibility would lie on the shoulders of those Mnssalman
Members who would vote for this Bill. May T ask him one question ¢ If
he lelieves in the unity of the Mussalmans and the Hindus, why should
he not believe in the unity of the different sections of Mussalmans them-
selves. Tf he helieves that the Mussalmans must first set up their house
in order, then he will find that most of the papers that have been sup-
pressed were the papers which had been exciting one class against the
other. Tle did not quote a single instance, but may I give him the illus-
tration of a few papers . There is a paper called Al-Najm of Tmelnow
which published .on the 1st June, 1934, very nasty articles against the
Shias. Tt said that the number of Shias was only about 18,000 in the
whola of Lucknow, and it excited the feelines of the Bunnis against them.
Another edition of this very paper was published on the 25th of August.
1934, in which the editor wrote a very nasty article about a personality
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which is held in the very highest respect by the Mussalmans. In fact, it
is next to that of the prophet himself. I mean the personality of Hazrat
Ali Karum-ullah-o-Wajho. This man said about him that he wap
licentious and be indulged in his lust. If a paper publishes an article of
that kind, will my Honeurable friend, Mr, Abdul Matin Chaudhury, ask
auy Mussalman to come forward and defend that paper simply because
it wlils a Muslim organ ¥ Probably my friend will not defend that paper
at all.

Mr, Mubammad Azhar A (Lucknow and Fyzabad Divisions :
Muhammudau Rural) : I refuse to believe that story.

Mr. Mubammad Yamin Khan : I have given the date of that paper.
1t was published on the 25th August, 1934. I do not think it is worth
while to repeat those nasty words which he wrote. They are so bad.....

An Honourable Member : Is that communalism 1

Mr. Mubammad Yamin Khan : My Honourable friend understands
by communalism that it is fight between Hindus and
Muhammadans. That is not the case. Even a fight
between Shias and Sunnis is also communalism.

There was another paper, called Al-Nagid of Cawnpore, which wrote
on the 19th August, 1934, very nasty things about Hindus, and that tried
to create ill-feeling between Hindus and Muslims. That paper wrote a
very nasty article about Hindu women—all those nasty things are not
worth mentioning in this House, and so I will not repeat them. That
paper wrote about Hindu ladies and young boys coming within the pro-
vigions of the Sarda Aect, and, in this way, that article incited hatred
between Ilindus and Muslims. Well, will my Honourable friend, standing
up as the apostle of Hindu-Muslim unity, say that that paper should be
allowed to continue its nefarious action of inciting hatred between the
two communities 1 I say that such a paper is a great harm to the com-
munity, and that it is a disgrace to the Muslim community.

Then. there was another paper at Patna which wrote on the 23rd
May, 1935, with reference to two Honourable Members of this l1iouse.
It asked. wlcther there was no Muhammad Amin ! My Honourable
friends must know what it meant. Muhammad Amin was the man who
killed Rajpal. This paper wanted that another Muhammad Amin should
come up to deal with those two Honourable Members of the Assembly.

An Honourable Member : Probably you are that ‘' Muhammad
Amin ', who wanted to incite people.

Mr, Mubammad Yamin Khan : Certainly T would have condemued
it, if any paper asked that my Honourable friends Mr. Fuzlul Huq or
Maulana Shaukat Ali should be murdered. My Honourable friends seem
to think that if a paper wrote like that, it was not exciting people to
murder. This happened not in 1934, but in 1935. This article was written
in May, 1955. Then, that paper was very rightly suppressed in Patna.
My Honourable friends will perhaps say that it was not justifiable. 11
more examples are wanted. I can easily quote. There are hundreds of
such instances which I kept in my file, but unfortunately I burnt them all
last year. Tlere may be persons who agree with my views and there may
be other perscns who might disagree with me. My religion teaches :

‘¢ Lakum dindkum wale yadin.’’

‘‘ You are pleased with what you believe to. be right, and T am pleased with what

I belicve to be right.”’ _ } _

1 p.M.
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This is the prmclple which my religion preaches, That is what my
Prophet has taught me. You must leave me alone. I do not want to
interfere with what othar people believe to be right. I do not want that
another mat should be killed, simply becsuse he disagrees with me. That
may be the philosophy of other people, but, that is not mine. That is not
my phase. No two human beings are similar. My Prophet teaches me
that T should not interfere with other men’s ideasa.

Now, coming to the liberty of the press, I say liberty is quite d:ﬂerent
from license. My Prophet teaches that you are at liberty to.do: whatever
you like, provided that does not interfere with the inherent rights of
others. You are-at liberty to go and earn by hard work, but you are not
at liberty to go and steal, Islamic law says that if & man. steals, his bands
should be cut off. So, this kind of license, namely, stealing is not allowed.
He is to be stopped from stealing. 'Tf stealing is permitted, it would mean

that you are abusing the principle of liberty. It is license which must be
diseriminated from liberty,

Mr, Muhammad Azhar Ali : Where have you read all these ?

Mr. Muhammad Yamin Khan : My Honourable friend will not read
any book and he does not know anything. So it is no use to cure the
inecorrigible man. The point is, whether circumstances are such that we
should allow the press to incite hatred among the different communities
and different sections of Muslims. We should not give this power to the
press, rather we should control the press from doing such mischief. llow-
ever landable an object it may be to have a free press, it should not be
allowed to create ill-feeling betweem the Hindus and Muslims. At the
present momeni, the two communities are going to settle down to work
the new Constitution. We have had bad times, and, in the interest of
the future of lndia’s progress, we should comme to an amicable wunder-
standing and live like brothers. The onlvy object of this Bill is to ereate
peace and not allow the press to creat dissension. Why should any preas,
which will confine its activities to legitimate pronortions, be afraid of this
weasure ¥ The saner sections of the press need not be afraid of this
measure. I read in the National Call the other day some story written by
one of its correspondents which tends to create ill-feeling between Sikls
and Muslims. This is what the National Call says about the Meerut
dispute :

‘¢ Meanwhile some mischief mongers epread a false rumour to the effect that the

loeal Bikhe wore bent npon demolishing the mosque close to the gi posed site and that
they bad actually demolished a portion of a wall. This led the Muhammadans to visit
the said mosque in gronps of bundreds and thousands crying different slogans and
alarming the public rgescu with the approach of Hindu-Muslim riote, Tt is suid that
obout 10 to 15,000 lims gathered at the said mosque and the authorities and the
Hindu publie, what to say of the Bikhs had a very hard time for the whole night
hetween Beptember 1 and Beptember 2, 1085. As a matter of fact, the Bikhs onlv
lenrnt of it at -about ? p.M. on 1st SBeptember when they were holding their usual weekly
meeting in the Gurdwara. Not a single 8ikh ever visited the place of the site of the

moanue in question and the allegations made agninst them were entirely baseless nnd
false.”’

Now, the next sentence is very pertinent : .

** The Bikhs resent it'and look upon this misguided action of the Muhammadans
with utinost abhorrence. The Bikhs of Meerut have all along been moat loyal to the
Qovernment and friendly to their sister communities and would be pleased if the
nuthoritien wonld kindly take some legnl action against the mischief méngera and request
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the saner elements amongst the Muhammadans to kindly pabliety ‘a loré ‘the action
oth t}mr fellow-brethren who ure responsible for injuring the feelings of the Sikhs as p
whole.’

Well, Sir 1 come from Meerut. I never heard arything dbont the
supposed deraolition of mosque. There js the Cantonment next deor to
my house. The place is not even a furlong from my house, and I never
heard about this incident until I saw it published in the newspapers.
From reading the report in the newspapers, one would have come to the
conclusion that the Muhammadans gathered therc in such large numbers
simply to bring about a riot and that the Sikhs as a whole resented this.
When 1 approached my Sikh friends in this House, they said they never
heard about this incident at all. How could they have heard of it when
such a thmg did not take place at all? This appeared only in tlie columus
ol the National Cull and nowhere else. So I say that this kind rf writing
should be stopped and sbonld not be allowed to go on, hocause it creates
such bad blood, that Muslim constituents will not return those Muslim
Mewbers aguin if they have anything to do with the Hindus and the same
will be the case with Iiindu Members. We have {o mould the future
destiny of India, and those people who are the cause of dividing us should
be put under zontrel. | have very often seen repovts in the press that a
Muslim goonda has outraged a Hindu lady or a Hindu has outraged a
Musclim. Why should not the name be published ¥ Why should you pub-
lish it as ‘‘ & Muslim ’’ or *‘ a Hindu '’ 1 The effect that is created iu the
minds of ignorant penple i= to excite them. For the silie of our country
and for the future of our country, we should rise to the occasion and put
down these people and curb them. The Government of India Aect has
ccme. ai( we must settle down. In the town of Meernt. we Muslims have
lived always on terirs of friendship with the Hindus and have enjoyed
their mnﬁdence and year after year they have ecleeted meinbers of my
fumily as Chairman of the Municipal Board. And, now, it is very deplo-
ralle that bad blood is sought to be created between us there.

I aclmit, of course, that the press should not he badly treuted and
shouid have full liberty to eriticise, and, in 1932, it was cnacted that
eriticism of measures of (Government with a view to obtaining their
alteration by lawful reans, without exciting or attempting to excite
hatred, contempt and disuffection, shall not be penalised. What is in-
tended in the present Bill is to take off all the sectiony except section 16
and section 7 which deal with erimes ; the others deal with the procedure.
Our anxiety in 1932 was {hat the measure should not be permanent, and
we succceded. The same is our anxiety today ; and the prosent Govern-
ment should not bind the Government of the future. But that ean be
achieved only by taking the Bill into consideration. As the Bill stands,
it is for permanency, and ii it is not taken into consideration, no amend-
ments :ive possible, and (lovernment will be forced to have recourse to the
extraordinary measure of eertification. I honestly and sincerely believe
that this Bill is necessary, though it may be in a modified form, until the
future Government comes into being. Up to that time, pieketing should
not he allowed, because it takes away the liberty of the people, and the
press also should not be allowed unbridled license io _preach communal
batred and disatfection ameng different classes. Rnt if the House fails
to take it into consideration and to amend it as it lxkea. Government will,
in my opinion, be justified in having resert to extraordinary powers. It
:is fer the Honourable Mumbers to join hands and catry. dut amendments
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according to their desire, rather than force the hands of Govern'mgnt to
put the Bill, as introduced, permanently on the Statute-book. Nir, I
support the motion for ecomsideration.

[At this stage, Mr. President (The Homnourable Sir Abdur Rahim)
vacated the Chair, which was then oceupied by Mr. Deputy President
(Mr. Akhil Chandra Datta).]

Maulana Shankat Ali (Cities of the United Provinces : Muham-
madan Urban) : Sir, I was very anxious to intervene immediately after
the Home Member had spoken, so that the House and the country might
have been spared the flood of eloquence on both sides, rather-of a stormy
character. I know what eloquence means and what ic can do. Before I
go further, I may mention one incident. It is my duty, as an humble
peacemaker, to take kicks from both sides of the House. f{owever, I was
very grateful that this Government made a small gesture in the right
direction when they reieased my friend, Pandit Jawnhar Lal Nehru, He
is a gentleman by iustinct, by education and by fawily traditions ; and
the Government may perfectly rest assured that ke will never take undue
advantage of any little gesture in his favour and 1 hope that all Honour-
able Members will agree with me in praying that his sweet wife and
revereil mother may be spared to him for many muny years.

T heard the speech ol the Honourable the Tlome Member very
patiently. Personally I like him, and I have always received consideration
and courtsey irom him. Ie pieced together a number of thinzs to make a
case against what vou may call the revolutionaries and terrorists or those
advanced people who want to see a free India. As one who has experi-
enced internment, has sufiered imprisonment, and .lse has suffered under
Regulation IIT of 1818, I can also make a case against this Government.
If I was to relate all that huppened to me and to my brother, Mohammed
Ali and to our family, and it T piece together every little bit, every wrong
doune to us, every insult offered to us and our faith, every discomfort that
we went through, then, I assure you, Sir, there will be a file ever so
much higeger than the record which the Honourable the Home Member
prodneed before us, but I do not want to do it. I am not here for that
purpose. If 1 wanted to create fresh records of grievances against the
Government, I could do it if this sort of thing is allowed to go on.
And 1 assure the Ilonourable the Hlome Member that by the course you
ave toking and tlie kind of speeches you have made and are making, you
have already created at least half a million of Indian youths who wili
be revolutionaries in the near future. The truth must be told to you.
You have already done a great deal of harm to the British connection with
India--T mean the Government and their supporters,-—by their speeches
and actions, have done more harm to the British counection, and T assure
you, Sir, that the speech of the Honourable the Home Member will be
read with glee and great pleasure by the die-hards in England who do
not want that Indians should get rights to control their own affairs. He
has done a great disserviee to India whose salt he has been eating. As
regards my friend, the Collector from Midnapore (Mr. Griffiths), I may
say this. [ am a fighter myself and I liked his fine tighting speech : and
theugh ‘he may appear a Bantam or a Featherweight, he has got self-
assuranec enough to take on a Primo Carnera, the heaviest giant, and
fight: him. I ndmire a man like that. His speech was a fighting speech,
and: I enjoyed it. I only hope that when these néw elections take place in
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Bengal, and when I and men like myself go to Bengal and Midnapore and
want (o0 make speeches there. sp that pliant and weak Muslims may not be
elected, he may, if he wanis, send for us and argne with us and convirice
us with his speeches but would not ban our entry under section 144 or
lock us up. _

I expected something better from my friend, Mr. James. His
gpeech was a mighty sermon : it was very interesting : but, all the time
he was speaking, he seemed to be under the impression that Mr, Auey and
my own humble aelf and Mr. Lalechand Navalrai and Sardar Sant Singh—
all communalists—would appreciate the pearls of wisdom he was
scattering. The lecture was really meant for us. Before he spoke, I wanted
to intervene again and to beg the Honourable the Home Member on my
bended knees, saying. ‘‘ For God's sake, withdraw this Bill. It is not
wanted. By this withdrawal, you will bring in better feeling and you
would do a great service to your Empire ’’. 8ir, the Government had tried
these methods of repression before, and with what result § During the
last Great War, the people of India bled white for England and fought all
over the world for England and saved the Empire. We were told in 1917
that we were fighting this war for self-determination and we expected self-
government would come immediately after. Instead of that, we got the
Rowlatt Aet. Sikhs, Muslims and Hindus of the Punjab went and
fought for the Empire : but, under the Defence of India Act, Muslims,
Hindus, Sikhs, without any distinetion, which really meant that all who
had fought in the war, were made to crawl on their ‘‘ tummies ’’ simply
bécause an English woman was insulted ; and for that one insult, hund-
reds and thousands of Indians were insulted and punished. T do not
mind the punishment, but every Indian, who had to o out of that lane,
heid 10 erawl on his ““ {tnmmy ", and there was no Sikh or Muslim or
Hindu- and Sikbs are great Bahadurs, Muslims are great Babadurs and
Hindus are big 3ahadurs today—who would have said ‘* No, T will not
cruwl on my tummy '’ : I have legs to walk on. Do what you like "
With all those things in my mind, Sir, T went to the highest English official
in this eountry, and he told me : ‘‘ Yes—Dyer and O’Dwyer did Jet us
down badly ”’.  Please do not repeat that mistake,

I say, how, in spite of repressive laws, you have ten times more revo-
lutionaries in this country than there were in 1920. Do you thiuk yon
can stop the rising feeling of resentment by these Acts 1 Let me tell you
this, Sir. DPecople were made to erawl on their ‘' tumiies *' : poets had
to write verses with their noses on the ground ; Sndkus were white-
washed with lime, and all serts of wonderful things were done.  Mr,
Bosworth Smith would go and insult women in Sheikhupura District say-
ing © You are row in purdah : why did youn not look after your men and
tell them 1hey should not stand up against the sirkar : | will remove now
your veil with my stick, but my policemen will come, and lift your
skirts.”” These things happened. Every day, in spite such laws, the
eonntry i< getting worse and worse. I have been imprisored and know jail
life. T do not know if my friend, the Collector of Midnapore, has seen im-
priscsmment. I would Fke cvery official, especially in the Indian Civil
Service, after he had passed his departmental examinations to be locked
up like any ordinary prisoner for three months. (Laughter.) His clothes
shonld be the same, his food should be the same, and he must be given ten
stripes on his ‘bare back ; and he will then understand what these laws
Tiean 10 us. If the Honourable the Home Member wanta at any time 10
inttoduce réa), humane reforms in jails, I would be only too glad to offer
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him my humble services. There is a class of prisoners, Sir, who are called
‘‘ Dohalias ">—habituals—I do not know what they are called in Bengal :
they have two blue stripes on their clothings instead of one for ordinary
convicts, who have one blue stripe and one white. I assure you, Sir, there
is nobody more flattered, more feared and more pampered in the jail by all
the jail officials than these hardened habitual eriminals. When I was a
prisoner in Karachi, my Superintendent told me the story of a raun
called Ravaack whom T had the pleasure of meeting later when I was in
the jail ofiice to consult my lawyers during the Karachi trial.  This man
was dressed in gunny bags,—a kind of jail punishment. He would not
look at anybody, but wonla abuse every jail officiul. When he saw me
and learnt who I was, he salamed me. The Superintendent told me a
story about him: for disobedience of orders he was given 30 stripes: the
procedure being that he was made stark naked, stripped of every inch
of elotling and tied on a wooden triangle. A white eloth saturated with
some kind of medicine—Dr. Deshmukh will be able to say what it was—
was put on his bare buttocks, and he was given 30 stripes : these stripes
were net ordinary : at the fourth stroke, they bronght blood : he clenched
his teeth and then received the remaining stripes without a cry : aud
when he had received them, he turned round to the Superintendent and
before all said : ‘“ You have given me thirty stripes on the back : now
give me thirty stripes in front ’’, and the whole jail was resounding
with praises for this jail hero. B0 much for these wicked punishments.
Now, Sir, are you wanting the whole country and every youth of India,
Muslim, Sikh or Hindu, to say : ‘‘ You have given us so many stripes
on the back : give us as many more on the front ¢ Do you want them
to become ¢ Dohalias ’ or habitual breakers of Law’’ § It would be
nnwise and wrong.

Mr. Deputy President (Mr. Akhil Chandra Datta) : Is the Honour-
able Member going to be very long 1

Maulana 8haukat Ali : I shall not be very long ; I shall take oxly
ten minutes more.

Several Honourable Members : After lunch,

Mr. Deputy President (Mr. Akhil Chandra Datta) : The Ilonourable
Meml.er can go on.

Maulana Shaukat Ali : Thank you, Sir. I am very sorry 1 have to
detain the House, without lunch, but I shall not be very long. I beg
on my knees the Honourable the Home Member to withdraw this Bill
1 would. beg of them even at this late stage to withdraw this Bill and
save the poor people of this conntry and themselves from a great deal
of trouble. If this Bill is sent to H, E. the Viceroy, I hope he will
refuse to certify it. Sir, he is going away in a few wmonths, and, after
50 many years’ service to India, I do not think he will give this dis-
agreeable parting gift to this country by certifying a measure of this
character. If Government do not pay heed to our prayers and entreatics
to withdraw this Bill, then the responsibility will be theirs ; they will
lose many well-wishers. In.this connection, Sir, I am reminded of a
story, my brother, Mahomed Ali, told me when the Press Act of 1908
was passed. He. thought it was meant only for the Bengalis, the
Tilakites and Marathas and for, others, but not for Mualims who were-
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loya! and contented. But what happened ¥ Thé veéry first man who
was eaught by this Act was Mahomed Ali himself and his paper, tue
Comrade. (Laughter.) What for ¥ For publishing a quotation from
the Bible “ Come into Macedonia and help us ’, takén from an English-
man’s pamphlet in favour of the Turks. The case went up before Chief
Justice Sir Lawrence Jenkins, and he said : *‘ Mr. Mahomed Ali, I can-
ot give you back your papers, but'1 give you back your honour '’. The
Press Law is such that even quotations from the Bible and the Holy
Koran, made in connection with humanitarian causes, ecome within its
arm. (Cries of ‘* Shame '’ from the Congress Party Benches). I was
reading yesterday a weekly, Old Aligharian,—I am very sorry I have not
gol it here. It gave in full an old artiele from the Comrade, written hy
my brother himself in 1911. Mahomed Ali sent an appeul to every
Musiim to start to colleect a fund to found the King George Muslim
University. I was then that abjeet being called a Government servant.
He induced me to take long leave and made me go round as Secretary to
H. II. the Aga Khan to beg Muslims to make contribution for the Muslim
University to be named after King George. My friend, Mr. Asaf Alj
ssked me not to mention too often that I have been a ** rebel and an out-
law ”’, but I ecannot help mentioning it, because I want to be frank ; because
T want that a real effort should he made to bring about an lonourable
understending. If you want to quarrel, you can go on quarrelling, but
what will happen to India and what would you gain ¢

The Home Member and the Government, front Benchers, have got
devoted, if not wise, supporters. If it is desired that women and
children of the independent tribes should not be bombed, somebody from
that side and from the Frontier will get up and say that the people in the
Frontier only needed and appreciated bombing and so there must be
bombing ; if the Government say that a repressive Press Act is not neces-
sary, somehody behind them and a press man too will urge and impress
on the Government to deal it with a strong hand. I was expecting my
friend, Mr. Yamin Khan, to speak after me, and to tear me to pieces,
but I am very glad he spoke before me, and I am now able to give him an
answer. Sir, they have tried all kinds of repressive laws, but that
method has not improved conditions in the country. My brother nsed to
teil me a story. It appears that, one night, in Piccadilly, a gay old
dandy, well dressed in immaculate clothes, with a monocle and a gold
headed cane and having dined well at his club with a couple of cham-
pagne bottles inside him, saw & salvation army preacher in his red uniform
who was shouting : ‘“ Friends, come and get salvation, I will show you
the road to salvation, I' will guide you along the proper path *'. This
club man went up to him, put on his monoecle and drawled out : *‘ My
friend, do you know the road to salvation ¥’ “‘ Yes, I do’" was the
reply. ‘‘ How do you know it 1’ “‘ I have been on this road to salva-
tion for 40 years '’ was the reply. Then, said he : *“ My friend, if after
being for 40 years on this road of salvation, you have reached only as
far as Piccadilly, then I will advise you to try another road .
( Laughter.) '

Then, Sir, I have one thing more to say. It is an incident from Islamic
history. Every lawyer in the House knows the name of Imam Ahmmad
Bin Hambal, one of the four jurists, who have done so much for Islamic
Law. Imam Hambal, after each prayer, used to pray in fervent langu-
ago for the rest of.the soul of one Abu Hozema: - His scn. one day asked
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bim who this man was'{ . He ‘must have been a great saint ! The Imam
replied : ‘‘ No; he was the greatest blackguard in the whole of
Iraq, he was a thief, a robber and a murderer, but he did me 4 yeomen
service for which I will always be grateful ’. And, here, I want to refer
to what my friend, Mr. Yamin Khan, said : Does he not remember the
Karachi State trial where Mahomed Ali, Maulana Hosain Abmad, Mufti
Nisar Abhmad, Pir Gholam Mojaddin, Dr. Kitchlew and myself wero tried
for preaching this commandment of the Holy Koran :

‘* Wa man Yagtool Momenan Motaammadan, fa joeaho Jehannamo ", ete.

‘¢ If one Moslem intentionally killed another Moslem, then, his punishment was
Jehannam, ete.’’

Mr. Muhammad Yamin Khan : What is the punishment t) one who
excites one Mussalman to kill another 1

Manlana Shaukat Ali: I am not excited even by the interruption
of my friend, Mr, Yamin Khan. No one has excited any Muslim against
him. He has not been killed. (Laughter.) As I was saying, Sir, the
great jurist informed his son that there was time when in a point of law
1 differed from the Ulema who surrounded the Khalif Mamurrasheed
and they said :

‘‘ This man is spoiling the morals and the faith of the Muslims, he ought to get
100 stripes in the public market.’’
I was then escorted by thousands of police, in glittering uniforms,
meant to browbeat, and the thousands and thousands of people who
loved and respected me and they could not do anything but ery
hitterly at the sight of my humiliation and shame. I was alse very
nervous and feeling weak. Just then, one man rushed through the
erowa and came to me and said, ‘T am Abu Hozema ; I have this day
come out of the prison, T am 45 years old ; 25 years I have passed in
prison, 1 have had 24,000 lashes on my bare back ; and before I left
the prison, T took an oath that this very day I will commit robbery.
If 24,000 lashes and 25 years' imprisonment have not stopped me from

doing the devil’s work, will these 100 lashes stop you from doing God’s
work 1

I pot new courage and knew that he was sent by God to warn
me and give me courage, ‘‘ That is why I pray for him ’’. Sir, T have
suffered much, I have been a prisoner. When I came here, I thought
I was the only man in the House who had spent a long time in jail, but
I saw that my friend, Mr, Amarendra Nath Chattopadhyaya, surpussed
me. He told me he had a bigger jail record than I had. S8ir, all my
speeches in this House are in print. T was trying hard to make an
honourable peace with the Government. If there is honourable peace bet-
ween India and England, I would welcome it. After the Clovernment
Memt ers had refused to institute an official enquiry in spite of the decision
of this House, then the Assembly and Counecil of State Muslim Members
ippointed a non-official commission to enquire into the Karachi firing. We
wanted an impartial non-official inquiry. Some of us wanted to go
there and find out the causes of the rioting there ; we merely wanted
to investigate and find out whether really Muslims were at fanlt,
whether they could have avoided the trouble, whether there was any
justification for shooting, and that what steps should be taken to pre-
vent a reeurrenee of such' trouble. In fact, we wanted fo find out the
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real cause of the trouble. The result was that the Bombay Government
banned this and served notice on me, saying that I was. doing acts
prejudicial to public peace. The Honourable the Home Member was
very angry with Pandit Krishna Kant Malaviya and said ;: “‘ You want
to sympathise with murderers ¥ '’ Sir, I tell you frankly, there is no
Mussalman who does not sincerely believe that 69 Muslims were wur-
dered in Karachi, They wounld be justified to say, ‘I cannot co-
operate with the Government, because they want to hide and condone
officiul murderers ’. We wanted to enquire into the actual facts of the
firing and suggest how to deal with such situations in future, but we
were not allowed to go. Though I was a non-co-operator and a *‘ rebel
and an outlaw ’’, yet never was any security demanded from the
Khilafat newspaper, of which I am the Editor and no ‘‘ dummy Edi-
tor '’ too, but, .after this incident, the Government showed their dis-
pleasure by demanding & security of Rs, 8,000. I did not want to kill
any body, I have not killed even & cat, and I make no personal
grievance of this action. of the Government. I would advise Govern-
ment to withdraw this Bill and conciliate people, but, if they won’t heed
that advice, well, everything isin the hands of God and they alvne would
be responsible as to what happened. ‘' (Applause.). -

‘The Assembly then adjourned for Lumeh till Five Minutes to Three
ot the Clock. R ' '

' The Assembly re-assembled after Linnch -at Five Minutes to Threc of
the Clock, Mr, President (The Honourable Sir Abdur Rshim) in the
Chair.

Mr. M.-8. Aney (Berar Representative) : Sir, T have to thauk you
for permitting me to intervene in this debate and make a few observa-
tions on the motion before the House. 1 shall be very brief. Not that
I have not much to say, but I think that the motion has been debated
at considerable length and, from all points of view,

The motion before the House is for the consideration of the 13ill to
amend the Criminal Law Ameodmeni Aect. The motion evidently is
intended to bring permanently on the Statute-book a law which has
hecn detested and condemned all along from the time of its incept on to
the present day. T have not heard anybody, not now hut vince the time
when the Act came into being, saying a good word for this. but it was
then justified on grounds of emerpgency and so on, We thought the word
‘“ emergency ’’ always meant some temporary aberration when normal
conditions are not in existence, and when normal conditions are not in exist-
ence, probably such penal legislation may be justified. We were not here.
Nor were we free outside to express our opinion on the basic principles
of this legislation that was brought forward for the consideration of the
House then, but I am prepared to admit this facl that the conditions in
the country at the time when this legislation was brought forward ware
abnormal and probably that could be constried as an emergency for the
Government to take these extraordinary powers. The real point is this.
T thought that the present Executive Council had sufficient common sense
in itself to anpreciate the present position. What the Government has
to see is whether there is any such thing as an emergency now to justify
this extraordinary legislation at all. Tt is admitted that the emeigency
which existed in the year 1932 does not exist today. That fact is tacitly
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conceded by the Honourable Mambar in charge of this Bill. He has
made that statement in the Statement of Objects and Reasons and he also
claims that he has taken that fact into consideration. He has also con-
ceded that the conditions which existed when this temporary legislation
was brought into force do not exist today, and, therefore, the present Bill
which he has brought forward is not exactly a renewal of the old Act but
it is an attenuated form of that Act. Certain provisions are repealed pnd
eertain provisions are retained. He says that sections 2, 3, 4, 6 and 8 have
been repealed. Some other provisions which are more or less of a proce-
dural nature are also repealed because they related mainly to conditions
which were a special feature of the Civil Disobedience Movement against
which the first law was directed. I do not know whether the Honourable
Member in c¢harge of the Bill has really studied the wconditiont under
which the Civil Disobedience Movement itself was run and whethier he is
aware that the conditions under which the Civil Disobedience Movement
was run had anything to do with the clauses which he is now repealing.
Clauses 2, 3, 4, 6 and 8 relate to certain conditions which no doubt are
within the scope of what is kmown as a complete non-co-operation pro-
gramme that was published in 1920 and which- contained many thiugs
including the making of efforts to stop the enrolment to the army. I
admit that fact, but the Civil Disobedience Movement of 1930 was run on
special conditions which were laid down. It was for the breach of cer-
tain specific laws and for preventing the sales of foreign cloth and similar
activity It had nothing to do with dissuading people from joining the
army. That was not the programme of the Civil Disobedience Movement
of 1930 and you will find that the boycott of public servants or dissuading
people from joining the army and the police had nothing to do with the
Civil Disobedience Movement which we ran in 1930 and which continued
up to the year 1933, All those sections which related to this were prac-
tically obsolete during the very period for 'which the law was iutended.
I do not think there was any occasion for the Government of India or for
any Provincial Government to make use of any one of those sections
which are now being omitted. They were obsolete even then. In draft-
ing the Bill then, they probably took the copy of the programme which
was described as the nonm—o;]:eratlon programme, found out what it con-
tained and those provisions have been inserted in the form of several
clauses of the Bill. But in doing so they did not only provide against
the emergency that actually then existed but an emergency, which they
imagined, might arise and, develop out of the Civil Disobedience Move-
ment. It never took that form and those provisions were never used and
s0 they were obsolete. And the provisions which were even then exclu-
sively intended for the suppression of the Civil Disobedience Movement
have been retained in the present Bill aleo and, therefore, I de¢ not want
to pive credit to the Honourable Member in charge of the Bill that he has
taken note of the faet that the Civil Disobedience Movement s in abey-
ance and. therefore, certain provisions have been repealed, and only such
provisions have been retained as have got nothing to do with the Civil Dis-
ohedience Movement. That is a wrong statement of fact in my opinion.

Now, I want to know what was the justification for this measure 7
Who required these powers. In a big speech and a
very good speeeh, the Honourable Member in charge of
the Bill has made out his case in support of this motion. He has stated
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that in 1932 various Provincial Governments expressed the urgent need
of having some such extraordiuary powers. He has" quoted extensive
extraots from the reports mad: by the Government of the Punjab and also
by the Government of Bengal in 1932, But 1 am surprised to find that
he has not quoted the opinions of any single Provincial Government
urgently asking the Government of India to retain this law, so far as the
present Bill is concerned, permanently on the Statute-book in one form
or another. There must have been many Provincial Governments, !
imagine, who would have said, perhaps, that as no such conditions exist
today as they had existed previously, the continuance of these provisions
was not oulled for, perhaps in their entirety, as a permanent measure,
Then I would like to take up the third point in this conneetion, namely,
this. This law is justified by him on the existence of certain conditions
today,—that, though the Civil Disobedience Movement is in abeyance,
"according to him, he wanted to counteract certain other forces, such as
Communism, communalism terrorism, and so on. Well, 8ir, I would
like to say one thing, that I am perfeetly sure that the sources which bring
about Communism or even communalism are of a nature altogether dif-
ferent from the one which a Bill like this will ever be able to ecounteract.
My Honourable friends have already sucoessfully shown how and why and
under what conditions these Communists can grow and become
numerous in this country. And what are the reasons ! Sir, unless the
Government is prepared to analyse and find out the root causes and try to
uproot those root causes, it will be difficult for them te ocombat Com-
munism or any other ‘‘ ism . Sir, so long as the root cause remains,
I say all these are and will prove to be but superficial remedies. They
may give ample powers to create an undesirable situation, a reign of terror
in this country, but below that reign of terror, Sir, Communism, I say,
or even communalism will grow and be fostergd. And you ignore that !
If, the executive creates a reign of terror in this ecountry by the indiseri-
minate use of the extraordinary powers, as they have been doing, I am
sure, they are creating the very conditions under which the disruptive
forces like Communism and terrorism ean thrive and prosper. (Hear,
hear.) This is no cure for the remedy. On the other hand, it may
aggravate the disease in such a manner that you will be bound to regard
it as hopeless and beyond the scope of any remedy soon afterwards.
‘Wait and see.

8ir, one of the reasons which the Honourable the Home Member has
given to make this Bill permanent is a psychological one. He has said
that one reason why they want to make the Bill a permanent one is that
temporary measures are likely to create a feeling in the minds of those
who dabble in these movements that very soon the restraints will be over
and they are thus likely to cherish the hope that some day or other they
may be enabled again to resume their reactionary activities. Sir, here T
believe he has not correctly understood the psychology of these terrorists.
Sir the terrorists and for the matter of that even the civil resisters are
not like ordinary people ; they are men who are made of sterner stuff than
what my Honourable friend imagines. They have developed within
themselves a certain mentality which has grown on account of certain
foyceg that exist in thik eountry. The point is this. Unless you give a
fair cln_mce to these persons—who are either law-breakers or terrorists or
revolutionaries to engage in pursuits where they can utilize their talents
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bonourably and usefully and in which their desire for public service can
be gratiied, unless some such opportunities are created for them, no
change of heart in them can be possible. 1 am sure my Honourable
iriend, in seeking to make this law permanent and to deprive the press of
the opportunities under which they cherish the hope of carrying on . their
propaganda, is going to defeat his own professed object, if he really wanis
te bring about a change of heart in these young men. I want the Govern-
ment to understand that they have to create the conditions under which
these young men will be engaged in a more honourable way and in which
their natural desire for public service will be gratified. So long as you
do not create proper avenues and channels for them, and so long as you
treat them merely as suspects in this land, so long as you continue to
harass them like that, I say, Sir, terrorism, instead of being crushed, will
be driven underground. This is the very position which you are creating.
Sir, this is all that my Honourable friend, Pandit Krishna Kant Malaviya,
was trying in his speech the other day to explain to this Honse.. He did
not want to express his sympathy with murders. That is quite a wrong
impression.. What he wanted was this that, if you want to deal with
these terrorists, these misguided youths, then open your hearts frankly to.
respectable citizens in this country in whom they can trust, let there be a
sincere understanding between the leaders in this country and the offi-
cials ; there is no possibility of really tagkling this problem effeetively .in
any other way. My Honourable friend, Mr. James, who is -always
cautious in making his observations, missed the real purpose of the obser-
vations which my Honourable friend, Pandit Krishna Kant Malaviya,
had to make on that point. This is all that he said. (Hear, hear.)

Sir, there was another.point made by my Honourable friend, Pandit
Govind Ballabh Pant, namely, where is the need of this law if you (iud
that, after having these powers for so many years, the object of the pre-
vious legislation has not been served ; and then what is the use of having
a fresh law 1 Sir, the Honourable Member for Commerce, .in his own
way, tried to give a bit of an ingenious reply. He is a good lawyer, there
is no question about that, but it was a special pleading ; he looked to me
like u lawyer arguing and advocating a hopeless cause for which he was
briefed. 1t looked to me like this. He said, in all seriousness, well, if
because of this law or in spite of this law, terrorism or such like things
are not stifled, but on the other hand have been growing, if that is the
reason advanced by you for the repeal of this law, well, why then don’t
yvou do away with the Indian Penal Code and the Criminal Procedure
Code ? Sir, that was the serious observation made by my Homnourable
friend, the Member in charge of the portfolio of Commerce. Sir, tle
Indian Penal Code and the Criminal Procedure Code are Acts which have
nothing to do with the deteetion of ermme. Figures were quoted to show-
that so many thousands of murders were committed and so few were
detected. but what has the Tndian Penal Code or the Criminal Procedure
Code eot. to do with deteetion * If there is anybody who is to be blamed
for that, it is the staff in charge of this work of detection. Sir, my
Honourable friend should have understood the importance of the in-
sinuation, the indictment that was contained in the statement made by my
Honourable friend, Mr. Asaf Ali, and he failed to perceive the gravity of
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the observation that was made that the Government allowed so many
thousands of murders to go undetected. Serious offences like that go on
undetected and it is a charge against the Governmental agency and not
against the Indian Penal Code or the Criminal Procedure Code. The
Honourable the Commerce Member should have certainly seen that point
very clearly. Sir, what I want to say is this that there is no need for u
law like this. The reason why I do not want to have this law is that it
will defeat its own object and I have said this so often. Government
should see whether by pursuing a policy of this nature they are likely to
reconcile public opinion and to help to establish those conditions under
which peaceful progress of this country can be ensured.

Now, what are you doing ¥ The most powerful party in the country
has come and sat in this House and conditions under which certain
emergency measures were passed have undoubtedly disappeared. What
is your reply to the change of programme which the most powerful party
in the country has deliberately made ! It is made with a view to see the
bona fides of your professions which you have made times without number
on the floor of this House that if certain ¢onditions are created, Govern-
ment will be willing to co-operate and withdraw all repression. Now,
members of the Congress have come here and are¢ prepared to offer their
hand of co-operation and are ready to give you every kind of help in
establishing conditions for the peaceful progress of this country. But
if you continue to ask for measures like this, you will be creating obstacles
in their way and making their co-operation with you absolutely impossible,
Is this a statesmanlike attitude to take ! I must tell you that you are
doing this in defiance of public opinion and that is a point whish you
must take into consideration. During the last Budget Session I had the
privilege of moving a cut motion to protest against this repressive policy
and that motion was carried by an overwhelming majority of this Houss.
That motion said that all persons who have been detained in jails under
these repressive laws should be set at liberty and all repressive measures
that have been in existence should be withdrawn. The House recorded a
clear and unequivoecal verdict on that motion.. Now, what is the way in
which you have been treating that verdict ! You say that, though it was
the verdict of this House, you must proceed in your own way beecause youn
are responsible for the peace and order of this country. And you feel in
your supreme wisdom that the conditions of this country require that one
more reactionary weapon be added to your armoury. Bir, the Statute-
book of this Government is already blackened by the existence of
80 many represgsive laws and I am sure the addition of this law will
make it almost abominable if you keep it permanently.

Sir, when I got up to make my speech, I made np my mind to con-
fine my remarks to a few points only and I also. agreed to take up only
a short time of the Honse. I want to keep to my promise and,if you,
Sir, think that I have exceeded that limit, you are at liberty to point
that fact to me and I shall sit down. Now, Sir, it is said that this
measure is not only for the benefit of all of us today but it will make
the position of those who will be in charge .of this Government later
more safe and secure. 8ir, we know what that Government will he
under the new Government of India Act. T am sure no man will shed
a tear if that Aet 1is altogether dropped today. I have to
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make one suggestion to the Government. You are only heaping one re-
-actionary law upon the other for the sake of perpetuating the regime of
prospective reactionary rule. Why don’t you drop that law- and this
measure as well ¢ (Applause from the Congress Party Benches.) It ¥
in the bands of the Government of India even now before the new Act
is actually put into operation tv make a suggestion to the Secretary of
State to save this country from this domination of the new law and all
the other laws that are to come in its train for the sake of making it
workable. If such measures are necessary to make that law workable,
you will never succeed in giving any kind of self-government to this
couniry. We are not fools to believe you when you say that such
powers are necessary in order to enable the future Ministers to do their
work successfully. I regard that the Government of India are like
Manthara,- -the maid in attendance on the Queen who gave advice to the
Queen of Ayodhya, Kaikai, and the foolish lady out of a sense of selfish
iuterest imposcd conditious upon the old Raja Dasharatha. Those condi-
tions were that Rama was to be exiled for 12 years and her own son Bharat
was to become the crowned king. Her son came back only to rebuke hig
mother instead of accepting the crown, Dasharath was dcad and ulti-
mately she found that she was a widow and nowhere.” That is going to
be your position. (Laughter.) Rama, the real aspirant to the throne
of Ayodhya, gloriously returned after exile and occupied the throne of
Ayodhya. Indian people like Rama will get their Swaraj and come baek
to their own today or tomorrow, and you will have to share the unenvi-
able fate of Manthara and Kaikai. ’

This being the case, I want to give one piece of adviece. Even now
it is not too late for you to retrace your steps and be convinced that you
are treading a wrong path. But if you think that nothing in this world
ean teach you wisdom, you are at liberty to do what you like and be pre-
pared for the worst., With these words, Sir, I thank you once more for
@iving me an-opportunity to speak and also the House for giving me a
patient hearing for these fetww minutes that I had at my disposal. I
wished to take upf-many otler points and if I have not been able to take
them up it. was hecause 1 had 'a very short time at my command. How-
ever, I hope that other Honoyrable Members were able to convince the
House that the old law was misused and there is no doubt that this Goy;
ernment wil} also abuse the powers which it is now asking us to give.
T want to say, in conclusion, that these ppwers have not .only been mis-
uwsed in Bengal and other parts of India, but also in my part of the
eountry, the Central Provinces and Maharashtra. Sir, T oppose the
measure. (Lioud Applause from Congress Party. Benches.)

. The Honourable 8ir Nripendra Bircar (Leader of the House) : Sir,
in taking part in this debate, which, I presume, is at itg con¢fuding stage,
I.do not propose to start by raising any contentions or advancing any argu-
ments, but I wish to lay before this House certain facts to enable it to
judge ay to what were the consequences when, on each of the three previons
occasions, the experiment was tried of repealing press Tegislation. My
Honourable friend, Mr. Abdul Matin Chaudhury, said that he was 'giving
a cold narration of facts, but somehow or other my experience has beem
:-;mt cold facts generate in certain quarter more heat thian augfy declama-
{ons. , - S T i
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Now, coming to the point at once, the first Press Act, s.¢., of 1878,
gave certain powers of forfeiture of press to the executive. Undnr that
Aet, tiiere was not even a semblance of recourse to Courts for challenging
‘the action of the executive. That is what is referred to by Sir Lawrence
‘Jenkins in the portion of his judgment which was read out to the House
'by my Honourable colleague, the Commerce Member.

, Now, Sir, that Act came to be repea.led Later on, when the situa-
tion” reqmred that some more powers should be taken, nothmw was done
in the shape ol press legislation, but the Government thought that the
gituation would be sufficiently met by tinkering with the Indian Penal
Code, and the result of that was that in 1898, two new sections were intro-
dueed. The one was section 124-A which relates to sedition, and the
second was section 153-A which relates to exeiting class hatred.

Therefore, Sir, in 1898, the position was that there was no press legis-
lation, although the Indian Penal Code had been strengthened by the
addition of these two sections.

Let us see, Sir, what was happening between the years 1903 and 1910
or rather 1908 when there was no press legislation of any kind whatse-
ever. 1 think | need hardly remind this House that the terrorist movement
in Bengal had practically nio history or a negligible history befure the days
of the partition of Bengal. (Hear, hear.) Under cover of the partition
agitation, at a time when there was no question of any repression, due
to other causes into which I need not digress just now, tliere way
any amount of terrorist activity. What was then happening to the
press ¢ '

As soon as this agitation started, s number of papers came out, and
‘those, who have come from Bengal or those who have studied the history
of Bengal, caunot forget the name of the Yugantur, the Sundhya, the
Sarathi and others. There was open incitement to assassination anud
murder as a political weapon. In those days, the (nmlmﬂﬂu. of* pro-
fession of non-violence was not known. They were inciting the ‘ficople
to violence. They said, that is the only way ‘in whieh the countrv: eotdd
be liberated. What was the effect of these papers 1 I néed not giva theth
“#n my own words, but T shall give you reference to cases where it hag been
found- -by 4'ourt that those papers were allies in {he . campnign 6f
‘eonspiracy and murder. Before the Prews Act eame into operntion, these
newspapers, particularty the Yugantar and the Sandhya, were responsible
for dissemination, on a very large scale, of inéitement tn vioiencve. Sir,
-a8 1 said, 1 will give you one.or two instapces from the |||dgments' of
,(‘ourta In what is known as the Manicktols Conspiracy case.

An Honourable Member : Oh' | You are beginning from thure

The” Hononrable Sir Nripendra Bircar : My Honourable friends wiil
kindly ‘iake note of tlis faet, that T do mot desire to 'give way cither to
easnal interruptors or to habitual interruptors like m} Hcmom'able friend
Praf. Ranga, ug, the othgr side.

Now, Sir, in the Manicktola Conspiracy case—I am givinyg 1t fnn the
.Judgment—-the Court found that.the sccused empleyed. newspapers in
furtherance of the pbjects of the conspiracy, namely , Asasgination; on a
_%lr‘;ge scale. Tt fo;mQ-—-('l am _quoting the wouh}—-—the Yyuganiar was.a
-imb of the umsplncy and, that even. mu.ns bgys Jn repmtc mrfa n;f the
mungatwerg cormupted, by thi newspaper... .y

ﬂ
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Now, Sir, I will give you one more. In the Naglla Congpiracy case,
ene of the documents exhibited was a little volume cailed “‘ The Mukti
Kéne Pathé '-—which means ‘‘ In which way is the liberation ”’-—und
the judgment finds that this book consisted of reproductions of articles
originally published in the Ywugantar. These articles in the Yugantar
point out that revolution has to be prepared in two stages, firstly, by the
formation of public opinion, and, secondly, by brute forece and collection
of arms. ‘‘ Mukti Kone I’athé ’’ recommends publication of newspapers,

and acknowledges the great service done to the revolutionaries by news-
papers,

These newspapers, according to the findings of Courts, and what is
common knowledge in Bengal, were the most potent allies in the cause of
terrorism and they were the most useful agency for dissemination of these
ideas of violcnee and murder as a political creed throughout the length
and breadth of Bengal. This was the most powerful weapon in their
hands. As it can be easily realised, the method of the terrorisls by
reason of the nature of their work must be to act in secret. It is not easy
for them to get into touch with a large masses of men, but that difficulty
was more than compensated by the publication of all these newspapers.
The cult of murder was daily brought home to thousands, through the
agency of the press.

Now, Sir, as I said, there was no press legislation at this time. The
inevitable consequence of this class of writing came tp be felt very soon,
and, if 1 may remind this House, without going into unnecessary details,
that the campaign of murder really started with the murder ol Miss and
Mrs. Kennedy in 1908, and a party to the conspiracy for this murder was
Kanai Lal Dutt who murdered in jail a friend of his, who was another
eonspirator.

When things had come to that pass and when assassinations were
taking place in the country, Government moved, and although this
Government is described as greedy and credited with insatiable lust for
power, as a matter of fact nothing was done in 1908 beyond passing the
Act which was called the Newspapers (Incitement to Offences) Act of
1908. It is not surprising, but though it was mot expected then, we
know now, the Act of 1908 had very little effect in checking this danger-
ous propaganda with which the country had been over-run.

It is all very well to ask, after all how many papers were there of
the kind of Yugantar. Sir, whether there were ten or whether there were
20 or 60, as I have shown from judgments of the highest Court in
the land that the influence and the possonous effect of these papers was
incalculable and I agree with my Honourable friend, Dr. Deshmukh, if
he is not asleep.....

Dr. @G. V. Deshmukh (Bombay City : Non-Muhammadan Urban) :
I am listening to you very attentively.

The Honourable 8ir Nripendra Birecar : ...... that statistics should
not be taken in too dry and scientific a manner. He reminded us that
when emotion comes, logic goes to the wall. I agree again. And here
these poisonous papers were plngmg upon the emotion of the youths of
the country, and logic was giving ‘way, lea ' to rous results.



THE CRIMINAL LAW AMENDMENT BILL. 909

I have told the House that the situation could not be contrplled by
the Act of 1908, and I would like to place before the House four or five
lines from: the findings of the Rowlatt Committee :

‘¢ Though ihe Yugantar disappeared, other newspapers spraug up, and we are
sonvinced that these publications produced ever a mew succession of instruments of

murder and outrage, and to this source, altogether independent of other causes, is largely
due the continuation and extension of conapiraey.’’

It was then, Sir, that the Act of 1910, about which so much has been
said,—and I do not want to go into its provisions—which may shortly
he described as a far more comprehensive Act, was passed. What was
the effect ¥ The morality of the tone,—that has been our ¢xperience,—
changes with the existence or repeal of press laws. When the press law of
1910 came into existence, there was certainly an improvement, if not at
once, but gradual and steady.

I will not tire you with a long history, year by year, but, as you
have Leen informed, in 1921, there was a Press Law Committce which
recommended the repeal of the Act of 1910. At any rate, {rom April,
1922, there wus no Press Act ; and, therefore, this is the second inter-
regnum. From 1922, right up to 1930, when Ordinances and other press
legislation was started, the period may be described as the second inter-
regnum.

We have seen what happened during the years when there was no
press law, on the first occasion, and how in the period 1903 to 1908, a
section of the press was directly responsible for incitement to murder
and violence. From 1922, there was no press law till we come to 1930

In 1922, when the press law was abolished, the Press Law Committeé
eonsidered it desirable,—I am giving from summary of their findings—
that the demand for repeal shou% be met, though they said that a weighty,
ease had been made out by some Local Governments for retention. That
is to say, the position was this, that although a strong case, according to
the Committee, had been made out by some of the Governments for not
repealing the law, yet they thought some risk should be taken and the
popular demand should be met. In introducing the Bill for the repeal
of the Act of 1910, Sir William Vincent, said : .

‘¢ Jn moving this Bill, I am oconscious I am taking riek at the present juncture. '’

~And the risk was taken. This Government which is a bloodthirsty
Government, anxious to have as much power as possible to crush down the
peaple by all possible means, deliberately took the rislk in 1922, in gpite
of the warnings given by the Local Governments, and the Aot was
repeanled. .. .

Now, let us see what was - happening between 1922 and 1929. Im
1922, ‘ax this House has been already reminded by ome, if not two, of the
speakers, there was the non-co-operation movement, a movement started
with the deliberate object of paralysing and ultimately destroying Governt
ment by breaking its laws.

Now, 8ir, it has been known that on occasions, and I should say, in
wmany- instances, contrary to the direction given by the founder of this
moyement, erowds or mobs of Civil Disobedients have broken into violence.
’I‘_h‘t;_}!oi?t that T want to stress is, thet even where they have not heen
guilty of any .acts of violence, the studied contempt of law and order and
of the authorities, who have got to maintajn law and order, created .
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vinlent mentality and ereated am atmsphere in which the yonng and um-
balaneed mmd was predisposed to fall a vietim to the inspirations of the
terrorists. Now, Sir, as T said, by 1922, the Act was repealed, We have
then the bhlttagung Conference which met in 1922 shortly after the
repeal of the Act of 1922. At this Conference, they decided,—and I say
it deliberately, without actually quoting the langua.ge of the Resolutions
and speeches which were made,—(¢) not to have any objection to violence
and to resume violence if possible, and (#) what is more important for
the precise point, I am pressing before this House, to use the press. The
result was that, as soon as the Act was repealed in 1922, the Yugantar
rc-appeared, and, if I may say so, a brood of vipers appeared. Their
names are too many ; the more well-known are the Sarathi, the Shankha
and the Yugantar. They all appeared within a short time ol the repeal
of the press law of 1910.

They bad previously disappeared,—why ? Was there no legitimate
seope for newspapers § We have heard of newspapers being absolutely
necessary for passing the torch of knowledge from hand to hand for pro-
pagation and exchange of ideas, for criticism, and the giving of informa-
tion to the public. But this class of newspapers have no vocation left,
they cannot ineet the.expenses for one week, if they are asked not to
publish articles of dangerous nature, inciting people to violence. Thatis
why they disappeared and why they re-appeared practically simulta-
neonsly with the repeal of Press Legislation in 1922. One fact is very
significant. Not only in many cases the names of the newspapers were the
same, but the management, the persons in charge of the papers, were the
men who had been conducting these papers in the period 1904—1907.
Lt may rightly be said that what disappeared as a result of press legisla-
tion,—the Yugantar and its tribe,—re-appeared simultaneously with the
repeal of the law in 1922,

Now, Sir, what was happening in this period, 1922---29 ! My friend,
Prof. Ranga.. reminded me &at on the last occasion, I gave them 56 cases ;
he has not thanked me for not making it 88 or more as it could easily have
been done. (An Honourable Member : ‘‘ There is still time.”) I will
not go into that aspeet of the matter at all on this oecasion, nor shall I
give ipstances of glonﬂcatlon of murder or things of the kind wluch I
dealt with on the last occasion.

We have been told that newspapers are required for spreading
knowledge and increasing human happiness. Leaving alone the aspect
of terrorism, and incitement to violence, let us have ‘some idesy of the
actualities of the sitmation as to what a section of the gutter press was
fo’aroabh» of doing in conmeetion with fanning communal passions into

ame

Sir, I belicve, many people, particularly those who come from Bengnl
are aware of the name of the Angnda thar Patrika, which claims to
Bave n lurger number of subncn'bers than the Sfatesman ; and, without

emqu into Journ 1§!t1c rival nes, Qpe ma ;r‘ has a, very
Sﬁ%m pro b il i‘ JﬁQﬁ;P;z ‘?l%w#
h‘ i b A el

dfe ‘*ri{'i"' § w&hm"’tse &f‘{he ﬁ X J. y the

N
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In an article published in July, shortly I should say during the time
af what is known as the Pabna riots of 1926, this paper. asserted—gnd I
have taken care to quote almost the exact words, so that it 14y not be
said 1 am paraphrasing it :

““ The Hindu publie think that there is truth in the rumour eireulated by Mulvis
that Govermment have permitted the Mussnlmans to loot Hinda 'Imusoq for n week.
Muslims in bodies are gomg in villuges helping their co-religionists.’

In another article, in the same paper, after referring to the tiendish
attack of, and the terrible oppression committed by, Moslems on Hindus,
it dehberately excites the Hindus by ridiculing them as to why they are
not retaliating--is it for fear of life ?

A sample of the untruth and of the exaggeration which was indulged
jo, in eonneclion with the communal trouble then existing, is given by tht
following yuotation from another newspaper :

¢ Muny villages in DPabua have today been couverted into a cremation ground.
People are fleeing from villages throngh fear. Their wealth and property have been
lopted : the inages of their gode have been broken. The barbsrians in bread daylight,
without feur, are freely looting Hindu villagers, and the Hindus with their mothers
and sisters are taking shelter in jungles with tigers and bears. The ruffians, with
Batanic .exaltation; have forced the Hi to read the Kolme and tried to convert them
tp Islam. Are they. Moslems or are they demonst '’ . ]

Another paper, the Bishwamitra, had this writing :

““ They have been unable to suppress the goondas, although numberless Hindw
women have been dishonowred.’’ Lo

This was the grossest exaggeration. I am sorry 1 have to make &
refercuee to our Honourable President—but the paper poes on - to 84y :

*¢ One curious fact is that, in apite of all this bloodshed in Pabaa, Haji Giushavi
{not our Honourable friend here) and Bir Abdur Rehim have not thought ﬂt. Ao raise
their fingers in protest,’’

More than one paper insinuated or stated that Sir Abdur Rahim was
party to a Machiavellian policy—he was an ally of the ‘‘ third perty "
which had been exciting Muslims ageinst Hindus, and why 1 For form-
ing & Muslim bloc in the Bengal Council.

. The Sakts, another paper, in a long venomous article under the upﬁn
** The Age of Nadir Shah '’ wrote :

** KFrom the barbarous oppression and persecution that have been eommitted in
Palms, the question arises, whether Muslim religion means flandishness,’’

The Hindustan of Calcutta, writing on the situation, says :

*' The Meosiem plunderers come and loot houses, Hindu women bide themselves In
Jungles like dogs and jackals, seeing thnt thelr honour is in donger. The Moslems,
who are fond of rioting, are \mndemuz about in Pabna like mad beasts eager to destroy
the property and homour of Hiudus.’

The Jagaran, another paper, puts it in this language :

*‘ We have heard that Mollas preach to illiterate Moslems that the Beriptures .
that it is sin to remain a widow. For this reason one acquires profound virtue acco
48g to Islem by odtraging by fraud, force or artifiee, the honour of Hmdul, puthul.lrly
Hindu widows."’

A typical, exc::'p.le .of -the &:b . platitude  sboug the thivd Zptrt;p—ﬂm
npg communities having nothing to do with it—is shown by .an, uﬁeb
the Forwaerd—it is a long article :

s AP Y S T A
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Our Honourable President was part and parcel of the third party
which was following a Machiavellian policy of making the brothers quarrel
among themselves.

The Servamt in an article said :

“+ The cumulative effect of this campaign of Hindu hatred, the desceration of
temples and images, defilement of houses, abduction of girls, has been that the Hindus
Hving in villages have become panic-strieken, their women do not dare go out of tl}u
houses for fear of dishonour, and the men themselves live in constant fear of their
Muhammadan neighbours.’’

Sir, in connection with this trouble in Pabna, I claim to know some-
thing about it, because, at that time, I was counsel in one of the cases that
came to Court. This was a small matter, and, like any other ordinary
squabble in a village, it would have died down in 48 hours : but it took
months to subside and the trouble increased out of all proporticn as a
result of writings of this kind of whieh I have given you a few samplus. . ...

" Mr. Mohan Lal Saksena (Lucknow Division : Non-Muhammadan
Rural) : Did you condemn these writings then §

The Honourable Bir Nripendrs Birear: I did If you bhad been
allowed to make that inquiry which you were prevented from making, you
might have discovered the part played by the Press, had that been the
object of your enquiry. Sir, that was done by the Government of Liengal
under the special Act which my Honourable friend, Mr. Fuzlul Hugq, helped
in passing. (Laughter.)

Mr. Fuzlul Huq (Bakargunj cum Faridpur : Muhammadan Rural) :
It was a hireling vote !

The Honourable 8ir Nripendra 8irear : I am sorry, I could not hear
that interruption ; but if you search the proceedings of the Legislative
Council in Bengal, it will be found that he did support the Bengal Criminal
Law Amendment Bill, although he decried it on the floor of the House: I
have got the volumes here : in proper time I shall show that my friend is
suffering from a curious lapse of memory. (Interruptions.) If I am
allowed to go on without interruption, I may be able to earry out the gentle-
men’s agreement which I have arrived at with the Honourable the Leader
of the Opposition ; but if this interruption goes on, my friend will surely

understand that I am not bound by the bargain, on account of these half
audible attempted interruptions.

Then, Sir, coming to another district, Hughli, the Pallivasi, writing
under the caption ‘‘ Orgy of Crime ”’, stated :

‘* The news of repeated breaking of temples and images is making the blood grow
warm in the views of moribund Hindus. Not content with breaking temples and
obstrueting marriage pro esgions, the miscreants are making Cow-korbanis. What
Hindu is there, whose heart is not filled with batred towards beastly Moslems, Lustful
Moslems in butehes nre committing oppression on Hinda women.’’

Sir, I have given you samples from three districts, and not vonfined to
one year. What, then,..... '

e Bhai Parma Nand (West Punjab : Non-Muhammadan) : You have
discovered these after nine years ! You are speaking of things thab
oceurred in 1926. - : : R

. 'The Honourable 8ir Nripendra Sircar: No, Sir ; if my Honourable
friend will hold his soul in patienee, he will know what I am going t
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say presently. This communal matter is rather unpleasant to my [riend,
Bbai Parma Nand. This is not confined to one year, nor was it discovered
only today. As a matter of fact, I was going to tell the House thay many
of these papers were prosecuted, but, as has been stated by the Honcurable
the Ilome Member, the prosecution of dummy editors had no effect whatso-
ever. The infamous Yugantar was prosecuted five times between 1907
and 1908, and every time a man of straw was put forward.....

Bhai Parma Nand : I am not talking of the Yugantar. .. ..

Mr, President (The Honourable Sir Abdur Rahim) : If the Honour-
able Member wishes to address the House, he must rise in his seat.

The Honourable Sir Nripendra Birear : As I said, Bir, cold facts
have heating effect in some quarters.

The situation, during the second interregnum, may be shortly sum-
marised as follows : Throughout this period, a section of the press was
flooding the country with articles urging people to break laws. Secondly,
during this period, 1922 to 1929,—1 purposely refrain from giving
examples, because I dealt with this matter on the last occasion,—but this
18 the period wheén the glorification of murderers took an intehsive form.
Orfe lias got to turn to the pages of some of these papers only to see that
eolumn after column, day after day, there was nothing but cannonisation
of murderers. worshipping them, calling them saints and liberators,
holding them as glorious examples to be followed by others.

Then, the third thing, that was gbing on, was the fanning of this com-
munal bitterness. I presume, Rir, if any press law had been in existence,
it any of these poisonous papers had been proceeded against by the
authorities, we would have been told that the Satanic Government was
erushing the spirit of Nationalism, that this torch of knowledge could no
longer pass from hand to hand, that we eould no longer have free discus-
sion or free exchange of ideas which is so necessary for human advance-
ment, as was pointed out by my friend, Pandit Govind Ballabh Pant. .. ..

Pandit Govind Ballabh Pant (Rohilkund and Kumaon Divisions :
Non-Muhammadan' Rural) : You dispute your prineiple !

The Honourable Bir Nripendra Sircar : I don’t dispute it at all, so
far as lexitimate and permissible functions of the press is concerned.
But these papers were not prevented from carrying the torch of knowledge,
but they were prevented from emitting poison gas, which was the sole
duty which they had taken upon themselves to discharge. (‘‘ Hear, hear '’
from Official Benches.)

I come. now, Bir, to the third interregnum. The press legisintion of
4 P 1930 ceased to have any effect from March to end of Uctober,
1930. .

1 need -hardly remind the House that at this time the Press Ordinances
were issued.

. When the press law bad been in operation, the situation had vastly
ineproved, and this Government, greedy for power, once more took the rigk
ju 1930 of repealing the press law.

Let -us see, 8ir, what happened within these six or seven months. We
had, as was to be expected, because history had repeated itself twice and it
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was repeating itself for a third time,—the immediate appearance of articles,
poems and  stories—-poems and stories being the special feature of
Bombauy,—in glorification of murderers, of incitement to violence, up-
vostrained praise of persons like Bhagat Singh, Dinesh Gupta, Kanai
Lal Dutt. This wes the daily feature of numerous papers in most of the
Provinces, as soon as the press law was repealed in 1930. One has only
to read the articles to see the trend of them, and the objeet of most of
them was in praise of murderers, and to indulge in outrageous and
fulsome flattery of assassins. Any young person who, not having the
subtlety of my friend, Pandit Malaviya, would at once be led to the
conclnsion that, after all, this is one of the noblest achievements possible
for him, and that murder would earn for him the gratitude of a seclion
of the press and the publie. Then, the third, as T said, was the inecite-
ment +o break all laws, because they are laws of a foreign Govermnent.
Then, fourthly, the articles like ‘‘ Bravo Chittagong ', somewhnt ‘on
the ‘lines of ‘‘ Bravo Azad '’ of Pandit Malaviya, the ‘‘ Martyrdom of
Dinesh Gupta ’’, published daily and in the most prominent {ashion,
would reasonably be expected to lead to the inevitable consequences of
such writings, and you will find, Sir, that this period of six or seven
months i§ erowded with terrorist outrages. '

(Can you give me, Sir, just a few minutes to tell you as to what
happened within these six months {

T will just remind the IHouse of the items without going into details.
We have five cases, and I think I ought to take the precaution of sayimg
that these remarks are confined to happenings in Bengal,—I do not intend
these to apply to other provinces so far as this part of the argument is
eoncerned. We had five cases of bomb throwing on poliee stations. ‘T'he
ceases were tried in Court, and the acocused were convieted.

1n April, 1931, Mr. Peddie was murdered, and one has only to com-
pare the writings in a certain section of the press in April, 1931, when
there was no press law, with the writing whieh appeared on the death of
Mr. Burge in 1934, when many of these papers had attained morality as
the result of press legislation.

. Then, Sir, we had the murder of Mr. Garlick, Sessions Judge, the
attempt on Mr. Cassels, the murder of Mr, Ahsanulla, the police inspector
of Chittagong, attempt on Mr. Dunro, the attempt on Mr. Villiers,—he
was not killed, but was severely wounded,—and, during this third .inter-
regnum, —thanks to the spirit of lawlessness and of defiance of the cons
stituted authorities created by Civil Disobedience or the law-breaking
movement,—very intensive results were obtained within six months. The
Iwo movements were natural allies, having the same objeot, wviz.,
paralysing and destroying the Government. That was the situation
from April to November, 1930, when, for the third time, the
press law had been repealed. History had shown the folly of
repealing press laws for even six months. You will also notice from
the dates, the periods during which this Government patiently waited
Pefore taking ‘wuch 'n  drastic step as the press legislation. On the
first occasion, they waited from 1904, if not from the end of 1903. ‘The
Arst mild step was-taken in 1996, hnd. 8. real. step' was -taken -in 1910, a
ﬂ*‘ﬁd-ﬁffﬂ\’ﬁrﬂlﬁﬂl‘m;‘yﬁ -"‘r-ri»'i.'}' ] IH‘.‘.-M" .:.rrf'--u;';t'v crbout anar 2R aBh
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When the second press law was repealed, the Government waited for
full seven ycars, relied on ordinary law and carried on prosecutions under
seetion 153A and all other secnonq of the Indian Penal Code, and it
Wwus found to be ineffective.

T'he arguments for discontinuance shortly are these. First, it iy said
that terrorism is now negligible. Now, Sir, again 1 have no dmre io g0
into facts and figures on this occasion, but my Honourable friend, Mr.
Akhil Chandra Datta, either in his spaech this time, or on the last occa-
sion, or probably both, pointed out that there were a far less number of
terrorist outrages in 1934 as compared with 1931-32, = That is adwmitted.
The number of outrages in 1934 were less. Pmbably, my Honouruble
friend has not taken notice of the fact that, m 1934, there were 49 cases in
whieli arms, bombs, revolvers, had been found on searches. 1 am not
referving to the discovery of arms, connected with those who were tried
in Court and were convicted of specm(, acts of terrorism, but to cases of
artus, found in illicit possession. These were 49 in number, and five cugses
are reported where no trace could be found of lost or stolen arms.

I think it is also a significant fact that, during these searches,—~-1 do
not remember the number—in some cases the police discovered ‘country-
made revolvers, one of them was exhibited in one case showing apparent-
ly that, in some part of the country, whether 'in Bengal of out of
Bengal, I have no information, revolvers were being made.

Mr. Akhil Chandra Datta (Chitltagong and Rajshahi Divisions ;
Nou-Mubaminadan Rural) : Some revolvers are made by the informers
themselves. That has been the finding of the Courts.

The Honourable Bir Nripendra Bircar : No, that is not the finding
of the Court. I shall stand corrected if the Honourable Member will
show me any judgment. The two cases which my Honourable friend
thinks of and another case to which 1y Honourable friend did not
refer—in those cases it was not that the revolvers were manufactured
by the informers, nothing of the kind.

-Mr. Akbil Chandra Datta : That is the finding.

The Honourable Bir Nripendra 8ircar : That is not the finding in
the cases T hgve in mind or he referred to. Once more, if I may make
a short disgression, those two cases which were cited by my Honourable
friend go to show that the informers on these two oceasions planted
revolvers or bombs and laid a false charge against certain people.

‘Mr. Akhil Ohandra Datts : Not only planted; but made.

The Honourable Bir Nripendra Bircar: No, Sir. I deny that.
There is no use eontradicting a. thing more than thrice,

Mr. Akhil Chandra Datts ! Anyway, there is the findiug.

The Honourable 8ir Nripendra Sircar : I said there is no finding. -
I have denied four_ times, and let us stop after four times.

.. In these cases, it was the wretched Government which started

proaeeutmn of these informers. In one case, the sentence was con;

_pdj Ilnw. and it wap again this wretched Gpvernm nt which ,went up

‘ ppeal ' %1 enﬁanpément of the senten Intéttuption by MIr

m dt atta,) . Tthink my Hondﬂr ble fr;é d3 !pq tTdmtéro?a y
near ofher i errtlﬁterﬂ ahd'id gett'imi “théit tdbit™
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Let me try to remember where I digressed from. As I have said,
I have no desire once more to go into facts relating to terrorism, but
1 would like to place before this House one and one docuiment only.

1 should explain what this document is. This is a letter, rather
long, which purports to be written by a gentleman of the name of
Krishnadas Singh Roy. Mr. Krishnadas Singh Roy is not a police
informer. He lived at Sabarmati for some time. He is the author of
a book which is called, ‘‘ Seven Months with Gandhi ''—‘‘ Mahatma "’
has becn omitted by him, and not by me. He came to Bengal early n
1930 to launch the Civil Disobedience Movement. Early in April, 1930,
he addressed meetings in Caleutta, full accounts of which will be found
in the Forward, Advance and other papers. The meetings were orga-
nised by the North Calcutta Distriet Congress Committee, and, two days
later, after his first speech, Mr. Krishnadas was introduced to the
audicnce in another meeting by Mr. Sen-Gupta. Rightly or wrongly,
Mr. Krishnadas Singh Roy deseribed himself as Secretary of Mahatma
Gandhi. In his earlier speech, Mr. Krishnadas explained the various
stages of complete independence, naniely, (1) Petition, (2) Non-Co-
Operation, (3) Civil Disobedience, and (4) Anarchy.

In December, 1930, he started what is well-known t¢ my Bengal
friends, T am sure, the ‘‘ Bengal Couneil of Aection . Mr. Krishnadas
Singh Roy, according to a statement in the press, the correctness of
which we cannot vouch for, and which statement appeared on the 15th
Pcw-mher, 1934, was appointed office Secretary of the All-India Congress
;emmittee, :

This gentleman was extensively touring -im Bengal, and, fortunately,
he had much better luck than my Honourable friend, Mr. Saksena.” He
was extensively touring in Bengal, and, as he ‘Wwas having interview§
with persons who were suspected to be terrorists, Government took the
precaution,—a precaution which Mr. Saksena says has also been takex
in his case, but about which I know nothing—Government took the pre-
caution of inlercepting the letters which he was writing. From aboard
‘“ Masuda '’ at Chandpur—he was touring in East Bengal—he wrote a
letter addressed to Mahatma Gandhi. which never reached Mahatma
Gandhi, because it was intercepted. ' ' )

Mr. M. 8. Aney : By another Mahatma !

The Honourable 8ir Nripendra Sircar : Bv another person aeting
under Statutery anthority, and not the way in which yom get hold of
Hallett’s circulars. .

In Fehruary, 1981, this letter, written from aboard ‘* Masuda *’;
was intercepted. May I .read some extracts-from .this Jetter ? .J am

only keeping back two names, I, for obvious reasons, do not want to
disclose those two names. I will refer to them as Mr. A. and Mr. B.

The writer is talking of the Congress Party in Bengal :
‘I interviewed Mr.* A 7 on the 7th evening. What I gathered from him is that he
appreciated your position on the subject of release of prisoners.’’ _ 7
T may just make one digression to remind the House that, as Honour,
able Members may know .from the correspondence and from what, 1
said on the 29th March, violent pressure was being put upon Mahatma
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Gandhi to intercede with the Viceroy for the release, not only of Civil
Disobedience prisoners, but of terrorists, to which pressure Mahatma
@andhi would not yield :

*¢ I interviewed Mr. ‘ A ’ on the 7th evening. What I gathered from him is that
he appreciated your position on the subject of release of prisoners, but he pleaded and
will plead before you that the situation in Bengal required that the group of revolu-
tionaries in Bengal, if possible, be satisfied. I think, Bapu (that is meant for
Gandhi),—I1 think, Bapu, I have correctly represented my talk with Mr. ‘ A’ I am
in a fix, When I came out of jail in Uctober last, I realised, and Panditji agreed
with me when I sought his advice in the matter, that it was Dot possible to revive the
movement in Bengal and make the Congress felt un]eas all our resources ‘were combined.
‘That was what led me to approach him to join hands with us which led to the Couneil
of Action. But this much I know, that, Jud.ged from the standpomt of non-violence,
there is not much to choose between Mr. * A ' and Mr. ¢ B *,

The writer then proceeds to say :
‘* Mr. * B’s ' party consists of :

(1) Anushilan group of revolutionaries,
(2) Yatish Babu’s group of revolutionaries, also pledged to violence,

(3) Communists pledged to violence and terrorism, fundamentally opposed to non-

violence. A small group, but very devoted.
Mr. ¢ A’s’ party consists of :

(1) Yugantar group of revolutionaries—policy gnided from Calcutta and Ranchi,
but the organisation has ramifications throughout Bengal The preunt
B. P. C. C. is under control of this group of men pledg:d to the cult of
violence, but not opposed to mass movements of non-violent kind, it being
the opinion of this group that such movement is most hel tal towards
preparing the ground for greater revolution which was bound to be based
on violence.

Hence this group did not oppose but participated in the movement o! 1921 as also
of this present movement and is mainstay of Mr, ‘ A’

Bengal politics is nothing but struggle for power (whether in the B. P. 0. Q. or in
the Oaleutta Corporation) between this group and the Anushilan group. Mr, ‘ A’ and
Mr.* B ’ are pawns in the game.

(2) Bepin Ganguli’s group ofsrevolutionaries, originally belonging to Mr, ¢ B's ’
party, but has now gone over to Mr. ‘* A’s ’ party.
My own impression is that Mr. * A ’ has got a compact party, with some amount of
discipline, whereas Mr. ‘ B’s ' party is & more or less ramshackle one, with elements

which are bound together only by their eommon opposition to the present executive of
the B. P. C. C.”’

The authorities in Bengal are in no way indebted to Mr. Krishna
Das for his statements, because this was also their inevitable conclusion,
not merely from people who are called police informers, but from cases
tried in Court and from other sources. From the 56 cases, cited by me,
any one with a little patience will find out from the number of docu-
ments which have been exhibited in these cases that the conclusions of
Mr. Krishnadas are wholly justified. From these and numerous other
materials, the Government of Bengal were perfectly well aware that the
Congress in Bengal cannot go on without the sympathy and help of the
terrorists. They knew perfectly well that all this fight between two
groups in Bengal is really a fight between Anushilan group and the
Yugantar group, the two well-known parties of terrorists, one under
the guidance of one party in Bengal Congress, and the other under the
guidance of another party.
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A few, who are ignorant of the facts, may oomplain of the light
grounds on which Government come to conclusions, but I can assure the
House that the common behef that, as soon as an informer comes and
gays that Mr.* A’ or Mr. ‘ B’ has done something, Government proceed
to take action, is entirely wrong., Government know that it is' a tainted
source, and, therefore, wholly unreliable, and no responsible high -official
will take any acetion only upon the  information given by a eommon
informer unless that is corroborated by other incidents or other evidence.
(An Honourable Member : ‘‘ Question.’’) The question cannot be put

by anyone who knows the facts. 1 have now dealt with the argument
that terrorism has disappeared, as concisely as time permits.

Now, I come to the next argument that the Civil Disobedience
Movement has been suspended. 8ir, we acknowledge, and, I think, Mr.
Datta, referred to the circular of June, 1934, in which it was stated that
Jivil Disobedience has been suspended, but, Sir, is it not also a fact
that the leaders of the movement, ever since the date of that circular,
have gone on giving us warning after warning that we are labouring
under a delusion, that the mentality has not changed, that the ideal has
not been diluted, and that the movement may be started as soon as the
retired forces get a suitable opportunity.

Now, as T said, it is the leaders of the non-co-operation movement
who have been warning us of one delusion in thinking that we can pro-
eeed on the footing that this movement is dead.

: I think one of the Homourable Members, Dr. Khire, said in a
speech in this House ‘‘ For immediate effects, I am not ashamed to admit
that the Civil Disobedience Movement has failed. That does not mean
‘our mentality has changed ". Of course, not, We had warniugs :in
thls House too. I am coming to that in a minute,

Dr. Bitaramayya .said that the ‘‘ Congress cannot be expected to die-
because of its non-co-operation ideal '’. We have had it from Babu
Rajendra Prasad the -other day that thig movement has been only sus-
pended and not given up. . We have been assured in thisx House that this
movement is a kind of blrthrlght_ It cannot be given up. It eannot be
suppressed and it is idle to legislate against if.

Prof. N. G. Ranga : Consult the Finance Mc¢mber !

The Honourable Bir Nripendra BSircar : I can assure my fnend
Mr. Ranga; that T am taking no offence at his’ mtermptlon 1 know 1t
is something like an involuntary and automatic action.

Now, Sir, as regards ** birthright *’, I presume it is tlie birthnght i
of the Gond to offer human. sa(.rlﬁce I believe it is the birthri
-aud the belief of some orthodox Hindus te obstruct the Harijan usmg
the King’s highway, and it is also the sincere and religious belief and
birthright of some fanatics to a.ssassmate people who, they t'hmk a.re
non-believers. "With their beliefs or with their sincerity or the amoug
of delusion, under which they are suffering, we are mot concerne
There is no punishment for ideas : but, if, in pursuance of those ideas,
overt acts are committed which are unlawful, then the Government must
he prepa.red to do one of two things, It ought either to say : ‘‘ We
abdicate, come, my brethren, my non-violent. brethren, and hreak one
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another’s heads’’ (Laughter), or it ought to pay n9 regard to what
has been claimed as a birthright.

My Honeurable friend, Dr. Deshmukh in his very breezy speech,
said : * Civil Disobedience is an idea '’ Well Sir, in so far as it is
an idea, it is not punishable, and nobody has said or even suggested
that from this side. In preaching an idea, there is no offence, unless
you are setting up people to commit violence or things of that kind,
There is no harm if a man gets the idea and publishes anywhere that
the best thing which can happen is to take over the properties of all
propertied men without compensation ; that we should nationalise all
the means of production, and, after all, it has been said that women

are the means of pmduetmn (Cries of * Order, ovder’' from the
Opposition Benches)........ {An Honourable Member : ‘It is un-

worthy of you.”’)......

Mr. 8. Satyamurti (Madras City : Non-Muhammadan Urban) : On
a point of crder, 8ir, I submit, there is such a thing as a rule of decency
which all Honourable Members, even those on the Government Front
Benches, should observe. I submit, Sir, it is .indecent to say that
women are the means of production, I submit there are rules of
decorum, and I do ask your ruling, Sir.

The Honourable Sir Nripendra Bircar : Sir, before you give your
ruling, I should like to state that some men may preach this ; this has
actually been preached ; I ecan give my Honourable friend books in
which that has been preached (An Honourable Member : ‘‘ Never in
India.’’) T have not said or suggested ‘‘ in this country ’’. What I
am trying to show—if my Honourable friend will only not purposely
misunderstand and restrain himself—I have not suggested that this
has been done or can be done by any Indian ; but T am taking an ex-
treme case to.show that, even if one preaches such filthy ideas, which
undoubtedly are abhorrent to all of us here, it is no erime. it is an idea,
it is like *“ Civil Disobedience '’ an ides, and we have no quarrel with
ideas, so long as youn do not give effect to them by unlawful means,

8ir. about the breaking of laws being a birthright. I think it would
be impossible to carry on any system of ecivilized Government if people
are allowed to do that. (Interruption.) "My ‘interrupting friend can
have his own opinion ; he can keep it to himself.

No civilised Government can go on if anyvone and everyone can
come forward and pick out and choose laws and say that ‘‘ this is the
lnw which T am going to hreak '’. S8ir, may T put it to the House in
the very terse manner in which it waa put by my Honourable fnend
Mr. Satvamurti, in his speech in Bengal.

' Mr. B Sstyamurti : You read it hefore '
The Honourable 8ir Nripendra Sircar : Not this portmn
" Wir. 8 Sa.tymurﬁ Read the whole of it.
+  The Honourable 8ir Nripendra Sircar : That will take a very Iona'
time.. My Honouuble frwnd Mr. Satyamurti, said in his speech at

Caleutts :

‘¢ Batyagmhn and :nn-pnmont of taxes and disobedience of laws are nll very
‘well, when we are fighting o fezelgn buréanerary. But I dread to think of the future
Swaraj Government, if it has eontinually to fight nmong its own citizens—Satyngrahis,
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passive resisters and law-breakers. There is a dungerous doctrine today that Satyagrahs
is a more potent weapon than the ballot-box. It may be or it may not be, but no
clvilised Government can exist, if every citizen thereof claims the right to decide for

hims.alf whether a tax should be paid or mot, or whether a law should be obeyed or
not.’’

Sir, those are exactly our views: I have no doubt that when
these unworthy people walk out from this side (An Homourable Member 3
‘“ Driven out ”’)—yes, or are driven out from this side, if then my
Honourable friend (Mr. Satyamurti) is in charge of the affairs, in some
provinee perhaps he will give a short shritt to the Justicites........

Mr. 8. Batyamurti : We shall be prosecuting them in ‘‘ Courts of
law ",

The Honourable 8ir Nripendra 8ircar: Yes, under this Act.
Tlre strongest argument in support of this Bill is to he gathered from
what has happened on' the floor of this House. I have referred to the
assertion of right to start the Civil Disobedience Movement again, and
I have no desire to refer to it again. We have been told that it is not
going to be given up. Very well, let us proceed on the assumption that
the army has only retreated, and is only biding its time, and is waiting

to attack us till it is sufficiently strong again.- May .I refer to what my
Honourable friend, Mr. Aney, said :

“‘ This is not what Pandit Krishna Eant Malaviya said. What he meant was
this, ete.’’

. But we know what my Honourable friend, Pandit Krishna Kant
Malaviya, said. We have got his words before us. But before I quote
only three or four of his sentences, may I tell the House as to who was
this Mr. Azad, for whom this poignant grief was expressed ! Sir, in
his speech, my Ilonourable friend, Pandit Malaviya, said :

“* He was a great organiser, a gentleman to the core of his bones. Not ome shot
of Azad's missed the mark, who can help admiring this young man '',—

and he admitted that Azad was a terrorist, otherwise there is no’
s¢nss in the sentence used by him that ‘‘ some people were trying to
makc Azad give up terrorism ’’. Then, my friend said that he was a
great organizer. Organizer of what? Does my Honourable friend
suggest in his speech that Azad had any activities other than terrorism 1!
Was he an organizer of nursing homes and hospitala t Or was he a
great organizer of terrorists !

Now, S8ir, that is Mr. Azad. And, further, Pandit Malaviya
said :

‘¢ I never met him, I ﬂondhmwﬂm,but, of course, he must be & good man.’’
(Laughter.)

Sir, this Mr, Azad, in the years 1924 and 1925, committed a -series
of ruthless ducoities, with murder, which culminated in the notorious
train dacoity at Kakori near Lucknow and in which a van was looted
and an innoeent Indian passenger was shot to death. His complicity
in the crimes was proved beyond doubt by other witnesses who were
exanrined in his absence, but he would not face trial to challenge the
mase of evidence produted against him.  He besame ‘“a :proc}aimed‘
and ahsconding offender '’ with a reward of Rs. 5,000 for his arrest.
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While absconding in the Kakori Conspiracy case, he joined Bhagat
Singh and others. There was strong evidence to prove that he covered
Bhagat Singh and Rajguru when they wurdered Mr. Saunders on the
17th December, 1928. He shot constable Chauan Singh dead when hLe
was pursued. He thus again became an aceused in the Lahore Conspiracy
Case of 1930, in which he became a *‘ proclaimed and absconding
offender '’ with a further reward of Rs, 5,000 for his arrest. But he
would not come and appear in Court ! He would have been tried by
the judiciary and not detained by the executive !

Mr. Azad, the admittedly suecessful organizer of terrorism, then
joined the group of the accused in the Delhi Conspiraey Case. They
not only coummitted dacoity on the Gadodia Stores, but they were
manufacturing explosives in a. house which, when searched, yielded
explosives sufficient for the preparation of 6,000 bombs. Referring to
this gentleman......

Mr, 8. SBatyamurti : May I know from my Honourable friend what
he is reading from ¥ If he is reading from any document, I suggest
that it should be placed on the table of the House.

Mr. President (The Honourable Sir Abdur Rahim) : The Honour-
able Member may inform the House what he is reading from.

The Honourable 8ir Nripendra Bircar : 8ir, when my Honourable
friends say that on a certain occasion five persons were arrested and
assaunlted in Midnapore by the police, do they produee any documents
in support of their statements ! What 1 am reading is the purport
extracted from three heavy paper books and these paper books are
available to anybody.

Referring to Azad, Pandit Malaviya stated :

‘* He was a grent organiser, a gentleman to the eore of his bones. Not one shot
of Azad’s missed the mark, who can help admiring this youngman 1 I say, Bir, we
Indiane could have slept soundly without caring for the defemce of our country, by
making him our Commander-in-Chief. We could have placed him in charge of the
Army. "’

Sir, my llonourable friend, Pandit Malaviya, an exponent of the
ereed of non-violence, a follower of the Civil Disobedience Movement,
has nothing, I regret to say, but unstinted praise and admiration for
the murderers, and, whatever the inner state of his feelings may be,
this kind of speech read by the young and the unbalanced can lead to
one conclusion, the econclusion to which I have already referred.
(Applause ‘rom Official Benches and Official Box.)

Mr. 8. SBatyamurti : T rise on a point of order. I see cheers from
the Officinl Box. They have no right to cheer from there. They are
mere visitors and they ought to be called to order.

Mr. President (The Honourable Sir Abdur Rahim) : The occupants
of the Official Box should not cheer.

The Honourable 8ir Nripendra Biroar : The cheers, I believe, are
from the official Renches. 8ir, my Honourable friend, Pandit Malaviya,
is equally a violent admirer of Kanai Lal Dutt. Why t Because he
was one of the men who was responsible for the murder of two defence-
Jess innocent women, Mrs. and Miss Kennedy, and who has also at his
credit the additional fact of murdering...... '

Le0SLAD »
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Pandit Krishna Kant Malaviya (Benares and Gorakhpur Divisioas :
Non-Muhammedan Rural) : I said that the editor of the Puwoneer ad-
mired him, .

The Honourable 8ir Nripendra 8ircar : I am net giving way. If
there is any personal explanation which the Honourable Member wants
to make, he should take the Chair’s permussion. I am quoting from
his speech as it was taken down.

Mr. President (The Honourable Sir Abdur Rahim) : The Honour-
able Member is not giving way, and if the Honourable Member (Pandit
Krishna Kant Mulaviya) has any personal explanation to offer, he
can do that at the end of his speech.

The Honourable 8ir Nripendra Sircar : I know this much that my
Honourable friend had taken the precaution—rather an unusual one—
of tuking away the manuscript for correcting it twice instead of the
usual process of correeting it once.

Mr. M. 8. Aney : Whence did the Honourable Member get that
information 1

The Honourable 8ir Nripendra S8ircar : If my Honourable friend
is thinking that I got hold of it as my friend got of the Iallett
Circular, he is wrong. That is not the way I got it. I got it by per-
fectly legitimuate means.

Pandit Krishna Kant Malaviya : On a point of personal explana-
tion. When 1 was talking about Kanai Lal Dutt, the Honourable the
Home Member inqguired from me as to who was the editor of the
Pioneer, T said that I do not remember the name. It was about 1908,
perhaps the editor was Mr. Chasney. But I was not sure about it.
This being the case, my Honourable friend, the Law Member, should
remember it.

The Honourable 8ir Nripendra 8ircar : That is altogether irrele-
vant, because T had not referred to that incident at all. But, as a
matter of fact, it is inecorreet to say that the Pioncer had glorified the
deeds (which are the words used by my Honourable friend) of Kanai
L.al Dutt.

Pandit Krishna Kant Malaviya : My exaet words are ‘‘ He paid
a tribute to that man .

The Honourable 8ir Nripendra 8ircar : If this is the evidence be-
fore the Tlouse, then it is clear that the Civil Disobedience is suspended
only for a time (whatever the reasons may be), and it may come on at any
time. Judging by the applause with which the part of the speech
of my Honourable friend, Pandit Malaviya, which I have quoted. was
received, ean we not infer that he is not shining in solitary glory.
Tf that is the evidence before this House, is this House going to he
told that all enuses for the continuance of this Aet have disappeared !
Reasona for econtimmance are as great as they were before.

Sir, Sardar Sant Singh gave us a warning. He said that the
Government will have to pav a very heavy price if they do not learn
hv the lervons of history. 8ir, we hawe learnt - by the lessons of
history. We tried the repeal of press laws three times, and every
time the history has shown that repeal is followed by the. springing



THE CRIMINAL LAW AMENDMENT BILL, 923

up of a number of papers which indulge mainly in the glorification of
murder, incitement to violence, breaking of laws and fann.ng into
flame of communal passions. That is what history has taught us and
ag it is the executive on whom, at the present moment, falls the duty
of maintaining law and order, they will be failing in their duty if they
would not ask this House to continue this Act instead of repealing it.

Sir, one word T must say about my Honourable friend, Mr. Asaf Ali,
with regard to the threat which he held over Members. He said, if you
vote in support of the comsideration of the Bill, then there iy no
chance of your coming next time. Now, Sir, those to whom this
remark is addressed may either think that the motion ought to be
supported on its merits or their conclusions may be otherwise. 1If you
think that it ought not to be supported, then you do not require the
bogey of the disaster which will meet you at the next election. [f yvou
think on the merits that it ought to be supported, then are you going
to ba told that whatever your honest conviction may be, please do not
vote for it, hecause, in the opinion of my Honourable friend, Mr. Asaf
Ali, you will not come back.

Mr. B. Satyamurti : Where are your friends of last year ! They
ara all pone,

The Honourable Sir Nripendra Bircar : I am glad that you are
coming back to form by interrupting. May T remind the IIouse that
Mr. Guya Prasad Singh, Mr. Bhuput Sing, Mr. S, C. Mitca, Sir lari
Singh Gour, Mr. Amar Nath Dutt, Mr. Jog, all those who violently
resisted the reference to the Select Committee have not been returned
by a gratefn! ecuntry. (Official Applause.) I hope my Honourable
friend, the Leader of the Opposition, will not mind if I take a little
more time than I wanted to.

M:. Bhulabhai J. Desai : The Honourable Member has exceeded
hig time,

Mr, President (The Honourable Sir Abdur Rahim) : The Honour-
abl: Member cen go on.

The Honourable 8ir Nripendre 8ircar : I hope, Sir, you will give

me some rehate for the interruptions.

Now, Sir, may I have a passing word about my Honourable friend, .
Mr. Fuziul Iluq, who boldly asserted that, if you look to the proceed-
ings of the legislative Council in Bengal. you will find that he ncver
supported the Criminal Law Amendment Bill. Sir, T have got the pro-
ceedings of what hoppened in the Bengal Council before me. The Bill
was moved and asked to be taken into consideration on the 21st Angust,
1930, in the Bengal Council by the Honourable Mr. Prentice. Sir, on.
that date the House sat till 7 p.m. or a little later than 7 p.m. There
were Six divisions, and, if the records are right, there was no voting.
oun that occasion by Mr. Fuzlul Huq at all. He can very well suy that
he did not suppart on that date that Bill, as we might also say, he did.
not oppose the Bill on that date.

But, Sir, the next day, that is.on . the 22nd - August, in the first
division, there wag: no voting bv Mr. Huq ; the seecond divisim was
oceasioned by Mr. Satish Chandra Roy having moved an amendment;
which was to thiz effect. As Honourable Members are aware, under.

L206LAD »2
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this Act, men suspected by the executive ean on executive suspicion
be detuined in jail. 1 am giving this in colloquial language. Mr.
Satish Chandra Roy moved an amendment that they should at least
be told in writing as to what the charges are. What did my Honour-
able friend, Mr. Huq, do ! Did he support the Government : Yes,
he did.

Then, there are two more divisions. I won't tire the House with
details as to the occasions on which he supported the Government, in
passing the Criminal Law Amendment Bill—a Bill which, as he has
been stated by one of the Honourable Members here, with which
statement 1 aw in entire agreement, a Bill which gives hundred times
more power to the executive than the Bill we are discussing—that is
the Bill which my Honourable friend supported, and when he wa
informed of this by my Honourable friend, Sir Abdul Halim Ghuznavi,
my Honourable friend, Mr. Fuzlul Hug, got up and said : ** It you look
into the records, you will find that I have not supported even on a
single oceasion 7. That is the position,

Sir, the Honourable the Commerce Member referred to the speech
of my Honourable friend, Mr. Satyamurti, who said that when we get
Swaraj--Swaraj is the panacea for all the ills including failure of
monsoon--raing will fall from heaven. My Honourable friend, Mr.
Satyamurti, contradicted and said : ‘* What I meant was that in our
time, when rain does fall, we shall not allow it to waste '’. There
was tremendous applause from his friends. Let us see what is the
report as given in the press, because, after all, we have to proceed on
published reports, and they are not contradicted by my Honourable
friend. 1 am quoting from the Madras Mail.

Mr, 8. Satyamurti : My eunemy,

The Honourable Bir Nripendra 8ircar : What he said was this :
we will bring water from the heavens—and, so far as the text of his
specch is concerned, they are the same in all the newspapers, and the
Moadras Muil-—the enemy of my Honourable friend,—may have twisted
the headlines. Now, let me read from the extraet of his speech :

‘* There are many rivers in this country, but mo water. Whom are we to blame,
God, the Government or our enemies, the Justice party. At no time, in the houry
history of 1ndia, has India experienced such a dearth of water and poverty. But in
the days of swaraj we will bring water from the heavens as Bhagiratha did in the
days of the epic and make it flow in all the rivers.”’

Mr, 8. Satyamurti : On a point of personal explanation. 1 was
speaking in my mother tongue, i.e.,, Tamil. I was speaking colloquially as
I always do in my part of the country, and I can do so now ; however, it
is no good for this House. What I did say and what I meant was that,
as in the epic days, Bhagiratha did bring water from the heavens and as
he dug canals--that is a well-known story in our epies—we must also con-
gerve our water and make them flow into all the rivers. I do say that when

we get Swaraj, we shall construct more irrigation works than this Gov-
ernment has done.

The Honourable 8ir Nripendra Bircar : Sir, I am glad that I do not
kuow that language, Tamil. It is such a dangerous language that my
Hounourable friend had often recourse to the defences, namely, that he
spoke in Tamil.
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. Befm:e | resume my seat, 1 may be permitted to summarise my posi-
tion concisely. I say we have tried the experiment of repeal of 1'ress
Laws three times, and every time with disastrous results. | say, Sir, that
the Press Act has not suppressed the Press.

My’ Honourable friend, Pandit Govind Ballabh Pant’s figures do not
bear out the conclusion arrived at by him. In fact, Sir, the progressive
increase has uol only been maintained, but it has been much greater after
the Press Act was introduced for the last time in 1930. That is what the
fignres show. What my Homourable friend did was that he lurped up
the figures for seven years. We must always remember that the news-
paper reading public is increasing and that newspapers are increasing.
Have I made a mistake in summing up what my Honourable friend said.

Pandit Govind Ballabh Pant : Where am I wrong ! That is the
explanation I want. They are increasing ; but the facts are there that
they inereased between 1922 and 1930 in much greater proportion than
bétween 1910 and 1922, 1 stand on the statisties which are published
in° Government publications. I would place the statistics before the
Finance Member and ask him to decide as an umpire.

The Honourable 8ir Nripendra Bircar : I took some trouble to work
out the statistics from year to year. I find in 1920-21 it has increased
by 26, next there was an increase of 77. 1 have got all the figures. Then
there was an unexpected reduction in 1925 and 1926 by 23 which of course
was the time when there was no press legislation. However, that is not
relevant. 1 find from the figures for 1930 to 1934 that the increase in
1931, was 61, in 1932, it was 84, in 1933, it was 85 and in 1934, it was
335, and so on. 8ir, one has only to read the papers in the morning
which we receive and to see what criticism has been stopped by this legis-
lation. Criticism reasonable, and unreasonable, and partly reasonable
and partly unreasonable, criticisms bitter and severe—I am making no
point or grievance about it, all these are quite entitled to appear and are
appearing in the papers now. Criticisms most severe and sometimes
extremely bitter have come out now in the daily colummns of the news-
papers every morning. What has been stopped ¥ The grievance is that
what has been stopped is that you eannot incite people to murder, and the
other matters which the Honourable the Home Member has meutivned.

Pandit Govind Ballabh Pant : Do not these papers come within the
purview of the scope of the present Aet ¥ If vou wanted it, why did you
not stop it ?

The Honourable 8ir Nripendra 8ircar : If I take my friend’s assump-
tien 1o be right that we could stop them......

Pandit Govind Ballabh Pant : 1 do not want you to take my nssump-

tion, but to answer it as au expert whether it is so or not.

The Honourable 8ir Nripendra Bircar : Either I can stop it and T am
nes stopping it. That would he charging Government with a generosity
which has never been done before. But surely I eannot answer a ques-
tion whether a paper comes within it or not. There may be a particular
article which comes within it. T have no special paper in mind, but if it
is my friend’s reading that some of these papers do urge things which come
within this Act and we have not prosscuted them, if T am right in the
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Pandit Govind Ballabh Pant : i am putting this to the Honourable
the Law Member. My suggestion is that the Act as it stands today with
its cumprehensive scope is such thal every single paper can be roped in
oniy if Government wanted to do so. 1 want to know whether that im-
pression of mine is correct or not, and 1 seek your expert advice ; I am
not putting it as an argument at all.

The Honourable 8ir Nripendra 8ircar : My adviee is that all papers
cannot be roped in, and, even where they can Le roped in, no action is
taken, unless they are so objectionable that they should be roped in, in
publie interest.

Sir, I am afraid I have come to the limit of my time. I have put the
points which I desired to make about the continuance of the Act as shortly
as 1 could. I have no desire to go into any of the sections except that I
“may be allowed, before 1 resume my seat, to point out that certain matters

in connection with law which fell from my Honourable friend,

"Mr. Satyamurli, do not seem to be correct. They are not very important,
‘but [ may refer for instance to this. I find from his spesch a statement
" that in England you cannot convict for sedition unless there is an overt
act. If he has said that, it is not correct. I have looked up the English
law of sedition and find that an overt act is not necessary. But after all
" it is a minute point.

Then, 8ir, either my Honourable friend or somebody else said that
what is called peaceful picketing is no offence in England. I beg to differ
from him -and [ will refer my Honourable friend to Archbold’s Criminal

" Praetice. He will find there reference to Statutes which enact. that induce-

- meni by what is called peaceful picketing has been made punishable. But
I do not think [ should tire the House with small matters like these. |
submit, Sir, the present position of the House has to be remembered. We
are having legislation discussed in this House. T know that the legislation
is being done by at least one section who have admiration not for law but

+ for breaking the law. And I mean no offence, but law-breakers are now
the law-makers, and that applies to a large section of this House. Ome
has got to remember what was so clearly stated by the Leader of the Oppo-
sition in the clearest language when he delivered his short speech of six
lines on the Silver Jubilee grant. He =aid : ‘‘ You ecannot expect us to
" directly or indirectly help in any measure which will help this present
rule ’. I am not giving his exact words though T have got them here.
That is to say, the test to apply in connection with any measure is whether
that measure is going directly or indirectlv to help this Government ; if
it helps them to maintain law and order, if it enables them to smoothly
carry on the administration, they must vote against it.

If the Criminal Law Amendment Act helps this Government, which
is a Government which according to them has got to be extinguished and
paralysed. if this Bill helps this Government. then they must oppose 1t.
No measure must directly or indirectly help this Government ; that is the
test 1o be applied. I submit, Sir, those who, however much they may be
dissatisfled with the present Constitution, are not willing to see that the

* Government should succumb to subversive methods. should support this
Bill. Sir, T suapport the motion.

Mr. Bhulabhai J. Desai : Sir. T wish 10 amend the last statement

5 P that the Honourable the Leader of the House quoted

o from what I am stated to have said in connection with
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the Silver Jubilee celebrations. I have always held, and I still hold, that
I wiil not support this Government or any Government for the matter ox
that, eontrary to the interests of my own country and contrary to my own
convictions. If that is any satistaction to those who, for the last one hour
and a half, have been treating this House to an argumentum ad hominem,
never gong anywhere even approximately near to the subject under dis-
cussion, they can have it. They ought to have realised that it was not
their business to get up and merely carry on and take man by man and
coniradiction by ocontradiction of single individual acts or sentences and
feel that they have proved their case. If they think so, I leave that
flattering unction to be laid to their soul by themselves. I expect a some-
what higher level, indeed a much higher level, of debate, argument,
persuasion and conviction than the one with which we have been enter-
tained. T say that, and the more so, because of the respeet that I per-
soually bave for the Leader of the House as he well knows. But, none
the less, he had to deflect the argument ; he had to get out of the argu-
ment : he had to get at a tangent ; he had to entertain some of his friends
who felt a little low during the course of this discussion ; and I am very
glad that they have been very much entertained indeed. '

Sir, I stand before this House confessedly a man who at one time
broke what was celled ‘‘ law ’’ in the sense in which it is used by Govern-
ment in the definition of Austin, the great jurist. But, from thut, even
for a liwyer of the eminence of the Law Member to get up and say that
the line that divides us two is the law-breaker and the law-maker is indeed
a logic which my mind fails to fathom altogether. Undoubtedly there
are inany on the other side, I hope and trust, who, as and when their
couseience requires, their national interest demands, would not be wanting
in courage as not to break the law. 1 make a present to them of the
argument which was advanced that T was one of those people,—and I
partienlarly aceept the title,—who dared break what was called law which
T shall presently deseribe. During the time that I have allotted to my-
self, 1 will say that T will not indulge in that type of argument of a
personal nature, though T ecould very well do so. T have got a long line of
speakers on the other side, and T know how to deal with every single one
of them, either personally or in their statements. But it is not & dignified
thing to do : and, lawbreaker that T am, T wish to set a better example, if
T may. We oppose this Bill forgetting all the past : we oppose this Biil
on the grounds, which T shall presently state, of the well being of the State,
which my friends are at present trying to govern and carry on, and we al<o
oppose the Bill for the very nature of the provisions which are contained
in the proposed enactment. When it comes to law, let me remind my
Honourable friends on the other side that it is easy to cheer a very cheap
observation, but T may remind them that law, in the sense in which Austin
gave it, means the expression of the will of the sovereign power to do or to
omit to do a particular act ordained to any of the citizens with a sanction
behind it : in that sense. what was then promulgated was law, Bul. before
a State could expect obedience to law. it has also got to see that what they
give as law is not what supparts their supreme ahsolute tyrannical
autlority, but a law which accords with the well heine of society and
which it becomes the duty of every ecitizen to support in the interests of
the common good : The law which thev promuleated did not aecord
either with justice or the well-being or progress of my country ; and that
was the law T bave broken, and I am not in the least ashamed of having
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done so. Indeed I am one of those who are fully familiar with how the
provisions which are sought to be retained now have been worked ; and
it will be my duty, without wearying the House and within the limits of
my time, to tell them exactly what they have done of which they cannot
be very proud. To the extent to which they will make laws and propose
laws of the type they are doing today, they must be prepared for Civil
Disobedience. I am not one of those who are afraid to meet the argu-
ment when you are told ‘‘ Oh, but we are told that Civil Disobedience will
come some day, and, theret'ore, we must arm ourselves ’’, Lot them arm
themselves all the time ; but if they arm themselves all the time more and
more by the type of what is called law, restricting the liberty of the subject
as we apprehend it, I am not at all afraid to tell you that if that is the
ground on which you want this law, at all events, so far as we are con-
eerned, you will not have it, not in your interest, not in our interest, but
in those very interests which you profess to protect. You profess that
you wish to govern the State, as Mr. Qriffiths said, founded on the will
of the people ; and indeed you may defy the will of the people ; but you
cannot shut your eyes to the existence of the will of the people ; and if
you think that you have entrenched yourself by means of measures of this
character, so that, in your own unstinted absolute authority, you will find

it easier to govern, you may carry on with the ecourse that you have net
to yourselves,

I fully remember the somewhat animated address of my friend,
Mr. James, yesterday. He told us—and I want him to believe that I
appreciate it—that we shall get the liberty of the press that we deserve,
and-we shall get the kind of government that we deserve. It is for that,
it is in defence of those very desserts that I stand before you this evening,
I wish to assure him that we shall deserve the freedom of the press by the
rejection of this Bill (Oppoesition eries of ‘* Hear, hear '’) if there is any
nationalism in us, if there is any self-respect, if there is any intelligence
in any part of the House. For we shall undoubtedly deserve this measure
of freedom from the restrictions of the proposed Bill, if only our will will
prevail ; because, at one time, we broke the law, we have not become unfit
to 1h1nk we have not become unfit to judge : per‘hapq we are all the more
rendered stronger and better fit to judge what the elements of the law
ought to be and not merely every freakish will and expression of the
Sovereign Power, because it happens to have sanction behind it. We shall
not bow our heads, however strong that sanction may be ; and after {he
insult which was hurled at us that it was a camouflage—this non-violence—
I wish they would not quote Mahatma Gandhi again ; in one breath they
call him as an apostle of non-violence,—and when it suits them, they
turn round and laugh or think they raise a laugh—but they do not realise
that they raise a laugh at their own expense. at their own timidity, at
their own pusillanimity, at their own want of patriotism. 8ir, we on this
side siand for non-violence and truth, and will ever do so, God willing ;
and no amount of ridicule, no amount of contempt, no amount of inginua-
tion will ever swerve us from that straight path, and we hope we shall
tread it to the honour of our country and perhaps to the glory of the
civilized world. (Opposition Cheers.) It is no use indulging in this
pettyfogging manner of indireet thrusts which for a time calls a few
eheers and thumpings. That is not the way to judge of us. If you
expect us to think that you are honourable men, that we should treat you as
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such, then you must realise that there are certainly as honourable, if not
much more honourable, men on this side of the House ; and why do you
meke this a personal question ¥ Sir Muhammad Zafrullah or Sir
Nripendra Nath should not treat this as a mere personal issue as if it was
4 question between us and them, or between Mabatma Gandhi and the
Government of the country. It is a sorry plight, the way in which the
issues have been presented on this Bill during the course of this dis-
cossivn, 1t hae got nothing to do with errors of Mr. Satyamurti or the
mistukes of Mr. Asaf Ali or even the lapse of memory, as it is called, of
any individual. That is not the way to judge of measures of this kind.

But 1 reulised one thing during the course of this debate, and it
makes me sorry for it'; and that is that those on the other side do not
believe that freedom or liberty has got any good influence : They de not
also believe that, so far as inculcation of knowledge by the press is con-
cerned, it is any good. It is doing good only if their will is to prevail,
if their qualifications are to be given effect to and their restrictions arve
there. I am one of those on the other hand who is a realist. Some of you
may call yourself realists : for you realism is nothing more than that
we should acquiescc in what you want us to do. That is a realism which
I have not yet learnt. I am a realist in the sense that I fully appreciate
the indirect and the direct consequences of every measure that you bring
before this House, the effect it will have in the long run on the minds
and the education of the people at large ; and that your professions if
they accord with your convictions, you ought not to have brought this
Bill. We, therefore, believe that you have begun at the wrong end :
you are administrators, pure and simple, and it is an unfortunate part
that the administrator and the legislator should ever get together in
one person. For indeed the executive cannot approach these issucs
from the larger and broader point of view, except what serves them and
assists them, and except what they think will make their work and
their task comfortable and easy. It is a matter of no consequence what-
ever to them what deleterious and deteriorating influence it will have
either on the growth of the public mind or men. To them all that
matters is a comfortable casy Gnvernment. Well, that being their state
of mind, of course they say : ‘‘ Did T not tell you that, during the conrse
of these years, so manv articles were written, and have I not shown that
there are so many poisonous articles 7 >  And, therefore, what 1 There-
fore. according to them, the logical result is that they want a measure
of this kind to prevent anv articles being wri‘ten. Tn fact, if T am not
doing an injustice to Sir Muhammad Zufrullah, he sail : *“ If you do
not like this, then the logieal conclusion is to repeal the whole of the
Penal Code.”’” In other words, if you will not have a restriction on the
press you might as well have no restriction on anything at all, not even
theft and murder. If that is the state of mind of the administrator. in
which he has placed himself. T agree that there is little in common, +hat
there can be little in common between those who ask this law and those
who refuse it : for the wav thev look at and read history is * What
does it matter ¥ Some newspapers do this sort of thing, and this is the
logical consequence : what does it matter if they are three or five or
ten !’ But do they realise and do thev understand how many—and it
is a thing which eannot be proved—mav have grown but for the bancful
influence of your repression ! (Opposition Cheers.)



93v LEGISLATIVE ABSEMBLY. [12rH Ser. 1935.

[Mr. Bhulabhai J. Desai.]

I am almost reminded on this occasion, after hearing the speeches
that I have done, of the saying that the times are out of joint aud mcn
Lave lost their reason (‘‘ hear, hear '’ from Congress Party Lenches),
and 1 have not the slightest doubt that, if they had not been mere ad-
ministrators, if they had not been in the position in which they ave, I
may have appealed to them with better effect, but whether I do that or
not, I owe it to them, to say that because the Government require a
measure, therefore a gift must be made to them. To such men, with
all the high education they have, with the positions they have filled,
with the honourable life they have led, it could not be that their
honour, rooted in dishonour, stands, because they would vote for the
Bill, because they must. '

The position, Sir, is this. I am one of those who believe that the
matter is not to be tested in the way in which the administrator tests this
matter. ‘‘ 1 find it difficult to carry on the administration comfortably
in my province, there was a little trouble, if you give me a little more
power, 1 hope there will be none’’. That is not the approach by any
decent Government of any kind according to our coneception, and I
have been assured, and T take that assurance withoul any cynisism or
wi'hout feeling that, within a reasonable period of time, we have no
chance of so working the Government as to he ever responsible. T take
it a8 a compliment that if the eonditions of Government are those which
are laid down by Honourahle Members on the other side, if the objeets of
the Government are those which are laid down by Members on the other
side, I quite agree, it is not a Government we would care to touch at all.
We will certainly earry on and remain under subjection until, whether by
means of Satyagraha or any other form of struggle founded on truth ard
non-violenee, we see 1o it that the Government is what it oueht to be,
until it. becomes in our view fit, to take charge of it and willing to take
charge of it to the extent to which we can. After all. who are those
who speak of power ¥ They are of us. They might easily have becn
on this side of the House, and it is a matter of complete despondency
to me that we talk as if we have no points in common, as if the one side
must look at us with suspicion and the only thing we deserve is sup-
pression, repression, if not extinetion. If that is your motive, I am
going to make a present of all these motives to you to carry on that
Government. We have been under it for 150 years, and we shall re-
main nnder it longer, but we shall not tonch or assist that type of Gov-
ernment, an expression which again T repeat—so long as it does not
serve the interests of my country, and. in o far as it is against the
interests of my country. (‘‘ Hear, hear '’ from Congress Party Benches.)
Tt is, Sir, with these feelines thal T rise to oppose this motion. Of courmse,
it is easy to say, ‘‘ Oh, what have you pot to dot You are not ad-
ministrators, you ean refuse this to us. but you want a vote next time ’.
I dn not want to mention the name of the learned gentleman who said
if, but T know who said it,—* What is wrong in a vote ? ’—this is what
he said. By your very sentences vou entirely give away your case.
If v countrymen are going to give me a vote, beeause I vote against
this Bill. what is the conelusion it leads to ¢ The conclusion is that my
countrymen think that T was right in opposing this measure. (‘‘ llear.
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hear ’’ from Congress Party Benches.) Therefore, what is there so
insidious, what is there s¢ base, what is there so wrong, when it was
said : ‘‘ Yes, you will have to face your conmstituency ’’. In fact, when
that was said, we give an acid test of what the couniry thinks, feels and
requires. If the country is behind us, and if you think that the country
will return us, because we oppose this measure, you entirely destroy vour
own case. In thesc little personul supposed repartees, the implications
for the moment are not perceived. But 1 welcome the suggestion that
if we wish to face our constituency, if we wish to get a vote, we must
oppose this measure. Why not ¥ It is an actual test of what the country
requires and demands, not in the comfortable situation of my friend,
Mr. James, who can say, you cannot have this, you cannot have that. [le
is neither the Government, nor one of us (Laughter), and yet how could
he say that you cannot have this and you cannot have that. That exactly
accords with what I have read in Mr. Ramsay Macdonald’s Book. The
position of the European in India and the position of the Anglo-Indian
press in India is, to the extent to which it subserves their interests, to
support the Government, and for the rest of the time to preach to us
(Loud Laughter), and I hope and trust that, whenever there is a better
purpose in the Government, I would regard them, as I wizh they would
regurd themselves, as members of the same Indian community. (Hear,
hear.) And if they do regard themselves as such, I lhope and {rust,
they will not talk in the manner in which they do talk in a very com-
prehensive term : ‘‘ Oh, these Congressmen '’. That is about all that
we get (Laughter) by way of admiration, respect, or understanding
from our friends on the other side. Well, Sir, all T can say is this, that
before we can proceed to a real discussion of the actual measure which
is before the House, we must fully understand the premises from which
we start. T am one of those who would ask the House to star* from
two premises. When a quotation was read out from Sheridan’s book,
I suppose they all thought,—now it has become a common place —liberty
of the press, liberty of man—‘‘ Oh,—theyv are common place. they are
no use to us, they are very elementary things, they are all right in
schools, to us grown up men, administrators, liberty of the subjeet is only
a secondary matter—restricted as to make our positions comfortable ™.
If that is the approach, then, T say, it is entirely wrong. You must start
from the premises, as civilized men, if you have any intelligzence, you
must start with the premises that the liberty of man and the liberty of
the press are the first fundamentals with which you ought to start hefore
we begin to legislate (Hear, hear), and if you want to legislate in the
sense in which you mean, there is nothing in common bhetween nus. T am
not at all afraid of telling you that if you make your laws worse and worse
gtill, we may some day resort to Satyagraha, and if you stand for that
creed, principally of force, of non-recognition of liberty of men and liberty
of press, let this House have a present from those who helieve in those
uncivilized doctrines. T have nothing in common with them, and T do
not venture to ask for their vote, and T do not want their vote, and I
won'’t ask for it. Therefore, it is, Sir, that we must start in matters of this
kind with great fundamentals. Now, only one sentence was quoted from
Sheridan and it was said : ‘‘ Oh, Sheridan called the press a great
engine, but great engines are very powerful engines, and very powerful
engines are very undesirable engines, and very undesirable engines are
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very dangerous engines '’. If I may return that compliment, I may
say that engine there (the Government of India today) which moves
with all the oil, with all the fuel, with the blood that my countrymen
provide, should not be an engine of tyranny. At all events, the engine
of press cannot be so tyrannical, but the engine of an autocratic Gov-
ernment can be worse, and we see the plight of this country today.
Therefore, we are one of those who stand for two broad prineiples from
different standpoints, and to the extent to which the liberty of the subject
and the liberty of the press is to be restricted for subserving the higher
interests and the more common interests of society. But when the
object is ‘‘ Oh, you will start the struggle again, you will perhaps ‘expect
us to change our form of Government '’. That is the argument that is
presented from the opposite Benches. ‘‘ You, Congressmen, are going
to have a Satyagraha struggle, and then we must beware '’. And why ¢
‘“ Not because of any bad reason or good reason, but because we do not
want to improve, we want to remain, where you are ’’. My Honourable
friends may call it birthright or not, T do not wish to use that expres-
sion, but T hope and trust that there is something in human mind, some
noble quality or character that makes man man, and if that quality is
some day raised in us, we hope and trust that we shall strusgle,—we
shall struggle all the time notwithstanding this Press Act or fifty other
Press Acts. (Hear, hear.) Thercfore, if you are going to forge instru-
ments, in order that you may destroy the moral power of the Congress,
I think vou are coming to the wrong house to ask for the passing of this
Bill. Whether we get power or not, we certainly shall have the satis-
faction of approaching every piece of legislation of this kind from the
right angle and the right point of view. All right minded men, be they
administrators, or not, will recognise the two principles.

I now come to one or two other matters on which this Bill is sought
to be jnstified. I say that this is sought to be justified on the ground
that there is a possibility, even a probability, of a Satyagraha struggle
in foture. We are here to caution you that you, by your own act, are
forging the instruments, the very danger which you wish to avert. If
you go on making laws suppressing men,—men, if they are men, will
struggle, and no amount of administrative authority will prevent the
possibility and the growth of that struggle. Then, it is said that there
is terrorism, that there is Communism, that there is communalism. T am
not one of those who flinch from the fact : ¢ On your own confession
you have only suspended the Civil Disobedience Movement, you have not
abandoned it, and, therefore, we should have an Act.’’ I make a present
of that argument. T do not wish to make the smallest secret of the faet
that if you restrain, and unduly restrain the liberty of men, if you do not
improve the constitution of the Government as it exists, you must be
prepared for a Satyagraha struggle. It is those who are afraid of that
confession——my Honourable friend almost gloried in the idea that they
had extracted an admission, what they thought an unwary admission from
my Honourable friend, Mr. Satyamurti. There is nothing unwary about
it. no. nothing of the kind. nothing that we are ashamed of, nothing that
we do not believe, nothing that we desire to conceal. But, none the
less, we are here to tell you, don’t do things in order only to accentuate
the situation, so that this struggle may be rendered necessary. There-
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fore, please don’t bring forward the argument ; ‘‘ Because there may be a
possibility ’—yes you do not like' Satyagraha, of course you don’t. How
would you like it ? You do not want to change, you want to retain all
the power, you want to retain all the exploitation, and 1 do not expect
you will like it. I am not one of those who is under a delusion that you
are ever going to like it, but, at the same time, I want you to know that
we shall resort to it in the teeth of any laws that you frame which make
it necessary for us to do so. The blame, the responsibility is entirely
yours, and not ours, and, therefore, if this Bill is asked fur on the ground
that if it is made law, it shall put an end, to what ? Not to the exercise
of the right of Satyagraha, but to the abolition from human mind of the
principle of Satyagraha. Even Sir Harry Haig had a better sense of
humour and a better sense of justice than his successor. Ile said : ‘‘ We
cannot expect,—we can only expect by the word ‘ suspension ’, that you
won’t exercise the right that you possess, but we do not expect that you
will foreswear vour creed.’”’” But his successor goes further. Once people
are clothed with authority of any kind, absolute and unquestioned, they
have always a habit of mind in which they say, you shall surrender and
surrender in the most abjeet manner. If we are not given the Govern-
ment that we desire, and, [ hope, in the language of Mr. James, that we
deserve, as early as we can,—Satyagraha is the only means left to man
other than force. It is not merely a question of foreign Government and
foreign citizen. Wherever there is an undue concentration of power,
whether in their own country of England or elsewhere, the struggle by
the man to shake off the tyranny of the superior is the rule of life and
shall remain the rule of life, and that we shall not forswear our faith in
Satyagraha. Therefore, we come hack to the two grounds which were
stated,—terrorism and Communism.

As regards terrorism, the first point that I wish to make is this. My
Honourable friend, Sir Muhammad Zafrullah Khan, read out a few
extracts from the speech of Sir Harry Haig at the end of the debate last
time in which he did refer to terrorism and Communism. I have aguain
made myself sure, and I do not wish to go over the ground once again,—
1 have made myself thoroughly sure, the words that he has used are :
‘“ The object of the Bill, the purpose of the Bill can be described in two
or three words, Civil Disobedience Movement.’’ Not only that, but I
think those on the other side, clever administrators as they are, cleverer
lawyers as they are,~—I am sure, they will understand the implication. If
these were the evils which pre-existed before the Civil Disobedience, which
were intended to be dealt with by the Aet, there could be no meaning or
purpose or sense in limiting it to three years. With such logic as T
possess, and I commend this view to the rest of the House, it is impossible
to helieve that those permanent evils as they are called, if they were to be
met by means of this legislation, there could have been any question of
limiting to a period of years. Therefore, it is beyond all doubt and
bevond all question that it was intended for the purpose of meeting only
the Civil Disobedience Movement. It only illustrates the fact that, once
power is enjoyed, it is difficult to give it up. I remember reading all
these questions and answers in my solitude at Nasik. Sir Harry Haig
went on enlarging the formula from time to time. First he said, the
moment the Civil Disobedience is suspended, the extraordinary laws will
all cease to operate. After a little time, he became a little more alert and
vigilant. He said, but not for a period of six months, it may be—
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in the language of my Honourable friend, it has become a little fashion-

able-—a camouflage, and, therefore, we must wait for a period of six

months after the suspension to see that it is genuine. If it is genuine

in the sense that for all time you will have absolute Government and we

shall be subject citizens, then you are satisfied. But if you mean that

thix suspension is bond fide in the sense in which such struggles and

cessations of them are bond fide, you must take it from us that it is a

Loné fide suspension, and, therefore, that period of six months and more .
has gone. And, yet, when the vision of the next December ecomes, these

laws would not be there, the Yugantars will rise.

The picture that my Honourable friend painted is all right as an
advocate, It is all right for an advocate, but if, out of 1,600 newspapers
circulating in the country with millions and millions of eopies, if you
take the 365 days of the year, and these things are printed and circulated
by the millions, if you can only pick up this yellow pamphlet and the
one-and-a-half hours’ speech of my Honourable friend, that has proved
our case. I venture to say that it is impossible that, out of 1,600 papers,
muitiplied by 365, omitting Sundays we should have 313 days,—that you
should be able to pick up a dozen or 100 articles during a period of one
year, the very exception proves the rule by the very confession of those
who secmed to think that they have made out a case from labours and pains
to which they had to go in order to print a pamphlet with translations
aud a few more cases, as my Honourable friend, Mr. (ovind Ballabh
Pant, said, if it were brought up to date. But, with all your resourecs,
all yonr powers, all your Secretaries, all your C. I. D.’s, if you ean only
produce instances of the abuse of the power to the extent and in the
manner it exists today, then, I say, you stand self-condemned. That is
to say, vou have not made out a case for the purpose of renewing the
powers that you want. I will not repeat the arguments that were
addressed to the House as to the manner and the effect of this legislation or
the other argument that the number of convictions beas such an infini-
tesimal proportion to the mumber of publications. T put it to you as
ordinary normal men, if, out of thousands and thousands of daily publi-
cations, you can pick up only a hundred or two, leading to violence or
incitement to violence, you can please yourself and say ‘‘ how nice. how
ezood, how spicy ’’. But the fact remains that the number of articles
which the Government have been able to produce as the best specimens of
those which have been the subject of their research from the year 1922
to the year 1935, and the number of prosecutions that they have produced
prove the contrary. You may turn round and tell me ‘‘ You must
remember that there were periods when the press law was not in exist-
ence ', T am going to read to you with your forbearance a short state-
ment from a journalist whose probity, whose integrity and whose modera-
tion. a favourite word with you, is beyond all question. This is what
be said at the last Journalists’ Conference which was an altogether repre-
sentative gathering, if you look at the number of editors and pressmen who
were present. Mr. Ramananda Chatterjee said this :-

‘* Friends, T wish to remind you that, though capital punishment has either been
removed from the Btatute-book or fallem into mbeyanee in very many civilived countries
it mot only exists in Indin, but may be. has been inflictod on mewspapers- without any
trial, without a trial by even a mourt martinl, Becurities are demsnded again and

again, and finally there may come the extinction of the paper.concerned and even the
confiscation of its press. It is often a lomg-drawn affalr, which ordinary executions
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are not. 1 have no doubt this subject of capital punishment by instalments, inflicted
on newspapers, will' receive your attention.’’

You are very fond of indulging in the phrase ‘‘ A Government must
govern ’’. I dare say, it must ; but 1 hope there are those on the other
side who also realise that there is another side to this case. If they
say that the Government must govern, I hope the citizens will turn ronnd
and say : ‘‘ Yes, only so long as you properly govern’. They seem to
think that there is no second side to this question. They seem to tlink
all the time ‘“ We know what is good for you. You don’t know what is
good for you ”’. They seem to think that these few articles are responsi-
ble: for creating the terrorist activity. I should like to believe that that
iype of mind is honest. Imagine asking us, on the basis of these few
articles, to believe that the newspapers are responsible for bringing about
this terrorist activity. We are not such credulous fools. There may be
others who are prepared to believe it, but none on this side at all events.
You want us to believe that because a few articles are written, therefore
springs up a terrorist at the other end of the psychological factory. I ask
you not to be under any such delusion. I understand, the Honourable
Member, who comes from the Midnapore district, is a man of great erudi-
tion, great education. I ask him to read the history of the world. There
has never been a revolution in this world which has not had, as its imme-
diate and proximate cause, the tyrannical abuse of powers by those who
govern. Of that you may be quite certain. Therefore, it is not the
newspaper which creates the terrorist. It is the state of the country’s
subjection that creates it. I am here to say what is the root canse which
is responsible for bringing the terrorist into existence. The French
Revolution was not created by Voltaire or Rousseau. Tt was created by
the grinding condition of the peasantry at that time. Yoh may, therefore,
take it from me that we are not such children as to be taught by you that
terrorists are produced by the Yugantar or some other paper raising its
head. We are not going to accept that proposition. T admit, it is un-
doubtedly an evil. We are of those who do not stand for these methnds.
We condemn these ways, but how ean we, as human beings, deny that those
misguided fellows laid down their lives for something in which they did
believe. You may deny it if you like. You may call him a eriminal, hut
vou cannot deny, that however wrong and misguided the man and how-
ever atrocious the crime, that there was at the haek of it all a4 noble motive
which impelled him to lay down his life. You eannot ask me to dismiss
it altogether. T am poing to condemn him. I am going to tell you that
you have rightly killed him, but I am going to tell vou at the same
time that you created the soil which made it possible for ihat sentiment
to grow and but for which he would have heen a better and an innocent.
man, After all, T shall ask you : *“ why does he do it 1’ Is it out of
niere frolic 1 No. because he believes, wrongly I admit, that, by doing the
ucet that he does, he is going to achieve the freedom of his country. What
is wrong in making that statement ¥ I am not feeling so abashed or
downhearted at being heckled by anybody else as my friend Pandit Krishoa
Kant Malaviya. (Pandit Krishna Kant Malaviya : ‘‘ I am not abashed.’”)
I wean you can easily exaggerate these things. Have some sense of pro-
portion in the words of my friend, S8ir Muhammad Zafrullah. Have some
sense of justice. Have some sense of propriety. Don’t expect me to
render my allegiance to yom under all circumstanees, That you will not
have. at you will never have and that you do mut deserve in the
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words of my friend, Mr, James. Therefore, yon must not look at these
matters from the way in which they are looked. The revolutionary com-
mits crimes, and, yet, when it is a successful revolution, it becomes the
Government established by law in the eye of constitutional law. So let
us not go into hysteries over these things. I cannot deny that it is an
evil which must be met in the best way you can. You may not accept
our view, but we believe the proper method is to eradicate the cause.
You believe that the proper method is to suppress it for the time being.
Well, whether you succeed in suppressing it or not, it is your own business,
I know you will tell me : * you are not there to govern, you don’t know
the business ’’. 8ir, thank God, during the public life I look forward
to, I won’t have to handle the heritage of this type of Government.

[ now come very briefly to section 5, and seeing that I only have
u quarter of an hour, I shall go over each section very briefly, without
dilating upon it.

The Honourable 8ir Henry Oraik (Home Member) : Take as long
as you can.

Mr. Bhulabhai J. Desai : If you prefer it, certainly. Sir, I am one
of those who believe that, if I am likely to eonvinece you—I should
present yvou my case, and I want you to take it not merely as a case
placed in the way which it has been sometimes placed ; I want you to
believe that we start with some accepted principles of human life,
conduct and construction of society ; and if I start with these princi-
ples. if you believe them in your own land, do not think that we are so
low, we are so depraved, we are so degenerate that there are different
principles to be applied in our country. Thank God, we at all events,
during the last few years, have come to think and believe that we shall
be men enough to observe the application of the same principles which
are applied in most civilised societies anywhere else : and, if you think
we deserve a lower trcatment, at all events I appeal to my friends on
the other side who think with me : “ Don’t, for your own honour,
associate with them.’’ (Ilear, hear.)

Sir, I come now to section 5. There is onuly one observation T have
got to make on that section 5. There was a certain amount of-confusion---
whether it was a misunderstanding or not, I cannot say ; but I think my
Honourable friend, Sir Zafrullah Khan, will not deny that section 5
makes punishable that which, by an act of the executive, has been re-
garded as unpublishable, so that you begin with that assumption. Then,
what it makes punishable is its circulation or repetition : and it makes it
punishable if the Local Government has certified that the passage pub-
lished contains, in the opinion of the Liocal Government, seditious or other
matter referred to in section 4A, and so on. I, therefore, say, Sir, that
is par excellence executive upon executive! There is first the executive order
nf proseription, there is the second executive order of certification that
it is seditious,—and, on that, well, what has the devil of a magistrate got
to do? All he has got to do is this. He asks: ‘‘Is this article
proscribed 1’ The police-man says : *‘‘ Yes.”” Then he asks: ‘‘1Is
this the writing certified 1"’ The police-man says : ‘‘ Yes.”” Then he
says : ‘‘ Sentenced to six months.’’ (Laughter.) You seek to clothe
certain things with forms of law, because you yourself are afraid that
naked autoeracy will expose you to a certain amount of diegrace. What
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happened during the last Civil Disobedience Movement ¥ Take my own
case. I was arrested one fine morning and taken to Nasik on the allega-
tion that I was disturbing the peace of the land. I was detained ihere
for two months. I am going to show you, Sir, what this ‘‘ law and
order '’ is of which you are so proud, and what ‘‘ law *’ is of which
you are so proud. 8ir, if this is ‘‘ law ’’, you must be prepared for its
disobedience. (Hear, hear.) Then, a very suave Secretary to Govern-
ment comes round and says : ‘‘ I have got an order for you, because you
are going out tomorrow. You will remain within the precincts of Nasik
in which you have got no house, no food, no water. If you get out of that
place, you have committed an offence ’’. Imagine the word ‘‘ offence ’’.
Having done that, the magistrate comes on to me after two or three days.
I happened to remain in the city, because I wanted to meet my children ¢
and, at the end of three days, the magistrate comes round and says : * I¢
is very inconvenient, Mr. Debul you can neither practise your profession
nor do anything else. What is the good of that ! 'Why don’t yoit do
this ¥ If you drive past my Bungalow (that 43, a furlong outside), you
thereby commit an offence. Then, {our ear will be boarded by my Deputy
Inspector of Police. Then, you will come to my house ; you do not want
te embarrass us by a trial Court which is sure to nttract large crowds:
Then, 1 will punish you. And, then, I will send you to jail ’’. (Laughter.)
Sir, this is what you call *‘ law ”’, *‘ justice ’", trial '’ | .Instead of that,
it would nave been much more honest, much more straightforward, during
the course of that movement, to say : *‘‘ I suspect A. B. I sentence him
to flve years without any trial on the mere order of the exeeutive Gov-
ernment that he be imprisoned for a period of five years’''. But they
realise, shrewd as they are, that they must make it appear to the _peo
that a magistrate has tried me for am offence : and, therefore, it is wgth
a view to creating a false, deceptive effect upon the mind that you resort’
to these mere forms. (Hear, hear.) I would, rather, that the executive
liad the power to confine in jail a man who they did not like. Therefore,
you are at pains to invent ‘' forms '',—and we, Sir, are here to make
them ‘‘ naked ’’ and make them out to be atrocions which they are.
(Loud Applause.) What you want to do i8 to put in a section under
which a man will be taken to a magistrate, then a -certificate
will be presented and everything else leading to a conviction.
That is what happened to me. ‘' Imprisonment for two years,
and Rs. 10,000 fine ''—for what? ‘' You went out of Nasik'.
Is that an offence ¥ Sir, I never knew travelling in India waws
au offence,—but that is your executive law, those are the ‘* laws '’ you
axpeet us to obey, and, if we do not obey it, you say 1t ix a hreach of
law and order ! You create the *‘ law bl‘en.kern "’ by the very hypoerigy
of your ways. (Cries of ‘* Shame, shame,’’)

Then, take secton 8 : picketing. My friend, the Law Member, uld
he had looked up some la.w, and, well, T also have looked up some law,
but the question is not if either of us have looked up the law, but what
is.the section t My friend, Mr. Satyamurti, pointed out that if a man uses
any force during the course of the prosecution of his aim to picket, he is
pum-:hnble and T hope it is correet. I hope it is also correct that -there
is such a section as section 504 which makes insult also an offence.
Therefore, if you use force, if you use insult as part of your propaganda
of picketing, you are within the mischief of the law, and, therefore, youn
will be punished. But what you want is something more. Bwven thouch
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sparaonmmtuseforee,eventhonghhemnotmnlt,mwantw
prevent him froia pescefully telling a man what he owes to his country,
and thet you call *‘ interference with the freedom of contract’’. Sir,
is there no such thing as public opinion ¥ Freedom of eontract, to-do
what 1 To starve my children and feed the foreigmer ! Sir, that iz a
fyeedom of contract which my countrymen do not want. (Hear, hear.)
That ia the mischief which 1 am up against. It is no use telling me what
a few boys did at a cinema ; because. a particlar instrument may be
debased, therefore its use cannot be made punishable. The fact remuins,
what you don’t want is, what you don’t like is that my countrymen should
have freedom, and I have had some experience of picketing—I claim it

with some meagure of pride—in the year 1932, from the 4th January to
ﬂle 25th July, I have been a witness to a young woman standing. with
hen hands folded as a mere indication that people going to buy foreign
artioles do the wrong to their country. You eannot take the bread out
of your children and feed outsiders. If it is wrong, I think we must be
allowed to do the wrong. If you make that punishable, we cannot help
seeing the sinister motive behind it, and the assistance that you give for
any legislation of this kind is an assistance which is fraught with danger
to my country. We wish to preserve the land. Who daresay that picket-
ing is unlawful in England ¥ I know myself of a case, and, I am sure,
many of you must have read about it. There was a foreign woman who
hau the misfortune to own a milliner’s shop in Bond Street and ladies in
the highest society in England caused it to be shut down in a period of
four days. I wonder which Government would have regarded this act as
ppmahnb]e Therefore, it is no use saying that if you promote Swadeshi,
it 48 not punisbable. If you do that without resort to picketing it is like
tying a man’s legs and then asking him to run. You have to say that we
cgn encourage Swadeshi, because you have to pay lip respect to mecepted
nationalist prigeiples, and you have to pay respect to things which even
out of decency you cannot deny. Therefore, you must say : Practise
Swadeshi. How can you say that yon want to prevent Swadeshi ?° You
won’t be able to see your own face. Therefore, you have got to say : Pro-
mote Swadeshi, but do not peacefully persuade your countrymen that it
is in the interests of your own countrymen that they should buy your
goods and not foreign goods. It is a piece of nationalism ; it is u piece
of national right, and it is a piece of national duty which, whether it was
ap offence or not, we shall continue to do. Sir, I am only trying 1o point:
out to you that every section of this Aect is aimed at the destruction of
national spirit. national life, national movement and national regeneration.
It can very easily be said that there is terrorism, there is Communism or some
other ‘‘ ism '’ and, therefore, this law is needed. I hope my Honourable
friend, Mr. Yamin Khan, won’t say that there is communalism in it.

Mr. Mubammad Yamin Khan : Picketing.

Mr. Bhulabbai J. Desai : Is picketing communalism f Well, Sir,
I will pass on. I have no time, and, therefore, I will not deal with ‘the
qpestion of cognizable and non-cognizable, and so on. My friend said 1
We must make it cognizable, because the poor devil of a shopkeeper may
not complain,

Now, 1 come to the press seetlon. So far as the press section is con-
capned, nobody has ever attempted to read it, and, it is taken for granted
thes it is such a nice pieve of legislation that it will bring about the great
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millennium which the learned Leader of the House talks about. He
has not even cared to look at the section. That section is this :

‘‘ In gud-section (1) of section 4 of the Indian Preas (Emergency Powers) Ac
after the clause...... [I shall only read (1) beocause that has been the subjest, at
events, of a well-known proseculion.] (1) which tend directly or indirestly to bring
into hatred or contempt His Majesty or the Government established by law, or to
encourage, or incite any person to interfere with the administration of law.’’

Now, Sir, 1 wish to present to the Honse the views that have been
held by the three High Courts in India, not so mueh because thoy are
the views which cannot be otherwise expressed, but because of the great
respeet that you have, and when you have seen the exposition of what this
section means and involves, I trust you will appreciate it. The first judg-
ment to which I wish to call your attention has already been referred to,
pamely, the judgment of Bir Lawrence Jenkins, My Honourable friend,
Sir Muhammad Zafrullah Khan, interrupted the reader and said : ‘‘ Oh,
you have read only the first portion : what was the rest 1"’ I will tell vou
what the resi of it was. Take that very case, and do you know what
he said ¥ He said :

‘‘1 have read the article. It is an honourable article ; it is a proper article,

But the whole process of the law (in the language of your judgment in Madras, Bir)
is veversed.’’ .

If you are called upon to show cause why you are not within the
section. That is the first objection. The second objection is that the
Judges have in all the three cases held :

*‘ In our opinion, all these are perfeetly innocent writings.’’

The first of these articles was by my late lamented friend, Mr. Mohamed
Ali, the second was by Dr. Annie Besant, and the third was by Pothan
Joseph, the editor of the Bombay Chronicle. In all these cases, be it said
to the credit of the judiciary, they all said :

‘‘“ We are helpless ; we are the minions of the luw ; und we cannot help them. ’'

This is the law you now ask us to pass. Therefore, be careful that yom
do not lay down any such rules. Sir Lawrence Jenkins, in agreemenfi
with Sir Abdur Rahim, held in this case :

¢ There is no article on earth, however innocent, which does not come within the
clutches of this law.’’

That was the reason why my friend, Pandit Govind Ballabkh Pant, dared
ask that question to the Leader of the House, but he evaded it, hecanse
there was no other way of getting out of it. Dr. Annie Besant wrote
about Home Rule, and His Lordship was obliged to say :

‘* Who ean say that it may net tend indircetly to do something of that kind. ™

Now, with regard to contempt. You must earn respect, you wmmust deserve
respect, you cannot enforce respect. Therefore, I ray that the matter of
conterapt is a matter of mutual accommodation of conduet on your part
with a reaction on our part. If, therefore, you are going ‘o make con-
tempt punishable, because, forsooth, by any act of his, your officer mny
make himself worthy of that contempt, then yot shouid not make that
punishable in the manner you have done.” No justice loving man, no mem
who loves the liberty of the press will ever stand or vote for this measure.
1t, was assumed throughout the course of the argument, but mobody ever
approached the question fram the peint of view of ' the allewmbracing
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nature of the section. Sir Lawrence Jenkins pointed out that even a
standard work of literature can easily come uuder this Act. T am quot-
ing his actual words. Supposing I say liberty is good and we must
struggle for it, [ am quite certain that you will say that it tends in-
directly to bring the present Government into contempt, and we are trying
to get something out of you. Sir, there are so many ways of getting at
us by means of this law, and it is so comprehensive, that I must, at all
events, give & few words which I cannot help reading out to you. I have
always seen that when laws are passed purely on broad grounds without
eonsideration of the language ‘which it is intended to hit, it proves a most
powerful and potent instrument of mischief in the hands of the administra-
tor. I will give you a modest instance that has oceurred. In the year
1908, by creating a scare which perhaps might or might not have been
Jjustifiable, the Criminal Law Amendment Act was passed. Every Member
on the other gide who got up—I have read their speeches—said that there
was so much murder in the land and also looting and other forms of
offence that it was necessary to put it down. Therefore, they must have
the Act. And the section ran like this : Whereas, ete., cte., an associa-
tion which is likely to be carried by violence may be declared unlawful,
and also any other association which, in the opinion of the Government,
is likely to cause breach of peace. 1 am one of those who, in the first
Civil Disobedience Movement argued numerous cases before the High
Court of Bombay, and I put it to their Lordships of the 1ligh (ourt :
‘“ Do you really mean that an association which is, we shall say, a pray-
ing association—all that the Government have to do is to say that a Con-
gressman is in charge of it and so declare it an illegal associution, and,
as soon as it is declared illegal, that association comes under the operations
‘of section 17—should be called an unlawful assembly . T did n.y best to
ask him to say, for at least heaven’s sake read the worda ‘ assstiug illegal
operations of an illegal association ’, but the Judge said : ‘‘ No, if you
assist the operation of any association, whatever it may be, you must be
declared unlawful ’’ ! That is how the Statutes have aliways heen abused.
Therefore, I never rely on any statement of any assurunce given at the
‘time (Hear, hear.) Instances have oceurred in thc past where assurances
have been given. In faet, two instances have been given. If u man on
this side of this Ilouse gets up and says something, on the other side gets
up my Honourable friend, Mr. Griffiths, and says : ‘‘ How mild these
provisions are. I have never seen more mild provisions ’’. May I ask
him, when some one of us is prosecuted and when somebody else is the
Judge, Mr. Griffiths will not come and help us, and yet he eays this is the
law by which an unconscious and unvigilant and stupid people are scared
away and they want to oppose such a simple and mild Jaw. Now, I will
read a passage from that judgment of Sir Lawrence Jenking Sir, this is
what the Judge says :

‘“ The Advopate General has admitted, and, I think, very properly, that the
pamphlet is not seditious and does not offend against any provision of the Criminal
Law of India. But he has contended and rightly in my opinion that the provisions
of the Press Act extend far bevond the Criminal law ; nnd he has nrgued that the
bérden of provf is cast off the appleant no that however meritorious the pamphlet may

B4, still If the applicant cannot establish the megative the Act requires hia lication
y i pp 4 oq app

_TheEt is precisfly what Mapppndd t9 us. We have Onf!! had A taw
which Wis assitiidd by ity of the Members oppodite iteliding my
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Honourable friend, Sir Zafrullah Khan, and that law was the Criminal
Law Amendment Act, and, as that law is there, the prevent Bill is its
logic. I have not dealt with these two sections of forfeiture, because I
do-not ‘wish to exeeed my time limit. If there was logic, how did it ceeape
them in 1908 1 There is no logic in this sense that you want to cast your
fangs or net much wider or longer in order only to suppress us. 1 say, we
will not be suppressed. It is in that way, therefors, there is no logio.
You have got to the point of deeluring an assuciations unlawful, and yet
you may not carry all the provisions that you have hitherto given, because,
if you were logical men, if your draftsmen were not stupid, I am sure,
they would have known lhow to draft this Bill in 1908. But they did not
then do so ¥ With reference to what ¥ With refcrence to associations
professedly committed to violence and murder, and yet they did not think
it right to add those provisions about forfeiture.

‘‘ If the applicant cannot establish the negative, the Act requires his
application must fail. And what 15 the negative 1’

Please hear the negative. It will throw some light, it will have soma
little open windows which please do not shut
them out :

‘‘ It is mot enough for the applicant to show that the words of the pumphlet
are likely to bring into hatred or comtempt any class or section of His Majesty's
subjects in British India or that they have not a tendency in fact to bring about that
result. But he must go further and show that it is imposeible for them to have that
tendency either directly or indirectly and whether by way of inference, suggestion, allu.
sion, metaphor or implication. Nor is that all, for we find that the legislature has

Ty

added to this the all-embracing phrase ‘ or otherwise .

What 1 wish to point out to my Homourable friends js this. The
language of the section is such that none of us know in what way a man
mayv he eaught. It is all very well 10 say, do not read the section, leave
it. It is all very well to speak about some Yuganter or Sandhya, there
is no ratiocination, there is no logic. It is all very well to have the
Y «gantar at one end and the terrorist at the other end and squeeze all the
resl in between for argumment. This is the way tbis case has been crgued
by the other side, and, I, tlerefore, (1o beg of every Member of the ITouse,
after he has known the wide implications, I would appeul even to my
Honourable friend, Mr. James, that he will not stand for a piece of legis-
lation that enables the Government to forfeit the security and ultimately
the Press, with the aid of that all embracing section which in the wisdom
or unwisdom of Government, it is possible to make an oider against and
the negative cannot be proved.

Sir, I have done. I shall summarise my points in a few senteness. 1
say, Sir, it is perfectly useless to state in a legislature : ‘‘ This Bill will
not affect you. It is a very innocent law. You will not be hurt ; only
the wicked press will be hurt’’. These are the kind of arguments that
no responsible man, no sensible legislator, no people who have the power
and the initiative of legislation of a big land consisting of one-fifth of the
human race will take seriously. They must take their task very seriously
and very earnestly and not in this flippant way. They scem to think :
““ It is enough for vs to say, Oh ! it will not affect us, it does nut work
hardship to us ; the laws are made and they are given by the Government
iu 1heir beneficence and not to ereate any hardship ’’. That is not the
gﬁ {5 160k at the law infrotluced in the Liegislature. The test of a
law is the nhécedsity of it, its propriety, it sublstvience for the g of

6 p.M.
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the society ; there is no other test and we stand by that test. We sa.y
that no man may curtail the liberty of another man or tle hberty of -the
Press unless it is required to subserve the important purpose that we may,
hold dear, and, starting from that premise, 1 have examined each scetion
and each point of view, and, for the reasons I have given, I eppose the
measure. (Leud Cheers.)

Mr. M. Asaf Ali : Sir, T move that the question be now put.

- Mr. President (The Honourable Sir Abdur Rahim) : The question
e
** That the question be now put.’’
The motion was adopted.

The Honourable 8ir Henry Oraik : Sir, I am glad that we have
come to a point in this debate on which the entire House is in agreement,
that is that the debate should now end. There is no one who is more
heartily in agreement with that than myself. In appreaching my task
of winding up the debate, I would most seriously ask for the forbearance
and the indulgence of the House. In the first place, the House will agree
that a mere administrator like myself, in the Honourable Mr, Desai’s
opinion almost the lowest of human beings, is handicapped by laving to
follow two extremely eminent lawyers ; and secondly, I am handicapped
by the fact that a strong sense of duty has kept me in this House during
the six days of the debate. I think I can honestly say that I have not
missed, almost literally, one word of what has been said, and while my
Honourable friends on each side of me and my Honourable friends opposite
were free to slip out and enjoy cigarette or a cup of tea or whatever form
of - solace they prefer, I have sat here. ‘‘ The boy on the burn.
ing deek " was not init! Thirdly, I am the only person taking
pirt in this debate twice, the only person who is privileged, or rather
1 thould say who is under an obligation, to speak twice. I can tell
the House in all honesty thet if there is one thing in this world that
I dislike more than listening to speeches it is making them. I am pro-
foundly bored, as I have no doubt a great many in the House are, with
my own speeches. I have the deepest sympathy with that eminent states-
man, the late Duke of Devonshire, who is credibly reported to have fallen
asleep when addressing the House of Lords. I am in danger of doing that
myself, I will do my best to be brief as I know the House is weary and
wants ‘‘ to eut the cackle and come to the  osses '.”’ But, belove I come
to my two main points, there are one or two small thmgs which, if the
House will allow me, I should like to clear up. The first is in regard to

section § of the present Act, which the Leader of the Opposition referred
tp in tones of sume indignation. I do not think it is generally under-
stood that when Government proseribes a document, book or newspaper,
that sction in my experience,—and my experience is fairly wide,—is in
at least three cases out of five taken on the complaint of the person whe
feels himself insulted or aggrieved by the document. And speed is of
the essence of the matter. If a documnent is to be proscribed, if it is a really
harmful document that grossly insults some other person in his religious
beliefs,—and that is the commonest case in which the section is used,—-
proscriplion is wseless unless it is done at onee. .And if that action could
suly, be taken after & court had come to a finding that the document waé
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seditious or offensive to the religious beliefs of other persoms, tlien that
action would be perfectly uscless. I can give an instance of that which
will be within the recollection of many Honourable Members. Some years
ago, I think it was in 1926 or 1927, a bouk wes published called ‘‘ Rangila
Rasul ”’ which was taken Ly all Muslims as a gross insult to their Prophet.
Feeling after the publication of that book ran extremely high, so’ high"
that if Government had not taken prompt steps to proscribe it and to
seize all available copies, there undoubtedly would have been communal
rioting on a large scale in many places in the Punjab. -As it was, the
author of that work was suhsequently murdered by some one who took
the insult to heart. TlLat, Sir, is the sort of thing with which the ordinary
law does not profess to deal, and my point is that action of that kind,
if it is to be cffective, must be taken at once without the delay involved'
in a reference to the Courts. ' e :

The second point that 1 should like to take up is the one made by
my Honourable friend, the Lieader of the Qpposition, in regard to picket-
ing. He repudiated with great seorn the argument that picketing is an
interference with the freedom of contract. ‘‘ Nonsense ’’ he said ; *‘ The
only sort of contract it interferes with iy the contraet that I
ghall starve my children in order that the foreigner- shall
benefit . That is a twoedged argument, because picketing
may be carried out not in the interest of the whole ecommaunity,  not
even in the interests of that part of the community whiek is represented
by the Congress, but in the interests of eone sestion to the detrimenmt of
another. Oddly enough I hawe here .an article which has appeared in the.
last few days in a newspaper called the Mulap of Laéliore, a Hinda
organ of the strongly nationalist type. It reproduces an arbicle from a-
Hindu - paper of Peshawar, the Frontior Advocate, also I understand a
nationalist paper. This article -complains bitterly of picketing going em
at present at Nowshera Kalan, picketing by Muslims of Muslims whe
go. and -buy things in Hindn shops. ‘‘ Buy Muslim "’ is the latest ery,
and possibly,—I do' not deny it,—a very legitimate ery. But some’
Muslilns are picketing in order to prevent other Muslims from . visiting
Hindu shops, and indeed the article alleges that if the picketers ?ealt:g
one doing so they blacken his face, and the Hindu shopkeepars are not:
unnaturally protesting. My Honourable friend, the Leader of the Oppo-
sition, was a little premature in denying altogether that there can be any-
thring communal about picketing. Here is an instance of picketing oh:
communal lines that is going on at this moment. ' _ S

Another point that has been taken by both the Leader of the Oppo-’
sition and thé Deputy Leader is this yellow pamphlet of 25 pages. 'Fl?a
line they have taken is : ‘‘ Ts this all that you can show of undesirable
writings in the press ¢ Here you are with your great Secretariat at
your disposal and all that you can produce is this little thin pamphlet of
25 pages.’” T admit, Sir, that this pamphlet might have been made a great
deal more effective, but as T said ‘in my opening speéch, T have in dealin
with the press such an ‘enormous mass of material that my difficulty s
where to select. Here is my mass of material, 429 foolscap pages of
extracts of seditious or inflammatory or communal writings in the press ;
in the case of one province there are 53 pages alone of extracts between
the expiry of the first press Ordinance and the promulgation of the second
one, & period of less than six mopths. Any Honourable Member who
cAres to wade throngh this mass -of ' sedition, incifement to murder,"
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obscenity and vulgarity is welcome to do 80 ; but I warn HHonourable
Members that it takes a strong stomach to get through more than a few

P at a time. There is, therefore, no force in the argument that this
yﬁz pamphlet is all that we can produce.

T should like to go back, if I may very briefly, to the argument put
forward, notably by Mr. Satyamurti, that the ordinary law is sufficient
to deal with the worst sections of the press, because that argument led
him to make in the course of what I thought at the time an excellent and
well-reasoned speech a somewhat personal attack on myself. The Honour-
able Member was arguing that the ordinary Penal Code is sufficient for
punishing offences committed by the press and he was dealing with my
argument that it is not so because of the common device of the dummy
editor, and the impossibility of securing the eonviction of the man really
responsible. He said that if there are people who go on abetting these
dummy editors why don’t we get hold of them. I said we cannot prove it.
The Honourable Member then entirely shifted his ground and said :
‘‘ Therefore, you punish innocent people against whom you caunot prove
the guilt. That is the greatest confession you can make against this Bill ;
you cannot prove a thing and yet you must punish him.”” T said that we
know it, that is who ix really responsible. And then the llonourable
Member said something which 1 know he did not mean and which he would
not have said if he had not heen carried away by excitement. He said I
koew nothing. 1 think the Honourable Member has not really appreeiated
the position. What happens is that a newspaper is registered with a
dummy as editor. The dummy is usually, as 1 have said, an ez-conviet for
whom the jail has no terrors. He has no legitimate duties to perform
though possibly he may be used to lick stamps or post letters ; but his job
is, when there is a conviction, to go to jail. I quoted the case of two news-
papers within my kncrwledg( which had been prosecuted, I forget now
how often, but certainly six ur seven times in one year, and in each case
the dummy editor went to jail. The Honourable Member wants to know
why 1 cannot get the man who is really responsible. In each case,
I know perfectly well who the person is ; everybody kmows it and he
himself glories in it ; he is the proprietor and of course the real editor.
But how can 1 get him ! The only way wou'd be if 1 could find in the
press a manuseript in his handwriting. But they are too astute for that.
Directly a manuscript is set wp in type, it is torn up, and there is n»
possibility of proving the authorship. We have tried again and again.
The device is like so many of the ingenious tricks thought out by the man
who starts to gel rouud the law. There is no flaw in it and indeed the
device of the dummy cditor goes on even under the present law. But
my point is that the Honourable Member was wrong in thinking that the
ordinary law is sufficient to catch these people ; and moreover there is
this about the ordinary law, and this argument has not been met by a
single speaker on the other side of the House. The ordinary law may in
certain cases, if it can be applied, punish the evil doer ; but the mischief
is done. What we aim at is not to punish the evil doer but to prevent
the mischief being done ; and that applies with peculiar force to the ease
of publications in the press. Tt is little or no use punishing a man who
publishes an article inciting to communal hatred or to murder, because
before you can punish him the mischief is done. The whole virtue of this
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law is that it is preventive and not punitive. As I say that is’an argu-
ment which no speaker on the other side has oven attempted m,nieet

Another point that has been taken is that this law has been used
with such severity that 400 or 500 newspapers or presses that bad applied
for permission to start had not in fact been started. The retot 'to that
is, is it after all so very serious a thing that the country should be depriv-
ed of 400 or 500 newspapers which were intended to be run by men of
so little substance and so little responsibility that they could not get a
backer to pay up 500 rupees or a thousand rupees as guarantee of their
responsibility ¥ Some Honourable Member, I forget who but T think it
was Mr. Joshi, rebutted that argument by saying that it was most unfair
that these poor men should not have an opportunity of ma.k:ing their live.
lihood as journalists. I do not know if that argument is put forward
seriously, but really when you consider the character of the mushroom
class of Indian newspapers it is, I think, very difficult to say seriously
that the country is the poorer because there are 500 fewer of them than
there might have been. Really is journalism, either the editing of news-
papers or writing for newspapers, a profession that ought to be taken
up by a man who is entirely penniless himself and of so little repute or
so friendless that nobody will even put up a few hundred rupees to
guarantee his responsibility ¥ In that connection the House may be in-
terested to hear that some years ago a very respected and very eminent
journalist told me quite seriously that at that time—it was when-the Press
Act was not in force—if you put up Rs. 50 you could find someone to
start a newspaper. This was in fact constantly dome. It might only run
for a day or two : its sole object would be blackmail or something like
that ; but there were dozens of people prepared to come forward and
declare themselves as editors of a newspaper which they knew had only
Rs. 50 behind it and whose sole object was to attack or blackmail some in-
dividual ; and, mind you, it is very often a paying proposition. Tf one
man pays you Rs, 50 to start this newspaper, the odds are that the victim
would be quite ready to pay Rs. 100 to stop it, and there youm are in a
viciens eirele, My friend told me this quite seriously ; it was no exaggera-
tion : he knew perfectly well what he was talking about : he is dead now
but he had heen a working journalist all his life.

T am afraid 1 have taken longer than I had intended over what are
really preliminary points and of comparatively minor importance. I
come now to what is certainly the part of the Bill that has attracted most
of the criticism—I mean those sectiong which continue the existing Emep-
gency Press Act. T think it is important that the House should bear in
mind that while the press is, I quite agree, a potential engine of the
greatest value to the country, it is also a potential engine of the greatest
evil. There i8 no medium or no machinery which can be used to the harm
of the country so easily as the Press, and I am not exaggerating when I
say that in India there is a certain section of the press—I hope not a
large section—which is constantly so wused. This section of the press
owes allegiance to no principles and to no party. It is run entirely tor
personal profit and generally run for the personal profit of a single indi-
vidual. Such a newspaper to gain its profit must be right in the swim.
If sedition is the fashlon, it must be a8 seditious as possible. If communal
unrest is in the air it must seek out and publish causes of unrest and give
currency to rumours likely to fan that unrest. It is journalism of that
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kind and presses that feed that journalism that this Act attaeks ; but not
newspapers with a proper sense of responsibility and balance.

Now, I am afraid this argument has been used before, but it is so
essential that I will repeat it very briefly : the experience of the three
periods within which press legislation was suspended has shown, I think,
conclusively that directly that legislation is suspended the deterioration
in the tone of a certain seetion of the press is serious and immediate.
It seems to me as certain as that the day follows the night that if we
again relax those provisions, exactly the same effect will be produced ;
and if any one does not believe that, they have only to turn to the speech
made by the Honourable Member, Mr. Krishna Kant Malaviya, who
claims to be a working journalist. 1f anything said in this debate has
been a strong argument in favour of this Bill, that speech was, because,
even now, when this legislation is in force, the Honourable Member comes
forward in opon praise of murderers. It seems to me idle to assert that
the same result will not be produced again if we take the same action as
we took on those three occasions and relax this law. While on that sub-
ject, I would like with great respect to refer very briefly to what
Mr. Bhulabhai Desai said in summing up his opinions about that speech.
I cannot quarrel with the views he takes, that is his own affair, but I
think that though he put his point of view extremely shrewdly and extremely
eleverly, I must, I fear, differ from him at least in this, that even if he
feels like that, i is a pity that he says so publiely. He is perfectly
entitled,—I do not deny far a moment,—he is perfectly entitled to think
of these people as brave and misguided youths. Personally, I do not

that view at all. If I have formed any views about them, I would
look on them rather as mad dogs, as dangerous animals ; but even if he
holds that view, I must say it does seem to me unfortunate that he should
give expression to that view in publie, not of course that it is likely to
have any effeet on sensible men of mature years, but I do think that when
a leader of his eminence publishes such a view, it is exactly the kind of
thing which does have or is likely to have an effect on immature minds.

Now, 8ir, I have done with the press sections, and I have no doubt
everybody will be relieved at hearing it. The main argument of a good
many, but not all, of the speakers on the other side against the whole
scheme of this legislation seemed to me to be based on a denial that the
dangers which I apprehend existed at all. They took the view that these
dangers existed only in my prolific imagination, that ns a matter of fact
there is no terrorism, that communal unrest does not really exist, and that
communism is & figment of my brain and nothing else. Of course, it is
uscless to dispute with people like that, because I do not know what their
eources of information may be and they do not know what my sources of
information are. I will only say this, that if there can be any efficient
part of such a universally condemned machine as the Government of India,
it seems to me that it is its intelligence system, which is extraordinarily
wide, extremely prompt and is, in my opinion,—possibly other Honour-
able Members will not agree,—very shrewdly drawn up. And my infor-
mation,—I happen to be more or less at the centre of this system,—
definitely is what I stated to the House, namely that terrorism, although
there has been some slight diminution in Bengal, is by no means dead.
Within the last five months we have had, I think, 25 terrorist incidenta.
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Three of them were murders, one a very determined, but fortunately not
suecessful attempted murder, and the rest of them dacoities, robberies, the
diseovery of arms, the discovery of bombs and so on. Now, by no means
all these incidents were confined to Bengal. Eight, I think, were in the
United Provinces, one, the attempted murder to which I referred, was in
Ajmer, two were in Assam, and 1 think one or iwo in Bihar and the
Punjab. These are all incidents that have occurred since the 1st of April
last. In the face of that, it is idle to assert that terrorism is a mere bug-
bear, and that as a movement it is dead.

As regards communal unrest, all I can say is that every Local Gov-
ernment informs me of incidents that are portentous and threatening, and
the whole country knows that since we last met, there has been bloodshed
at Ferozabad, at Champaran, at Lahore, and only the other day at
Secunderabad, that is to say, in the United Provinces, in the Punjab, in
the South of India, and in Bihar. There again, it seems to me that you
are merely behaving like the ostrich and burying your head in the sand
if you say that danger exists.

As regards Communism, much less is known about it, because as 1
snid before it is a movement that works secretly and underground, but I
suppose I am in a better position than any one else in this House to know
what there is to be known of its methods. I do not assert that Communism
is & movement which is likely to come to the top in India for some years
to come, but undoubtedly it is a dangerous movement and one which is
likely to raise its head when it finds a favourable opportunity, and when
it does so we must have weapons to deal with it.

The denial of the existence of all dangers was not, however, the view,
as I have said, taken by all speakers on the other side, and notably, I think,
it was not the view of the Honourable Member from Madras. I don’t
think he denied for a moment the existence of the dangers which I fore-
shadowed, but he took the line : ‘‘ Oh, yes, those dangers may be there,
but we can deal with them perfectly well under the ordinary law, and as
for future Governments, they can deal with them perfectly well without
special laws ’’. Well, now, I sometimes wonder whether optimism so com-
plele as that of my friend deserves our admiration, or whether we
should weep at its pathetic side. The Honourable Member has cast him-
sclf for the réle of Chief Minister under the new form of Government and
1 sincerely trust that he may live to realise that ambition ; but let him
remember that most of his friends, at any rate all of them who know that
they themselves have no possible chance of ever securing office, are likely
1o be trying to wreck his Government. How is he going to deal with these
efforts of his friends it he has only the ordinary law as a weapon for
dealing with such dangers ¥ Let me assure him, speaking from experience
of a good many years of trying to cope with Civil Disobedience, that it is
not a matter that can be dealt with under the ordinary law. If it had
been possible, we ghould have been only too glad to do so. It was only
with the help of special measures that we were able to suppress it. I am
afraid if that is the hope in which the Honourable Member is going to
accept office, his period of office will be comparatively a brief one.
(Laughter from Government Party Benches.) I really do not see how
any Minister of the future, even so able and versatile a gentleman as the
Honourable Member from Madras, can hope to resist the subversive
movements and forces that will criticise and attack his ministry without
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the special powers which we have found necessary. Remember, he will
have an uncontrolled press, a great part of it run by his political opponents,
he will have no power of declaring any association illegal, in fact it seems

to me he will be perfectly helpless and will inevitably be driven out of
office in a week or two.

~ Sir, I have noticed all through this debate a repstition of such
phrases,—and I have no doubt these phrases enshrine very great prin-
ciples,—such phrases as the freedom of the individual, freedom of the
press, liberty of speech, liberty of association and so on. Those are of
course very fine principles, but the mere repetition of fine principles does
not, to my mind, carry any great measure of conviction, In fact, their
constant repetition seems to me to rub the gilt off and reduce these prin-
ciples into tedious ‘‘ cliches ’. I think two frequent iteration of such
principles is a little bit inclined to make speakers lose their sense of pro-
portion. After all, whose freedom is it we are attacking by this DBill 1
Against whose liberty is the Bill designed ¥ Against the revolutionary,
against the sedition-monger, against the terrorist, against the communisi,
but not surely against the average peaceful citizen who is none of thosc
four things. How is the average citizen affected by the Bill ¥ Let the
House consider. Has any lawyer been affected, any merchant, any shop-
keeper, any artisan, any landlord, any tenant ¥ Certainly not. 1t is only,
as I have said, those four classes against whom the Bill is directed. And
what have those classes done to deserve it ¥ Surely they have interfered
most seriously with the liberty of other people. Take the vietims of the
terrorists. Can there be a more serious interference, a more drastic inter-
ference with liberty than murdering a man ¥ Again who have been the
victims of the Civil Disobedience Movement ¥ The man who has been
picketed, the merchant who sees his trade steadily declining, the shop-
keeper who sees his clients scared or frightened away, the lawyer who is
prevented from going to court, the student who is prevented from carry-
ing on hiy studies, the Government servant who is restrained by the boycott
{rom enjoying the ordinary conveniences of life. Is that not interference
with liberty, is that not trespassing on the freedom of the individual ?
Surely, that is a far worse infringement of liberty than anything that is
proposed by this Bill. Those are the people whom any Government is
bound to protect in the pursuit their lawful occupations, and any Govern-
ment that failed to give them that elementary form of protection from
movements, all of which are in essence unlawful, would be failing grossly
in its duty. That, Sir, seems {o me to be the issue before this Houge.
Nuturally the Congress are bitterly opposed to this  Bill. The main
plank of their political programme is the repeal of all repressive laws, and
the one they desire most to repeal is this law which brought about the end
and collapse of the Civil Disobedience Movement. They make no secret
of the fact that the movement will be revived, and revived whenever it
suits their convenience. We should be fools in such a situation to deprive
ourselves of this weapon which has been successful in the past, and to start
all over again meeting such a movement, as the Congress always wish us
to meet their attacks, with one hand tied behind our back ? Why should
we |

I regret that I have been so long. The time has now come when the
issue must be put to the test. The Honourable Member from Delhi gives
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a Nazi salute and waves his hand in agreement. He exhorted the elected
Members of the House.to remember that every one who votes in favour of
this Bill will be bound to lose his seat. To put that at its highest, it is
surely the merest opportunism. I do not ask Members to vote on sudh a
ground. I ask them to follow the dictates of their comscienece. Honour-
able Members opposite came to this House a year ago pledged in advance
io do their utmost to repeal this Bill. I am not appealing to them, I
know it would be useless, but to those Honourable Members who have come
here with an open mind. I would ask them not to think what the result
will be in their constituency, but to vote honestly according to their con-
science. Let them bear in mind what are the real issues before the House.
Are we going to give the new form of Government a chance of developing
in moderately peaceful conditions ¥ Are we going to give them some
means of grappling with the antagonistic forees which are certain to
encompass and attack them ¥ Or are we, in our inveterate desire to
destroy and descredit the present administration,—are we going to let
loose on the country again those forces of chaos and anarchy which pro-
duced snuch misery and sueh economic loss in 1931 and 1932 1 (Loud and

Continued Applause.)
Mr. President (The Honourable Sir Abdur Rahim) : The question

7 P, is :
s« That the Bill to amend the Criminal Law be taken into consideration.’’

The Assembly divided :
AYES—81.

Ahdoola Huroon, Beth Haji.

Abdul Aziz, Khan Bahadur Mian.

Acheson, Mr. J. G

Ahmad Nawaz Khan, Majer Nawab.

Allah Bakhsh Khan Tiwana, Khan
Bahadur Nawab Malik.

Anwar-ul-Azim, Mr. Muhammad.

Ayyar, Diwan Buhadur R. V. Krishna.

Ayyar, Rao Bahadur A. A. Venkntarama.

Bajoria, Babu Baijnath.

Rajpui, Rir Girja Bhankar.

Bhiat, Mr. Madhusudan Damodar.

Bhutto, Mr. Nabi Buk=h Illnhi Baksh.

Blackwell, Mr. J. H.

Bower, Mr. E. H. M.

Boyle, Mr. J. D.

Chapmun-Mortimer, Mr. T.

Chatarji, Mr. J, M,

Clow, Mr. A. G.

Craik, The Honourable Rir Henry.

Dalal, Dr. R. D.

Desni, Mr. 8. P.

DeBouza, Dr, F, X,

Fazl-i-Haq Piracha, Khan Bahib Bhaikh.

Gnrjapatiraj, Maharnj Kumar Vijaya
Ananda.

Ghiasuddin, Mr, M.

Ghuznavi, Sir Abdul Halim.

(irnham, Sir Lanecelot,

(Griffiths, Mr. P. J.

Grigg, The Honournble Bir James.

Hands, Mr. A. B.

Hidayatallah, Bir Ghulam Hussain,

Hockenbull, Mr. F. W.

Honsack. Mr. W. B,
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James, Mr, F. E,
Jawahar Singh, Sardar Bahadur Sardar
8i

ir.

Lal Chand, Captain Rao DBahaduar
Chaudhri.

Lee, Mr. D, J, N.

Lister, Mr. T.

Lloyd, Mr. A, H.

MnacLachlan, Mr. D.

Mehr Shah, Nawab Sahibzada Rir Bayad
Muhammad.

Millignn, Mr. J. A, '

Mitchell, The Honourable Mr. D. G.

Morgan, Mr. G.

Muhammad Nauman, Mr.

Mukherjee, Rai Bahadur Bir
Charan.

Owen, Mr, L,

Rajnh, Rno Bahadur M. C.

Rau, Mr. P. R.

Row, Mr. K. Banjiva.

Barmn, Mr. R. B,

Heott, Mr. J. Ramaay.

Rfher Mulninmad Khan, Cuptain Bardar,

Ringh, Mr. Pradyumna Prashad,

Sinha, Raja Bahadur Harihar Prosad
Narayan,

Rircar, The Homourable Bir Nripendra.

Tottenham, Mr. G. B. F.

Yakub, Bir Muhammad.

Yamin Khan, Mr., Muhammad,

Zafrullah Khan, The Honourable B8ir
Muhammad.

Ziauddin Ahmad, Dr.

Batya



950 LEGISLATIVE ASSEMRBLY, [127=E Skp. 1930.
NOES—TL . '
Aaron, Mr. Bam Khare, Dr. N. B,
Abdul’ Matin C‘haudhnry, Mr. Lalehand Navalrai, Mr.

Aney, My, M,

Asaf AN, Mr. l[

Ayyangar, Mr. M, Ananthauya:nm
Ashar Ali, Mr.. Muhammd

Ba Bi, U.

Badi-uz-Zaman, Mn.ulﬂ

Badrul Hsnan, Manlvi,
Banerjea, Dr.. P, N. 1
Baqui, Mr. M. A,

Bardaloi, Brijut N. C.
Bhagavan Das, Dr.

‘Chattopadhayaya, Mr.  Amarendra Nath.

Chettiar, Mr. T. B, Avinashilingam.
Chetty, Mr. SBumi Vencatachelam,
Chunder, Mr. N. C,

, Mr. B,
Das, Mr. Basanta Kumar.
Das, Pandit Nilakantha.
Datta, Mr. Akhil Chandra.
Desai, Mr. Bhulabhai J.
Derhmukh, Dr, G. V,
Essak Seit, Mr. H. A, Sathar H.
Fuzlul Huq, Mr, A, K.
Gudgil, Mr. N, V,
Gauba, Mr. K. L.
Ghulam Bhlk Nmrang-, Byed.
Giri, Mr. V.,
Gavmd Das, t’th
Gupta, Mr, Ghumlnnm Bingh.
Hosmani, Mr, 8, K,
Jedbe, Mr. K. M
Jogendra Bingh, Sirdar,
Joshi, Mr. N, M.
Khan Sahib, Dr.

The motion was negatived.

Laljee, Mr. Hukbabha{ Abdullabhai.’
Maitra, Pandit Lakshmi Kaata,
Malaviya, Pandit Krishna Kant,
Mangal Singh, Bardar. ~ =
Muduliar, Mr. C. N. Mnﬂmmgl.
Mubammnad Ahmad ‘Kazmi, Qasd,
Murtuge Bahib Babadur; lhnlvi Byed.
Nageswara Rao, Mr,

Paliwal, Pandit 8ri Ktishna Dhth.
Pant, Pandit Govind Ballabh.

Parma Nand, Bhai.

Raghubir Nnmynn Smgh, Cheudhri, '
Rajan, Dr. T. B.

Raju, Mr, P, 8. Kumarauwnmi

Rauga, Prof. N. G.

Saksena, Mr, Mohan Lal,

Sant Bingh, Bardaz.

HSatyamurti, Mr, B,

8ham Lal, Mr,

Bhaukat Ali, Maulana,

Hheodnss Daga, Meth.

Siddique Ali Kbhun, Khan Sahib Nawabh,
Singh, Mr. Ram hamyan.

Sinha, Mr. Anugrah Narayan.

Hmha Mr. Batya Narayan,

Sinha, Mr. Shrl Krishoa,

Som, Mr, Buryya Kumar,

2ri Prakasa, Mr,

Thein Maung, Dr.

Thein Muaung, U.

Umar Aly Shah, Mr,
Varma, Mr, B. B,
Vissnnji, Mr. Mathuradas

The Assembly then adjourned till Eleven of the Clock on Friday, the

13th September, 1935.
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